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LOK SABHA

Friday, April 3, 1964/Chaitra 14,
18868 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
Manufacture of Watches

*884. Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state:

(a) the number of units engaged at
present in the manufacture of watch
components and watch assembling
eeparately in the country;

(b) the total number of watches
imported during the last two years;
and

(c) when India will be self-suffi-
cient in the manufacture of watches
indigenously?

The Minister of Industry (Shri
Kanungo): (a) Two; these unitg are
engaged both in the manufacture of
watch components and in watch
assembling.

(b) 1962—113,939 Nos.

January-September,
Nos.

(c) One of the units j5 expected to
manufacture watches with 84 per cent
indigenous content by 1967-88. The
manufacturing programme of this
unit beyond 1967-68 is still to be
worked out,

1963—18,709

st qnare fag ;v aeFT A
ardt § fF gai @17 fdaw fhaAr
ferar mar & ?
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Shri Kanungo: In both cases there
wag foreign collaboration.

Mr, Speaker: How much?

Shri Kanungo: It is only foreign
collaboration; no foreign investment.
&) aqate fag o 3 WA T
AF ©F A% AT g1 AET 7
A wAAM Tz wwg Y aga
T
Shri Buta Singh: May I know whe-
ther it is a fact that some time ago

Governmenti encouraged a Delhi firm
to arrange the import of some Russian

watches? If so, what are the reasons
for keeping this proposal in cold
storage?

Shri Kanungo: Yes, in the past

trade agreements, import of watches
from USSR was one of the ilems.
Evidently, the price and the quality
did not suit.

o Nfer T ;i N gl
fergeama & a=dt & g7 faam wfam:
feedt are™ & smy & A% frae fergeam
¥ A G & 7 97 argw £ q5274f
¥ g% faem faom am a1 ug faw
aiF A E wehr E, g Ear Ay §?

oft WY ofsww gevifen #
T T afgat qadr § 92 aga g
§ | I FAIT T MF o qTHC
g #Y A7 Ro-%s ¥ =¥ 97§ FiT |

Shri Bhagwat Jha Azad: With
reference to the reply '@ d97 w‘raga‘
gT " may I know what percentage
of the demand is now being met and

whether Government has no systema-
tic programme in this regard for
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future production in order to achieve
self-sufficiency?

Shri Kanungo: This industry has
a very low priority. So, other indus-
tries are given prior and better atten-
tion.

Shri D, J. Naik: May I know whe-
ther any technicians are to be sent to
Japan or Switzerland for further
training in the technique of watch-
making?

Shri Kanungo: Yes. Hindustan
Machine Tools {s manufacturing
watches in collaboration with Citi-
zen Watch Company of Japan. Quite
a large number of technicians of
various grades had been there and
they have been trained.

Shri Shree Narayan Das: May 1
know whether any concerted efforts
are being made to have all the com-
ponents made in India? By what
time would it be possible for India to
have all the components made here?

Shri Kanungo: [ do not think it
will be economical to make all the
components here, As I gaid, in the
ease of our public sector undertaking,
by 1967-68 84 per cent will be indige-
nous components; further programme
is being worked out.

Alloy Steel

+
oggs J Shri Vishram Prasad:
‘. Shrimati Savitri Nigam:

Will the Minister of Steel, Mines
and Heavy Engimeering be pleased to
refer to the reply given to Starred
Question No, 686 on the 20th Decem-
ber, 1963 regarding special alloy steel
and state the steps taken to bring im-
provement and to fill up the gap bet-
ween the licensed capacity of 4 lakh
tons and actual production of 29
thousand tons of alloy steel?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): The de-
mand for alloy and special steels at
the end of the Third Five Year Plan is
estimated by National Council of Ap-
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plied and Economic Research to be
461,600 tons inclusive of electrical
sheets amounting to approximately
101,000 tonnes. Against this demand,
a capacity of about 600,000 tons has
been  licensed. Of this capacity
approximately 137,000 tonnes is in the
public sector and in addition Rour-
kela is due to produce 50,000 tonnes of
electrical sheetg after the current ex-
pansion there is completed. With a
view to gtep up the production of alloy
and special steels, priority is accord-
ed to the licensed schemes in the
allotment of foreign exchange and
clearance for the import of capital
goods, so that these schemes are im-
plemented expeditiously. Besides,,
every effort is being made to com-
mence early production in the 2 Public
Sector Projects for the production of
alloy and special steels, namely Alloy
Stee]l Project, Durgapur and Mysore
Iron and Steel Ltd., Bhadravati. In
addition Bhilai S#eel Plant js plan-
ning the production of about 100,000
tonnes of Special Steels and the possi-
bility of setting up a Cogging Mill to
cog any special or alloy steel ingots
which it may be possible to make in
existing electric furnaces in the coun-
try is also being considered.

Shri Vishram Prasad: The hon
Deputy Minister has just now stated
that our demand is more than 4 lakh
tons but we are producing only 29,000
tons or something like that. May T
know the reason for that and how we
are going to meet our demand by the
end of the Third Plan?

Shri P. C. Sethi: Besides these
29,000 tons, Tatas are alreadv produc-
ing 24,000 tons. With regard to meet-
ing the demand it is being tried that
the production programme of Durga-
pur and Mysore may be expedited,

Shri Vishram Prasad: Our demand
for electrical gheets is more than 1
lakh tonnes and Rourkela is producing
only 50,000 tonnes. I just want to
know ag to how we are going to meet
our demand,

Shri P, C. Sethi: Tatas will alse
be producing electrical sheets,
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Shri Vishram Prasad: So, we will
be able to meet our demand of 1 lakh
tonnes?

Shri P. C. Sethi: If all the schemes
go ithrough, we will be able to meet
the demand by the end of the Third
Plan period,

Shrimati Savitri Nigam: What
action is being taken to regularise the
distribution keeping in view the great
scarcity which is being felt by all the
basic industries as far ag alloy steel
and sheets are concerned?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subrama-
niam): Special steels are not a con-
trolled commodity. But with regard
to imports, because mainly the de-
mands have to be met by imports now,
we take into account the basic needs
of the industries and the import
licence is given according to that.

Shri Ramachandra Ulaka: May I
know whether Government have any
proposal to expand the present capa-
city for special alloy steel at Durga-
pur and Bhadravati; if so, the details
thereof?

Shri C. Subramaniam: Yes, Sir;
there is a programme to expand the
production of Durgapur during the
Fourth Plan period. Bhadravati will
have to be considered after the pre-
sent programme is completed.

Mo Mg arm : fufag oy &
T H il weAT wgeT ¥ fa
AT FF eET a3 FT TI faAr
ST ¥ET & 1 T T T fava=T g
T A1 G 2 faww (73 Ieamaw a7
T AT 57 JeOURA tA (At § w9
AT
Shri C. Subramaniam: Even now
the produetion is going on there to a
certain extent; but they would be able
to produce about seven categories and
ag the demands are coming up, they
are producing. Already they have de-

livereq particularly welding electrode
quality steels and some carbon steels.
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s\ firgr Aru - ¥ o arn
s § fr g fae ot arde €
g & 3 qrer &1, Ay wrafadi # g gU
qr 7T T Wiy A w7 0F @REw
fex sy am § ?

e, & st Wi Wit
AArea § I (Y o so ®EY):
FT 33 zAa g fFg €

oY firr Moaw g g F
wT fewa 2 7

S Fo Wo B : § AT &7 FT H4-
faey aaa FX T TE &)

=Y SYMA : T, €FET AR
WETAAY 39 1 FTeEET 7 fEaAr g
gt & & @war €, faaan 5w ey
ITH IeArEA graT & #R 7T Wit F79
graT & 7 T Wem g e 7

=t Ho Fo HSY : TATT ey T FE(
a€ araey § WErEdT § we gare I
TIEA FTA K JAT §, €GATH Yo
PO ZF IORA T T GRAT )
TG & st A0 & 1 FATYT H AT e
BT 27 TeTaT A Fi wofaey gEir
Afaet st IHH &1 T /A

Shri S, M, Banerjee: I want to
know whether it is a fact that a spe-
cial alloy stec] plant is to be esiablish-
ed in Kanpur and that too in the pri-
vate sector; if so, the reasons for giv-
ing thiz particular licence to a per=
son who is unable to run a single
factory whaisoever in Kanpur.

Shri P, C. Sethi: With regard to
the 23 schemes licensed, only four
schemes have not been able to go
ahead; the rest of the schemes are go-
ing on fairly well.

Shri S. M. Banerjee: My question
has not been answered.

Mr, Speaker: His point iy that
licence has been given to a private
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individual, such an individual \:\rho
does not have the capacity to put up
any factory.

Shri C. Subramaniam: My informa-
tion is that they are taking steps and
it is likely to be implemented.

Development Council for Textile
Machinery Industry

+
( Shri P, R. Chakraverti:
| Shri P, C. Boroeah:
Shri D, C, Sharma:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No. 418 on the 6th Decem-
ber, 1963 and state:

(a) whether the Development Coun-
cil for the Textile Machinery Indus-
try hag since been set up; and

*887.

(b) if so, its composition?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes,
Sir.

(b) A Statement is laid on the
table of the House [Placed in Lib-
rary, See No. LT-2632/64].

Shri P. R, Chakraverti: May 1
know whether the representalives of
the labour will be recommended hy
the uniong and, if so, which are the
unions who have been invited to
send the recommendations?

Shri P, C, Sethi: With regard to
the representiatives of the labour, we
have referred the matter to the
Labour Ministry and after their recom-
mendation we wil] be appointing them,

Shri P. R. Chakraverti: May I
know how far the functions of this
Council differ from that of the Ad-
visory Council that had been func-
tioning carlier and to what extent the
programme has been drawn up by
them to boost up the production of
the textile machinery?
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Shri C, Subramaniam: The Deve-
lopment Council is appointed under
the statutory provision. The ad hoc
Committee is merely advisory. But
the funciions of a Development Coun-
cil are properly defined and under the
statute they are entitled to make many
recommendations to the Govermmnent.

o\ fasaag qrody : I3ETIE wAw
&1 faaior fas s et guar & 7

Y 5o Ho FA : ITATHT HiAA
¥ Aefra F7hweS A1 damersa ey
F giafaiaai 91T oFgwEs 1 v@r T
2
(<

Shri Ramachandra Ulaka: May I
know the wvalue of the 1textile
machinery that India is importing at
present and by what time our country
wil] be gelf-sufficient in this matter?

Shri P. C. Sethi: At the moment,
we are importing Rs, 30 crores worth
of textile machinery and we hope
that by the end of the Third Plan
period we will be able to meet the
local demand,

Shri Sham Lal Saraf: May I know
whether for future manufacture of
textile machinery the principle of
automation will be kept in view?

Shri C. Subramaniam: That is
also kept in view.

o\ mma fag o owr T @
frare & far &rr oo &7 o 218 -
SeEfEd TR | WY |

WY qo Wo FS ;oY 7Y |

=t gasiaw Jvw - § g7 sAr
ST g % Far f&T SreEETT Sy
R ¥ wEwdr wwe wY axteee A
T ¥ FE FET A g

ot o Wo Y : et @ HAfg-
foew FToET F a1 ¥ 9 37 WO -
T A 2
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Shrimati Sharda Mukerjee: The
Minister has stated that Rs 30 crores
worth of textile machinery is being
imported. In view of the fact that the
toxtile machinery lasts for a long
{ime, would the Government consider
making a smaller import so that the
indigenous industry gets a chance?

Shri C. Subramaniam: As a matter
of fact, if it is possible to get any par-
ticular machinery by indigenous
manufacture, we do pot allow imports.
It is only in specia] cases where imme-
diately indigenous  manufactured
goods are not available that we import,

Lignite Deposits in Rajastham

+
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Kajrolkar:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Vishwa Nath Pandey:
Shri D, C. Sharma:
Shri Tan Singh:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether a large amount of lig-
nite deposits have been found in Khari
village, 20 miles from Bikaner in
Rajasthan State;

(b) the estimate of the deposits in
the area and its neighbourhood;

(c) whether the samples of 'he lig-
nite have been sent to the Ceniral Fuel
Researchl  Institute, Dhanbad for
scientific tests; and

(d) if so, the findings thereof?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). Some deposis of lignite
have been found by the State Govern-
ment in village Khari in Bikaner Dis-
trict, Rajasthan. The State Govern-
ment are conducting investigations to
find out the extent of the reserves.
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(¢) Yes, Sir,
(d) The results are awaited,

Shri P, R, Chakraverti: May 1
know whether there is another pro-
ject, namely, the Palana project in the
same district?

Shri Thimmaiah: Yes, Sir.

Shri P. R, Chakravertl: Is there
any esidimate uptill now as to what
will be the deposits there?

Shri Thimmaiah: In 1958, a Com-
mittee was appointed to prepare a
preliminary project about this mine
and they submitted certain reports and
it ig found that .6 million tons of ore
can be exploited through this mine.
The Government of India approved
of this scheme and advised the State
Government to go ahead with it,

Shrimati Savitri Nigam: Keeping
in view the great importance of lig=-
nite, may -I know why it has been
left to the State Governments who
have not got enough machinery to
make the surveys and submit the re-
ports quickly? Why is it that the
Central Government is not taking it
up or giving them some help in the
matter?

Shri C, Subramaniam: In these
cases, when the State Governments
express their intention that they

should do the work, we always permit
them. It is only when they express
their inability that the Central Gov-
ernment steps in.

Shri Bhagwat Jha Azad: May I
know whether there are any indica-
tions, keeping in view the Palana
project which has been passed first
and the second the Khari project, of
any large. belt connecting the two?

Shri Thimmaiah: As I stated, in
Khari area, upto 200 to 300 depth the
ore has been located and the investi-
gations have been carried out. After
the investigation iz completed, we can
know the extent of deposits available
in the Khari mine. As far as the
Palana mine is concerned, we have al-
ready stated that that is being ex-
ploited by {hr State Government,
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Export of Textiles

+
ogs9, J Shri S. M. Banerjee:
‘\ Shri P, C. Borooah:

Will the Minister of Intermational
Trade be pleased to state:

(a) whether it is a fact that export
of textiles to foreign countries has
gone up in 1963; and

(b) if so, the extent thereof and
how it compares with 19622

The Minister of Industry
Kanungo): (a) Yes, Sir,

(b) Exports had gone up in 1963 by
Rs, 7:97 crores as compared with
those of 1962, The total earnings
from exports of textiles during 1962
and 1963 were of the order of Rs. 59.80

. and Rs. 67.50 crores respectively.

Shri S. M, Banerjee: We are told
in this House that there was a serious
competition from China and other
South-East Asian countries, and that
was why our exports were dwindling.
May I know what steps have been
taken to overcome the difficulty dque
to competition and to what extent we
have succeeded?

(Shri

Shri Kanungo: The figures for 1963
show that we have succeeded to some
extent. The competition is there and
will alwayg be there. Apart from
the competition, in South-Eas{ Asia
and Africa from China, all the coun-
tries which have become independent
now are setting up their own textile
capacity and are also imposing duties
and tariffs o prevent imports.

Shri S, M. Banerjee: May I know
the break-up of this increase of ex-
ports of textiles to foreign countries
in terms of superfine, fine, medium and
coarse cloth, and to what extent we
have captured the market on medium
and coarse cloth in the foreign mar-
ket?

Shri Kanungo: We are showing
better results in the sophisticated
varicties which mean processed goods.
Formerly, our exports were largely
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of grey goods. A new factor which
has come in ig the garment industry,
the exports of the products of which
have shown better results.

Shri S. M. Bamerjee: My question
has not been answered. I wanted to
know the position in regard to
medium and coarse cloth.

Shri Kanungo: From the point of
view of coarse and medium and fine
cloth, I would say that the medium
varieties have shown a better result.

Shri Kapur Singh: Hag our textile
export gone down in any particular
counfry and if so, to what extent and
for what reasons?

Shri Kanungo: It has gone down
in several countries, and it has gone
up in several other countries. I have
not got the figure with me here just
now, Moreover, a description of the
position worldwide will take a long
time.

Shri Ramachandra Ulaka: May I
know whether Government are think-
ing of entering into a barter deal with
any foreign country in respect of our
textiles, in exchange for the rice im-
ported from there, and if so, the de-
tails thereof?

Shri Kanungo: No.

Shri Shashi Ranjan: May I know
whether thigs export ig done by the
manufacturerg or their agents or also
by Government or through Govern-
ment agencies?

Shri Kanungo: It is mostly done
by manufacturers, exporters and ship-
pers.

Shrimati Sharda Mukerjee: May I
know how the import of raw cotton
compares with the export of textiles
in terms of money?

Shri Kanungo: Normally, we have
to import about Rs. 60 crores worth
of cotton. But for the last three
years, we have cut it down to roughly
Rs. 45 crores. These are very rough
figures. Our demand for long-staple
cotton is of the order of 6 lakhs bales,
which would come to approximately
Rs, 60 crores,
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Shrimati Sharda Mukerjee:
.about the exports?

Shri Kanungo: In one of the good
‘years, the exports were of the order
of about Rs, 67 crores.

Shri Ranga: What is the position
in regard to handloom goods? We
fing that heavy stocks have been
accumulating for the past one year.

Shri Kanungo: No, there is not
‘much accumulation except the normal
accumulation.

What

Shri Ranga: What is the position
‘in regard to handloom goods for
expori8? Are the exports of these
also looking up?

Shri Kanungo: 1 think that they
are showing better results.
oY TaAwS - fAEs w7 A FTIr
fata fawar airm 2, =3 f22=07 o 3%
¥ qarfed) T FUE 7 AET WA AF v
wreE?
Shri Kanungo: I have said that it
ds mostly the medium varieties,
| AT - fuw AT ¥ AW
woe F7 fagia £47 &, a5 772 it
faaat 7 oft wrex § 7ox o & o
afe arar 2 AT 98¢ 3 AFTEA 7 95 Y
oY qeey ¥ Iwu mwwrT § faadr
Iz gE Rt afr g 2 7
Shri Kamungo: We do not have
imports except for specialised goods,
.and that is a very nominal amount.
=t OAMOAT ;& 7 Awe g4y
El
I W Tt wer ¥
TR Y7 97w w1 w5 v F
F °am faem A1 dvedT w1 & A7
7 At T T qAr T g
Shri Basumatarl: May 1 know

whether Government is aware of the
Tact that Assam produces moga nad
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yendi, and whether Government has
examined the possibility of their
export ag they are durable and at the
same time attractive?

Shri Kanungo: Moga goes into
most of the fancy goods in handlooms.

Import of Fertillsers by S.T.C.

-
[ Shri Vishram Prasad:
| Shri D. C. Sharma:

*496 Shri Ram Harkh Yadav:
" Shri Sham Lal Saraf:
| Shri D. D. Mantri:
LShr‘i Basumatari:

Will the Minister of International
Trade be pleased to state:

(a) whether an agreement has been
entered into with the German Demo-
cratic Republic for supply of fertili- |
sers through the State Trading Cor-.
poration; and r

(b) if so, the particulars thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). Contracts
have been concluded by the State
Trading Corporation of India Ltd,
with Mys Bergbau Handel, Berlin ’
(GDR) for the supply to India during
1964, of 44,000 tonnes of ammonium
sulphate and 63,000 tonnes of muriate
of potash.

ot faame stre  @g AT Rt
#egT o7 g Tyt AT wiaargaT
SAdT MR AT A T oA A
TRT ¥ 47 T 7 0T wre oy (R LT
0 o g fEm s ?

Shri Kanungo: We usually do not
disclose the rates,

oY famme w@iE - Tz AT A AT
A 3 AT SAA A A i R
Fr BEEHTEAT AYTT 2 AT B, I HaGTEA
¥y T R N E Y FR A
FraT 2, ATt
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weqy AT o fEHC gar A A
ST FT HIIHT A FqT (97 ST ?
F9 & g1 IaU SgTaT @, gaew Far faar
1T | fFaar % 2 a1 {59971 JamET g,
qg 7 FAMT 0T |

oft ST FH P |

Mr, Speaker: Shri Kapur Singh
He does not rise. Then I am calling
another Member.

Shri Kapur Singh: I am
much here, "

very

=Y T {7 17 - fFAET 1 fHm
WTE 9T 4t 9T 4 @R faentr A1 A
arar ¢ ?

Shri Kanungo: All the fertilisers,
from whatever sources, are pooled
together, and they are sold at a pool-
ed price.

Mr. Speaker: Shri
have an opportunity,
present when 1 calied.

Shri U. M. Trivedi: Present, but
not attentive,

Shri Sham Lal Saraf: May I know
whether the quality of the fertilisers
being imported from Germany is
other than what we manufacture in
this country, or we are deficient in
those qualities that we are importing
from them?

Saraf might
He was not

Shri Kanungo: Because there is
shortage, import is being attempted,
and the qualities are standard speci-
fication qualities, and they will be
tested. !

Shri Kapur Singh: May I know
whether any curbs are contemplated
in this case on the profiteering greed
of the STC?

Shri Kanungo: STC it not involv-
ed except in import of it. As [ said,
all fertilisers are sold under a poal
system where all prices are evened
out,

Shri Kapur Singh.
fiteering to be curbed?

Is that pro-
That pool
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system involves a huge amount of
profiteering.

Mr. Speaker: Shri Kashi Ram

Gupta.

wY ®IT TR T8 JIEAT T AT
Fgammegfeam i, Faag &
AT e g f 1w v Fw AT IwAT
T AT FT FTOT AL 7

wOW REET ;W Al 9T T
LoEo i

Y wisft TR A AT AT
FToT 70§ 7

SR REWA | U F FIW E A
oTq T T § W AT oAt g o

Shri U. M. Trivedi: STC is involv-
ed only in imports but it is believed:
that in imports the STC makes nro-
fits extending to 20 per cent. Will it
be possible to have the same amount
of profit in these fertilisers also for
the STC?

Shri Kanungo: This is not a ‘rad-
ing account. As I said it will be
imported and submitted to the pool
at the imported price plus commis—
sion.

Shri Shashi Ranjan: The import
is done due to our shortage. Is the
shortage due to the raw material or
due to our incapability to manufac-
ture fertilisers?

Shri Kanungo: Capacity has been
set up but most of it had not come
up to production as anticipated and
the demand has gone up very much.
We are importing for this year only.

Shri Tyagl: Is it a fact that the
fertiliser pool has promised to con-
tribute out of the profits about Rs. 40
crores to the present Plan and provi-
sion has also been made for Rs. 40
crores? What will be the profit out.
of this fertiliser pool?
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Shri Ranga: Profiteering at the
cost of peasants?

Shri Kanunge: There is a propo-
sal for contribution but I am not
aware of the exact amount,

Shrimati Savitri Nigam: May 1
know whether the imports which are
being made from various countries
are at the same price or the prices
from other countries differ?

Shri Eanungo: Every lot has a
different price depending upon the
time when the contract is cntered
into.

) fora AT ;. @rE S WY WA
CR IR CEA-cER R L A
déifre 3 € 7 ag @rg fww faa g3t
T A MG T OF g1 9T F T a1 fyw
farm = ¥ 37 7

st wrAA o f oFamr ¥ fF g
@ ¥ oF wiF | fawdr | Zew 1§
qariz &, 341 % weeT g AT | 3HE
faq &rf @rg AT TE 2

Shri Ranga: In view of the fact
that there are here two  Ministers
concerned with this and the third
Minister, Dr. Ram Subhag Singh the
other day told us that they would
pursue a policy of no-profit-no-loss
in this transaction, may we know
whether Government would be pre-
pared to give up that proposal of
making Rs 50 crores profit from this
transaction in fertilisers?

Shri Kanungo; I think the question
should be put to the Ministry of Food
and Agriculture,

Shri Bhagwat Jha Azad: May I
know whether the Government has
considered the recommendation of the
Public Accounts Committee in this re-
gard for supplying fertilisers to the
farmer at a lesser price and thereby
having a little less profit?

Shri Kanungo: As I have said, it is
under consideration of the Food and
Agriculture Ministry.
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Shri Vishram Prasad: If the hon.
Minister does not want to tell the
price of fertilisers, may I know what
will be the percentage of nitrogen
in ammonium sulphate and POs in
phosphatic fertilisers?

Shri Kanungo: I have not got ths
information,

o qATAAAR . AT AE HATE AT
W & TSy ATl A qfF A oft
AT H0E ST LT & 97 979 q9H1 HTT
FuomwE?

At wAN oW AT AT
A § A G % fFamt 1+ 9ga
HIT & 1 g9 Y U ALY 0 qwaT ¥
Shri S. M. Banerjee: I want to
know whether we are likely to reach
the stage of self-sufficiency and if so,
when and whether the target is likely

to be achieved during the Fourth
Plan?

Shri Kanungo: I do not think so.

Y gEIiETE WwE ;A § @ &t
Fq it fEadr g, faaet 3o § damx
grefY @ ;T farat agT & HaE qgdy
27

Shri Kanungo: This information has
been given several times but I have
not got it just now with me.

qew wqM § wEE

+
=t woEry :
w1 HieTTeTw 7@
st 7Y ¢

*z g,

FOT LEQIR, @ NI WK LA
frafer W g vy &7 g FGT F

(F) #n 78 a9 3 & 7o 2w 7
TF T T9Y & qeT FT FIAT THET
2o g WK
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(=) afz g, ar g7a @y & fam
& wifast & &0 g f23 oa
TR 9T Fq A K oTE § 7

T, @@ wqr wrEr gwifRaion
Harow ® IaHRT (s go Fo ¥Y)
(%) i, & ¥@AfF wad w1 Fav
i & owfas q3 w0 &

(&) =t =1 @t & aq19 qiaq
gq wOA T3 FT H:W(accumula-
tion of pithead stocks) #3™ Aor
3w # Y AT 53 & afew owma &
/YT FITAT 4T A1 79 TGO F1 ATHAT
FIAT T3 TFT & | HIHTT ZUIT O Frd
AT T frr v 2 fw gz wmren
gat 7 IenfaT w77 Fr fAgers
FOAM | AT A, TTET wOA F
W@z A 73 (allocation and
distribution) # A7 faggaT I
AT FZ X FT W AT A FIAAT
F7 & | AT 71 gfrr e qr @
AM AT gfawrr (gradewise
entitlement) #1 =T ¥ TEA FT
T AT F12 (qQuota) FFATAT
F &) AT AT A omiw A

wEE TS GCRIU &0 FE T E R
<2171 (brick-kilns) #tawEam
| IAAT F oA AWE arfw
ST & ITATETAT FI OO A FF A7
g oaF |

[The Parliamentiary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)

Yes, Sir. This is because production
has outstripped the demand for coal.

(b) The accumulation of pithead
stocks is not peculiar to Madhya
Pradesh alone and all the coalfields
in India are faced with this problem.
No assurance has been given by the
Government that it would secure dis-
posal of coal produced by any colliery.
However, Government is assisting in
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the matter by relaxing the existing
controls’ on allocation and distribu-
tion of coal to the maximum possible
extent. The public has been inform-
ed that, subject to gradewise entitle-
ment, consumers can ask for addi-
tional quantities of coal irrespective
of their quota. The State Govern-
ments have been requested to libera-
lise their policy on licensing of brick-
kilns, so that there may be some im-
provement in demand by thias rate-
gory of consumers,)

Wt wgAw o F e wE g
ST FAr SHGT FTOTT F THE
TqG FTIT FT | P ATIEEAL AT
H a5l @ 79 31 72 2 ar fF faay
T ITIN FOUET E AT 2 gwfer
TAAT FITAT THGT A1 AT B 7
Shri Thimmaiah: The main reason
is that the important consumers re-
duced their demand; and another
reason is, some of the projects were
not coming up as per schedule, and
some of the existing projects could
not be expanded as we expected. So,
there is reduction in demand for coal,
and therefore, there are these pit-
head stocks.

oft wopmm - BT e AT fre |
qr, Tt A7 7=t § faemr arfza

s mgag ATt 9T AT A
TN T A, WA FWA T TG AIH
&1 S o

oY g ;. § A e g fE
Fy ) A fawaA & B wrrem @0
#1T & 1 ST OHr A1 AT AT Ao
777 & A o say, svay werd R
T T FW FaT § oasr aa mfE
IAF FAET F9F AT AT HEE H, P
| 97 o AR faaT #T R 7
YT ST TAAT Frgen 3EET A omar
At qar w4 ey oWy ey # e R
TAAT TAET A AT TA |
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aTIW WEEY: W7 A gAY AT
93 %7 fad % w9 &1 staya |7 0
Afwsr &)

Shri Thimmaiah: It is true that low-
grade coal was produced in large
quantities, and the recent rise in
price will adjust the production for
its real demand.

ot Wo wo WAL F T1AAT TEA £
fF fazr A 3o &7 FroA isgHw

AR WA OF HeO NAW ¥
TeafraT w59 & | 3H &0 WAAG AT
@/TF |

Shri A. P, Sharma: The hon. Deputy
Minister has said that this is not
peculiar to Madhya Pradesh only.

WU wEET ;ARG SR
T3 fx g7 &1 "amw AF &

o M= za: 7 Fg TH @A
ot Z fo9 &7 3emET 39 w0949 ® A= &
FIT 97T 72T &, AT T AF 47 F7 FNEA
gafry agt w7 73 & fe Fga a1 A
graT @ =T F 7

Shri Thimmaiah: The production is
not actually slowed down., Produc-
tion is going on almost nearer to the
target fixed, but the pithead stocks
are not much, compared to the pit-
head stocks in the last year. There is
only one month’s pithead stocks, We
have taken steps to see that the pit-
head stocks are disposed of as early
as possible.

Shri U. M. Trivedi: Is it a fact that
notwithstanding such huge stocks ly-
ing at the pitheads the supply of
this coal to the ginning factories in
Madhya Pradesh has been as restrict-
ed as before and that the demand is
not being met?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): My information is that the
entire demand is being met. If there
+ is any particular instance, if the hon.
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Member brings it to my notice, 1
shall certainly look into it.
ot w0 W A oW waw W
fom Fa T v g e W A
faT W wew g3 F @F g § 7
fora arew g & o7 T W wEm
¥ 35F @ 7gT FW A@I & 7
Shri C. Subramaniam: It is accord-
ing to the railway transport pattern.
The Madhya Pradesh coal is being

consumed not only in Madhya Pra-
desh but in western India also, und to

a certain extent, in th: south of
Madhya Pradesh.
Shri Kashi Ram Gupta: Whether

the consumption is reduced in Madhya
Pradesh also?

Shri C. Subramaniam: Everywhere.

Shrimati Savitri Nigam: Is it not a
fact that one of the reasons for this
coal accumulation is the rise in price
because it has gone beyond the reach
of the common people, and more and
more people are switching over o
kereosene o0il for cooking purposes?
Is the hon. Minister aware of this
and, if so, what steps are being taken
to reduce the prices for home con-
sumption?

Shrl C. Subramaniam: As a matter
of fact, soft coke is being wuscd as
domestic fuel and whatever is pro-
duced is being consumed. Now, eur
attempt should be to produce sume
domestic fuel by the LTC method,
that is, low temperature carbonisa-
tion method. We have no doubt that
whatever guantity we produce would
be consumed. The price is quite
attractive when compared to the price
of kerosene. '

oft e oo oo oE Y R R
Froar w5 qiw gty 7w g v £ fE
A & S ¥ AW A7 WART o A
F¥ TX F AT WIET T T wrae
¥ Awe ¥ e 47 TR § zEtay
w3 #7 gy Fw Ay A F7
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Shri C. Subramaniam; No, Sir; as
a matter of fact, more and more

people are taking to coal use rather
than other fuels.

Shri Ramachandra Ulaka: What is
the target in the Third Five Year
Plan for production of coal in Madhya
Pradesh, and what is the present pro-
duction?

Shri Thimmajah: I want
notice for that.

Shri S. C, Samanta: Is there any
proposal to set up some washeries
for the better use of this low-grade
coal in that part of the country?

Shri C., Subramaniam: No, Sir;
washeries would not serve any pur-
pose with regard to utilisation of
lo-grade coal. It will have to be
used either in the power production
programme or it should be converted
into domestic fuel by carbonisation
method.

st oo fag oz 3% & fr wew
q3T § Fraw &7 AT AW gAT &, Afw
To qto ¥ Frgl zaatey Oa7 g 3 97
A qF HHA AL ZAT HIT A7H 3HE
fad am 77 =Er & % 17 Faay A
w1 fow 7% 7

A CRTEAAR 2 A ATEAT §
f& S Tz &1 e a7 o S w2
AT TR & W A% oy A o @ E,
Fre qfF wf & g7 frwren 9 @y
& gy fewmr adl, @ # g /)
T Afaex F1 WY g1 ¢ fF F7 FW
SHM |

Mr. Speaker: Let us go to the next
question.

separate

Bokaro Steel Plant

+
08 j Shri Jashvant Mehta:
"7\ Shri P. C. Borooah:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether an agreement has
been reached with Messrs. Dastur
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and Company about the consultancy
fee and the scope of consultations.
about the Bokaro Steel Project; and

(b) if so, the precise terms of tae
agreement?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). The terms and conditions of
the consultance agreement are in the
final stages of negotiation with Dastur
& Company. They are expected to-
be finalised very shortly,

Shri Jashvant Mehta: May I know
whether the Government have re-
ceived quotations from other foreign
countries; if so, how they compare
with the quotations supplied by
Dastur and Company?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam); We have not received any
other quotation for this, but the sur-
vey team which came from the Unit-
ed States of America had given an
idea of the consultation fees. Com~-
pared to that, this would be about
one-third of the fees,

Shri Jashvant Mehta: Sir, people
are anxious to know....

Mr. Speaker: Is he anxious to
know or not?
Shri Jashvant Mehta: Yes. Even

I am anxious to know.

Mr. Speaker: Then he should put
the question. '

Shri Jashvant Mehta: The House
is also anxious to know at what stage
the financial assistance or aid from
foreign countries for the implemcnta-
tion of the Bokaro plant stands at
present?

Shri C. Subramaniam: That will
have to be taken up after the speci-
fications are drawn and tenders are
floated on a global basis. Therefore,
that will have to be considered a little
later.

Shri Jashvant Mehta: We are inte-

rested to know whether the vaer_'n-
ment is negotiating with any foreign
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<country and whether there is any
scope for that foreign aid or not?

Shri C. Subramaniam: This ques-
tion is with regard to the appoint-
ment of consultancy.

Shri Nath Pai: Sir, I am a little
disheartened by what he said, but
still I will try» to get seme more
information. Has his attention been
drawn to a report originating in
Moscow—today it appeared in one of
the dailies—that the Soviet Union is
showing keen interest with a view to
financing the Bokaro plant and there
were talks held between the Indian
Envoy and the USSR Minister who
looks after this matter; if so, may I
know how far this report is true and
at what stage the talks are at pre-
sent?

Shri C. Subramaniam:
received any information
Moscow about thesge talks.

1 have not
from

Shri Hem Barua:
in the newspapers.

Shri Surendranath Dwivedy: He
hag only said that he has not received
any report. He has not denied the
discussion.

It has appeared

Mr. Speaker: He has not got any
official Information. He might have
seen what has appeared in the papers.

Shri Sham Lal Saraf: May [ know
whether Government have taken the
necessary precautions to ensure that
this Company will work the project
in the manner in which we want it
so that this important projert may
<ome to fruition within the stipulat-
od time?

Shri C. Subramaniam: We are
‘quite confident that Mi|s. Dastur &
Company would be able to deliver
the goods.

Shri S. M. Banerjee: What is the
attitude of TUnited States towards
‘the Bokaro plant? Have they made
it absolutely clear that they have
‘washed off their hands, so far as this
project is concerned?
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Mr. Speaker: Here we are con-
cerned with the consultancy fee.

Shri S. M. Banerjee: Foreign aid
is important in the settmg up of this
plant.

Mr. Speaker: That may come inci-
dentally but we are concerned only
with this limited purpose.

Shri 5. M. Banerjee: My question
was. .. .
Mr. Speaker: ..whether USA

have washed off their hands.

Shri Nath Pai; The plant can come
into existence only if there is foreign
aid.

Mr, Speaker: That point we have
already discussed and disposed of.

Shri S. M. Banerjee: Sir, you will
remember, this question has come up
in this House several times. The
question was asked because both
USA and USSR are in the fleld.

Mr. Speaker: Answer has also been
given to that question so many times.

Shri S, M. Banerjee: That is true, I
want to know whether we are getting
any aid from USA or they have com-
pletely washed off their hands, so
far as this plant is concerned. I
want a clear answer.

Mr. Speaker: No, please.

Shri Hem Barua: In view of the
fact that consultancy fees are paid to
a particular company with a view to
start this plant, may I know whether
the attention of this Government is
drawn to the headlines news....

Shri S. M. Banerjee: In a box.

Shri Hem Barua: ..yes, box to
the cffect that both Soviet Russia,
and Japan particularly, are interest-
ed in setting up this plant?

Mr. Speaker: He has said so many
times that this relates to the process-
ing of consultancy fees. He may
answer it if he wants to. No?
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Shri Tyagi: May 1 have an idea of

the total amount of fees that will
have to be paid to Messrs. Dastur
& Company for the job? Has any

estimate been made of the total
amount which will be required to be
paid?

Shtiri C. Subramaniam: An estimate
has been made, but it is under nego-
tiation. As soon as negotiations are
sver and the agreement is finalised,
i will be able to give it.

Shri Tyagi: Is it a few crores?
Shri C. Subramaniam; Oh, yes.

Shrimati Savitri Nigam: Has the
consultant given any target for ini-
tial production? By what time will
it go into production?

Shri C. Subramaniam: According to
the consultant’s report, 1.5 million
tons would be produced by 1867-68.

Shri Bhagwat Jha Azad: May I
know whether it is a fact that there
is re-thinking in the Government to
withdraw from the purview of the
consultants, M/s. Dastur & Company
a sufficient portion of the work and
to give it to others because a large
number of foreign engineers are in-
terested in participating in this
venture?

Shri C. Subramaniam: No, Sir.
There is no such intention. As a
matter of fact, as much work as
possible is being given to the con-
sultants.

Dr. L. M. Singhvi: On what basis
are the consultants given their esti-
mated consultation fce? On what
basis is the Government trying to
negotiate it? We do not want 1o go
into the details, but we want to know
the criterion on the basis of which
the consultation fee is being finalised.

Shri C. Subramaniam: Generally, it
is a percentage of the total cost of
the plant. We have some experience
of the consultancy fee paid for the
million ton plants of Durgapur,
Rourkela and Bhilai. We have also
some experience of what the private
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sector has paid. Taking all that into
account, we are negotiating.

Electrical Goods Industry

+
«ggo, J/ Shri P. C. Borooah:
 Shri P. R. Chakraverti:

Will the Minister of Steel, Mines and.
Heavy Engineering be pleased to
state:

(a) whether it is a fact that full
utilization of the already licensed:
capacity of the electrical goods indus-
try has not been possible because of
shortage of foregin exchange;

(b) if so, to what extent; ang

(c) the steps being taken by Gov-
ernment to improve the position?

The Deputy Minister in the Ministry
aof Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) to (c). I
presume the Question relates to items
of electrical equipment under the
control of my Ministry, i.e. heavy elce-
trical equipment broadly speaking., In
respect of such equipment in the pri-
vate sector, the installed capacity is
being more or less fully utilised ex-
cepting for switch-gear, in respect of
which the shortfall is due partly to
inadequacy of foreign exchange and
partly to the fact that production in
some units has started only recently.
As regards the capacity in the public
sector, the production is picking up
in respect of transformers, motors,
switchgears etc. in accordance with
the phased programme of production.
Both in respect of the public and pri-
vate sectors, every effort is being made
to make available ag much foreign
exchange as is possible in the present
circumstances to reach full produc-
tion.

Shri P. R. Chakraverti: What is the
amount of foreizn exchange that has
already been released?

Shrl P. C. Sethi: Thz foreign ex-
change released for the private scetor
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industries during the last two years
has been Rs. 172 lakhg during April
1962 to March 1863 and Rs. 224-54
lakhs during April 1963 to March 1364
for transformerg grade sieel and Rs.
20 lakhs in 1962-63 and Rs. 23-54 lakhs
in April 1963 to March 1964 for
dynamo grade steel.

Shri P. R. Chakravertl: What i3 the
extent of the demand that is y<t to
be fulfilled?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): As far as these categories
are concerned, we have given them
almost to the full extent.

Shri Bhagwat Jha Azad: What a-
proximately could be the amount of
foreign exchange for wani of which,
ag the hon. Deputy Ministcr has said,
the capacity in the private scctor, for
example, regarding switchgear, is not
being utilised?

Shri C. Subramamniam: An accurate
estimate cannot be made.

Shri Heda: What is the total
amount of foreign exchange that was
t:ken into consideration at the time of
setting up these various industries,
how much of it is being reivaseq and
what is the difficulty in releasing the
rest of it?

Shri C. Subramaniam: The d fliculty
is the tota] scarcity of foreign ex-
change. It will have to be ailocaled
between the various priority items.
That is the real difficulty.

Dr. L. M. Singhvi: To what oxtent
is labour unrest, apart from the pau-
city of foreign exchange, rcsponsible
for holding up production of electri-
cal goods in the country and what iz
the daily loss caused by the ressalion
of work of the Bhopa]l Heavy Electri-
cals?

Shri C. Subramaniam: 1 cannot
immediately give an estimale but (he
production target fixeq for the Blo-
pal Heavy Electricals factory 1; Rs.
6 crores during 1963-64 and during
the next year, that is, 196465, it
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would be round about Rs. 8 crores or
Rs. 9 crores. So, an estimale can be
made.

Dr. L. M. Singhvi:
4 lakhs.

More than Ra

Shri O, Subramaniam: Round about
that.

Shri Ramachandra Ulaka: How
does the cost of ‘the Indiar compo-
nents compare with the cosy of im-
ported components?

Shri C. Subramaniam: Roughly in
all these things the indigenous con-
tent is round about 60 to 70 per cent.

St wgEm ¥ @y ST STeen
g f5 oot g1 T @ & Ay
Fra feay § A grgae s
fear & a2 37 DF1 9% F FTOEET
¥ o wew fRAAT Jenmed g 8,
agdz FEEt ¥ feaar §ar & A
T FrEEt F feaar gar & 7

s wgRd o ATe W & 7

s\ wgEw ;o &

weow wgEw g+ fau owrw
OF HATEET qaATT Fford |

Shri Vishram Prasad: So lar as I
could understand, we are importing a
lot of electrical goods, like, switch-
gear transmitter ete. involving foreign
exchange. When will we be able to
establish that type of a factory iu the
country and be seif-sufficient in pro-
ducing electrical goods?

Shri C. Subramaniam. [t is a very
difficult item of production, therelfore.
it is not only the guestion .f putl:ng
up of capacity for production, but, we
have to gain experience alto, But
we hope to meet our requirements by
the.eng of the Fourth Plan

Mr. Speaker: Next question, Shri
Maheswar Naik. Absent. Shri D. C.
Sharma..Absent. Shri P. C. Borooah
..Absent. Shri P. R. Chakravertl.
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Shri P. R. Chakraverti: No 903.

Shri Kapur Singh: May I suggesi
‘that question No. 893 be taken along
with this? It i; a connecled guestion.

Mr, Speaker: Nol now.
to it, if I have time,

I will come

Fuel Consumption

+
(Shri P. R. Chakraverti:
*903. { Shri P. C. Borooahr
LShri Heda:
Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
coal industry has recently suggested
to Government that the pattern of
fuel consumption in the country
should be reviewed so as to make it
conform to the available coal resour-
ces; and

(b) if so, Government's
thereto?

reaction

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy

Engineering (Shri Thimmajah): (a)
Yes, Sir,
(b) The allocation of different

grades of coal to various consumers
is made on the basis of a schedule
vhich has been drawn up by the Fuel
Efficiency Committee, in prescribing
the entitlement of wvarious consumers
for a particular grade of coal the
said Committee has taken into aceount
the quality of fuel essentially requir-
ed for the operation of a plant, equip-
ment or appliance. The representa-
tion mad= by the Coal industry is be-
ing examined in that context.

Shri P. R. Chakravertlk May T
know whether it is a fact that the
additional facilities, which were made
available to the cement factories and
power houses for the use of oil, are
woing to be withdrawn so that more
voal may be used?

The WMinister of Steel, Mines and
fHeavy Engimeering (Shri C. Bubra-
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manim): Steps which have already
been taken cannot be undone now. If
machinery has already been estab-
lished for the purpose of using oil,
we cannot now take away that machi-
nery; but as far as possible we are not
encouraging installation of new machi
nery for the use of oil.

Shri P. R. Chakraverti: May 1
know whether the Government has
considered the question of giving faci-
lities for the coal to be widely used
for domestic purposes by giving addi-
tional benefit in the sape of reduced
railway freight?

Shri C. Subramaniam: The coal
for domestic fuel depends upon the
preparation of smokeless fuel. That
has to be done by carbonisation me-
thod. We are taking up that question
and we hope to make some progress
during the Third Plan.

Shri Man Singh P. Patel: May I
know whether the Government has
considered the preparation of a chea-
per fuel from husk dust and saw dust?

Shri C. Subramaniam: We are
now trying to use more coal. 1 do
not thing other substitutes will im-
prove the position of coal

Shrimati Savitri Nigam: What are
the steps which have recently been
taken by the Government to see that
more and more soft coke for domes-
tic consumption is produced. The
hon, Minister in his earlier reply has
stated that whatever we produce is
being consumed. So, T want to know
what steps have been taken to pro-
duce more.

Shri C. Subramaniam: As far as
soft coke is concerned, we use the
low grade coking cnal. But the cok-
ing coal is very much limited. There-
fore, we cannot allow the use of cok-
ing coal for this purpose. That is
why other ordinary coal chould be
carbonised and used as domestic fuel.
This i engaging our attentlon.

Shrimati Savitrl Nigam: I wanled
to know the specific steps taken by
the Government,

Mr. Speaker: Some time next.
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Shri Bhagwat Jha Azad: Before
not encouraging, as the hon. Minister
stated, any such machinery which
gives the alternative fuel to the consu-
mer, may I know whether the Gov-
ernment have considered the econo-
my of the fuel, between the coal and
the other alternatives which are avail-
able for the present to the consumer?

Shri C. Subramaniam: It depends
upon the location of the plant. If a
particular plant is located near the
fuel oil producing centre, then it may
‘be economical to use the fuel oil. Tt
should be left to each plant to decide
which will be more economical.

ot weErow nex 0 AW Foafear
IX FT FAAr SqET G A TAw B, A
AT A7 g fF qFT a@w oy =y
FIF F 37T 9T A7 fawre w7 @
frad Fg ®)7ar sz Gorar o T4 7

Shri C. Subramanium: Yes, Sir.
We ar¢ now taking steps to see that
Particularly in the power plants, the
boilers are designed in such a way
that we will be able to use the lowest
grade coal.

Shri N. Sreekantan Nair: May 1
know whether it is a fact that the long
distance transport charges of coal
have been revised and increased to
the detriment of users of coal in dis-
tant areas?

Shri C. Subramaniam: I thought
that this matter was discussed during
the Railway debate because the fre-
ight was increased in the Railway
Budget.

st axarw fag o o4 fF oo aF
- girFeaT & fafaees grge 77 F83 WY
EfFraft St R T A AT
1 #1007 78 # fw {97 A1 TR FHIT
& FemTT fFar wrar & T @+ fAo
WL F1E wHr qraey S fw
ma faad fF #0327 47 d2r ) 7@
F Iaer Ay & FIw # e F0
76(Ai) LSD—2.
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Shri C. Subramaniam: First of all,
we should give them the substitute
before we prevent them from using
cow dung. It is not merely the ques-
tion of making available the substi-
tute to them. The mentality of the
people should also change.

Shri A, P, Sharma: Is it a fact that
the restriction on movement of coal
by road is also one of the reasons Yor
accumulation of coal in certain collis
eries?

Shri C. Subramaniam: Now there
is absolutely no restriction placed
with regard to the mode of transport.
But it would be more costly to move
by road and if the people are prepar-
ed to pay higher prices, they cam
move it by road.

Shri Vishram Prasad: The Agri-
culture Department has just devised
a Gobar gas plant which is the cheap-
est source of fuel suply to the vil-
lages. May I know whether the Min-
istry is thinking on this line?

Shri C. Subramaniam: I am not
aware of this. I would like to have
notice.

st w@aTT : gWIL AW ¥ aga &
s arz e oy & " 39f wrow
AT AT FY FETR F AU AHET Py
® FTEN A AAT & @ A AT sw
Fravg H F1E 0@y AW IIE AT 2
afe s & o' S7a T F1E T W
St it F TR TEAE T A 7

et wEiaw ;. Al § fafaer
o & 1 '
Any hon. Member who might net

have been present, whose name was
called?

Shri Hari Vishnu Kamath: Q.
No. 899.
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Heavy Engineering Corporation Ltd.
._i_
Shri Hari Vishnu Kamath:
| Shri Mohammad Elias:
"899..{ Shri Yamuna Prasad Mandal:
| Shri B. P. Yadava:
(_ Shri D. C. Sharma:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether an inquiry has been
held in the recent fire accident at the
Heavy  Enginecring Corporation,
Ranchi;

(b) if so, by whom and the findings
and conclusions of the inquiry; and

(¢) whether a copy of the report
will be laid on the Table? -

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) to
(c). A very senior officer is being
appointed shortly to hold the inquiry.

Shri Hari Vishnu Kamath: Is it a
fact that a preliminary inguiry has
been held in the matter and, if so, by
what agency and has that inquiry dis-
closed some sabotage or crypto sabo-
tage in the plant?

Skhri C. Subramaniam: Yes, Sir. A
palice ‘inquiry has been made and I
anr sorry to say that it has not been
very helpful to find out the actual
causs for this accident.

Shrt Hari Vishnu Kamath: My
question was whether this inquiry re-
vealed some sort of sabotage in the
plant due to which the fire was caus-
ed.

Mr, Speaker: That is what he has
sald, that it is not so revealing.

Shri Hari Vishnu Kamath: Has the
han, Minister's atiention been drawn
to press reports {o this effect, which
appeared only three or four days ago,
that sabotage is suspected as the
causg of the fire in this plant, and if
so, what are the terms of ‘reference
of the fuller inquiry that is being
made now?

Shri C. Subramaniam: There is the
-suspicion, but it has not ben estab-
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lished fully that it was caused by

sabotage and if it was by sabotage
by whom,

This inquiry will be not only with
reference to the actual accident which
happened there but also with refer-
ence to the management in order to
find out how far the management
was diligent in putting out the fire
and how far the security measures
were effective, All these questions
also would be gone into.

Shri Hari Vishnu Kamath: What
are the terms of reference?

Shri C. Subramanmiam: We
not yet finalised.

Dr. L. M. Singhvi: May 1 know
what has been done in consequence
of the occurance at the Heavy Engi~
neering Corporation at Ranchi, to
streamline our intelligence collection
procedures at all industrial undertak-
ings of national importance, and whe-
ther any comprehensive move has
been made in this direction in conse-
quence of this.

Shri C. Subramaniam: As a mat-
ter of fact, we have a Director of In-
telligence to look after the security
matterg in the public sector plants. He
is just now looking into the whole
matter. Very recently, he has sub-
mitted a report about it; we shall
look into it and take further action.

Shrimati Sharda Mukerjee: May I
know whether in the preliminary in-
quiry any members of the manage-
ment have been questioned? Is it a
fact that none of them has been
questioned?

have

Shri €. Subramaniam: All persons
who have to be questioned with re-
gard to the accident have been ques-
tioned by the police. But, as I said,
a more comprehensive inguiry is to
be held very soon.

Shri A. P. Sharma: From whatever
report the police may have submit-
ted after their inquiry by this time,
is there anv indication that the s'ack-
ness of the management was also res-
ponsible for this fire?
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Shri C. Subramaniam: That ia the
purpose of the more comprehensive
inquiry which is being ordered.

Independent Candidate’s Election
Symbol
*895, Dr. L. M. Singhvi: Will the
Minister of Law be pleased to state:

(a) whether the Election Commis-
sion has at any time considered the
possibility of protecting a  returned
independent candidate’s symbol at a
subsequent election; and

(b) if so, with what result?

The Deputy Minister in the Minis-

try of Law (Shri Bibudhendra
Misra): (a) Yes, Sir.
(b) It has not been considered

feasible to reserve a symbol for an .

independent candidate returned for

subsequent clections also.

Dr. L. M, Singhvi: May I know
the reasons why it has not been found

feasible to reserve and protect the
symbol of a returned Independent
candidate? Is it because of any pre-

conceived nations as to what pattern
politics should take?

Shri Bibudhendra Misra: The pro-
cedure that has been prescribed for
allotment of symbol has been pres-
cribed after consumption with the lea-
ders of the political parties and
groups in Lok Sabha.

Dr. L. M. Singhvi. Thiz does not
concern the political parties. That is
why I am asking this question.

Shri Bibudhendra Misra: Let me be
allowed to complete my answer,

It will be realised “that the entire
basis for reservation of symbols is
that it is done anly for the recognised
political partics. Recognition to a
political party is given on the basis
of its performance in a State, mean-
ing thereby that they get 4 per cent
of the votes and so on. So the basis
for reserving a symbol is the perfor-
mance in the State. It we are {o
adopt the basis suggested by my hon.
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friecnd Dr, L. M. Singhvi, it will be
compleiely different, and the basis
will be the constituency; that is, the
basis for allotting a symbol will be
the constituency and not the State.

The difficulty in that case would be
that we have lo reserve symbols not
merely for the returned candidate
but for all the candidates who had
fought the elections. There would
also be another difficulty. Supposing
a party ‘A’ is recognised in a State
and the returned candidate is an In-
dependent candidate, if we reserve a
symbol for him, there would be no
justification also to reserve a sympol
in that particular constituency for
that party. So, all these difficulties
are there. And practically also, there
is another difficulty.

12.00 hrs.
It is also not known whether an

independent candidate would contest
next time also, So, how to reserve a

symbol?

Mr. Speaker:
tion.

Short Notice Ques-

Shri S. M. Banerjee: He has laken

all the time.

Suornt NOTICE QUESTION

Press Party to Report Re: Refugees
from East Pakistan

S.N.Q. 16. Shri Hem Barua: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Government have recently sent a
Press party to report about the recent
influx of refugees into our country
from East Pakistan;

(b)Y if so, whether this is the first
party to he sent; and

(¢} what are the plares they have
been asked to visit and what is the
composition of the party.

The Minister of  Parliamentary
Affairs (Shri Salya Narayan Sinha):
(a) Yes, Sir.
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(b) No, Sir, a few parties were
algso sent earlier by Government.

(c) A statement showing the com-
position of the present party and the
places they have visited is laid on
the Table of the House. [Pluaced in
Library, See No. LT-2633/64].

Shri Hem Barua: May I know whe-
ther it is a fact that Government ap-
proached Pakistan for permission to
allow our press piane to fly over
Pakistani territory from Calcutta to
Gauhati, and that permission was
refused; if so, may I know whether
Government have tried to ascertain
if this rcfsal on the part of Pakistan
is due to a blatant desire on their
part to conceal the fact of the exodus
of the minority community people
from Pakistan to this country?

Shri Satya Narayan Sinha: I have
no information that the permission
was sought and also refused.

Shri Hem Barua: That is our in-

formation. On this I want a clarifi-
cation. Then I will put my second
question.

Mr. Speaker: This is the second

question.

Shri Hem Barua: May I draw the
attention of the hon. Minister to a re-
port appearing from  Shri Kedar
Ghosh of the Statesman, who had
been with the party, saying that per-
mission was asked and permission
was refused by Pakistan, and there-
fore the plane had to fly to the north
and then to the southeast?

Shri Satya Narayan Sinha: Maybe
correct, but I have not seen it.
Shri Hem Barua: May I know..

Mr. Speaker: There cannot be a
supplementary to a supplementary,

Shri Hem Barua: That was a corol-
lary to my first supplemeniary.

Mr. Speaker: Two questions
been put. 1 will see.

have
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Shri Surendranath Dwivedy: From
the statement it appears that this

party was sent to Madhya Pradesh,
Garo Hills and West Bengal. May 1
know whether this party will also be
sent to Jamshedpur, Rourkela and
other areas which were affected re-
cently?

Shri Satya Narayan Sinha: The
names of the places which the pre-
sent party visited are given there.

1 cannot say definitely, but you
want this kind of party to be sent to
Jamshedpur and other places?

Shri Surendranath Dwivedy: Are
you contemplating to send a party to
such places?

Mr. Speaker: He is not contemplat-
ing, but now he will consider.

Dr. L. M. Singhvi: He asks a coun-
ter question. This is not proper. He
cannot answer a question by putting
a question.

Shri S. M. Banerjee: May I know
whether the press party which visit-
ed Garo Hills area have given any
report about the inconveniences ex-
perienced by the displaced persons
there; if so, what are those inconve-
niences and what steps have been
taken to remedy them?

Shri Satya Narayan Sinha: I could

not foliow the question.

Mr. Speaker: He asks whether the
party that was sent has submitted a
report, and if so, whether it has said
anything on the inconveniences suff-
ered by the displaced persons there.

Shri Satya Narayan Sinha: It was
the first flight. They have not sub-
mitted a report, so far as I am con-
cerned.

Shri S. M. Banerjee: What was the
purpose?

Mr. Speaker: That
question.

Shri S. M. Banerjee: Kindly allow

me. My intention is....

is a different
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Mr. Speaker: What was the pur-
pose? ~

Shri Satya Narayan Sinha: As I
have indicated, the purpose is that
the party should go round and see for
themselves on the spot the magnitude
of the refugee problem - with which
we are faced.

Shri Hem Barua: Why is it that, al-
though this party was scheduled to
visit Garo Hills, Mana camp and the
West Bengal border, representatives
of the Assam newspapers were not
taken in? Is it because of faulty
planning on your part, or is it be-
bause. ...

Mr. Speaker: Would it be on my
part?

Shri Hem Barua: No, Sir.
part of the Minister.

On the

Mr. Speaker: Then he might put a
_ proper question.

Shri Hem Barua: Is it due to faulty
planning on the part of Government,
or due to certain other reasons up
their sleeves?

Shri Satya Narayan Sinha: The
normal practice is that in a party
like this, the Indian correspondents

who belong to the area that the party
visits, are generally not taken in.

Shri Hem Barua: I have said that
this party was to visit the West Ben-
gal border and Mana camp apart
from the Garo Hills, and therefore,
what the hon. Minister has said can-
not be offered as a plea for not in-
cluding the representatives of the
Assam press.

Mr. Speaker: Dr. Swell.

Shri Swell: The Minister stated
that the reprcsentatives of news-
papers of places that are being visit-
ed are not generally taken in. Am I
correct?

Shri Satya Narayan Sinha: Yes.

Shri Swell: May I know whether
the representatives of some Calcutta
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newspapers were inciuded in this
party although Hasanabad and Petra-
pole, places in West Bengal were in
the schedule of visit?

Shri Satya Narayan Simha: It is
true that the Amrit Bazar Patrika’s
representative was there; I do admiuw

Shri Hem Barua: How does that fit
in with the Ministry’s reply?

Shri Satya Narayan Sinha: 1 would
like to give the information that I
have just received. The IAC applied
for permission which was refused by
the Pakistan Government.

Mzr. Speaker: Jashvant Mehta.

Shri Hem Barua: Sir, on a point of
order.

Mr. Speaker: He will sit down now;
I have calied Shri Jashvant Mehta.

Shri Jashvant Mehta: May I know
whether the refusal of permission
was received too late from Pakistan,
or prior to the planning of this tour?
Why did the Government not plan the
tour from Delhi to Gauhati directly,
instead of wvia Calcutta?

Shri Satya Narayan Sinha: I could
not follow the question but as I said,
JAC applied for permission. I would
enquire what happened and how it
was refused.

Shri Jashvant Mehta: My question
was why the tour was not organised
directly from Delhi to Gauhati inst-
ead of via Calcutta?

Shri Satya Narayan Sinhu:
does it matter, I do not know.

What

Shri Hem Barua: You would have
saved your money.

Mr. Speaker: Mr. Hem Barua
wanted to raise a point of order.

Shri Ilem Barua: You arc prover-
bial in your mental alertness, Sir.
Whencver Ministers fail to come pre-
pared with the necessary informa-
tion. generally vou come down heavi-
ly on them and it is verv good. Here
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is a specific question and the Minis-
ter does not know whether permis-
sion was sought from Pakistan or
not.

Mr. Speaker: Is he going to bring
me into conflict with the Ministers
by emphasising it?

Shri Hem Barua: We welcome it
The hon. Minister did not know this
elementary information. I had point-
ed out the report appearing in the
Statesman today, Would vou direct
the hon. Minister to come prepared
whenever there are questions like
this because this is one of the most

elementary questions that generally
spring from this question.
Mr. Speaker: I expect it from

every hon. Minister; I need not say
anything.

WRITTEN ANSWERS TO
QUESTIONS

Iron Ore Mines

«g86. Shri Maheswar Naik: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to

state:

(a) the progress, if any, made in
the mechanization of iren ore mines
in India both in the public and pri-
vate seclors;

(by whether comparative cost
structure of mechanised mining and
traditional mining systems in respect
of iron-ores has been worked out

and relative advantages assessed;
and
(c) the attitude of Government

towards progressive mechanisation of
the iron ore mines?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Of the 227 mines in
cperation during 1962, 14 were
mechanised. Of the 14, 3 were in
public sector. The mechanization of
Dalli mine supplying iron ore to
Bhilai and of the mines supplying
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iron ore to Mysore Iron & Steel
Works is now under consideration.

The new mines being projected at
Kiriburu, Bailadila and Daitari im
the public sector will be fully mecha-
nised.

In Goa several mines are reported
to employ mechanical equipment for
mining, loading etc.

(b) Cost structure and advantage
of both systems differ from case to
case depending on the nature of the
deposit, the topography, the scale of

operations ele. Therefore, relative
advantages have to be assessed im
cach case scparately. No  general

conclusion can be drawn.

(¢y Government encourage mecha-
nisation wherever desirable.

Assisted Indusirial Estates

*890. Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(aj whether the Life Insurance
Corporation agreed to earmark Rs. 12
crores for financing the establish-
ment of Assisted Industrial Estates
during the Third Plan period;

(b) the part of this amount which
has been utilised so far and if there
is any shortfall what accounts for it;
and

(¢) the steps being taken to achieve
the targets?

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir.

(by As on 3-1-1964, 6 Industrial
Estates have been offered loans total-
ling Rs. 25,35,487 by the Life Insur-
ance Corporation, subject to comple-
tion of due formalities. Out of this,
Rs. 1,14,000 have been disbursed to
the applicants. The delay in speedier
utilisation is due to the formalities
which have to be completed by the
parties including amendments of the
bye-laws of the societies, wherever
necessary, and raising of the balance
of the funds.
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(c) State Governments have been
addressed to Accelerate the utilisa-

tion of funds available from Lafe In-
surance Corporation for the purpose
of establishment of industrial estates
by Industrial estates by Industrial
Cooperatives or  Joint-Stock Com-
panies.

Surplus Personnel at Rourkela,
Durgapur and Ranchi

*891. Shri H. C. Soy: Will the Min-
ister of Steel, Mines and Heavy Enm-
gineering be pleased to state:

(a) the number of various classes
of personnel rendered surplus on
completion of the national projects at
Rourkela, Durgapur and Heavy En-
gineering projects at Ranchi; and

(by the extent to which theze sur-
plus personnel have been given em-
ployment elsewhere?

The Minister of Steel, Mines and
‘Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The one mil-
lion ton Steel Plants at  Rourkela
and Durgapur are  being expanded
and the construction work is in pro-
gress. The construction in the Heavy
Engincering Projects at Ranchi s
also in progress. As such the ques-
tion of personnel being rendered sur-
Plus does not arise at this stage.

Houses for Handloom Workers

*892. Shri P. Kunhan: Will the Min-
ister of Industry be pleased to state:

(a) whether there is any scheme
for providing housing colonies for
‘handloom workers during the Third
Plan;

(by if so, the broad features there-
of; and

(c) the total amount provided for
the purpose?

The Minister of Industry (Shri
Kanungo): (a) to (e¢). The goneral
principles for assistance to the deve-
lopment of handloom indusiry provide
for financial assistance for the con-
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of housing colonies hy
weavers Cooperative Societies.  The
broad features of the scheme are:—

(i) The ceiling for a house in a
Weaver's Housing Colony is Rs. 3600/-.
Rs. 2000 /- is given as loan to the Co-
operative Society and Rs. 1260 as
grant. The weaver is expected to
contribute a minimum cf Rs. 350 or
107 of the cost whichever is higher,
in the form of cash, labour or cons-
{ruction materials. The loan which
carries simple interest at 4}% is re-
payable in not more than 25 equated
annual instalments commencing from
the first anniversary of the date .of
drawal of the last instalments of the
loan. The loan is disbursed in 3 ins-
talments—one third along with the
sanction of the scheme, one third
when the construction reaches ‘the
plinth level and the balance when
construction reaches roof level

(ii) The grant of Rs. 1250 is dis-
bursed in two  instalments—Rs. BOO
when construction reaches roof level
and Rs. 450 after submission .of
audited accounts of cost of construc-
tion.

Financial assistance for housing
colonies is given out of the Plan pro-
vision for handloom industry. Separ-
ate schemewise provisions have mnot
been made. It is left to each State to
make adequate provision for this
Scheme out of the Annual Plan Alle-
cations under Handloom Industry.

Coal Fuel

+893 [ Shri Rameshwar Tantia:
" \_Shri Ram Ratan Gupta:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that Gov-
ernment have encouraged the shift
from coal fuel to imported oil; and

(b) if so, to what exient it has re-
sulted in the replacement of coal?
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The Minister of Steel, Mines and
Heavy Enmgineering (Shri C. Subra-
maniam): (a) In view of the diffi-
culties in the transport of coal which
Jrevailed in 1961 and 1962, some con-
sumers in Southern and Western
India were allowed to switch over to
furnace oil in place of coal and
certain incentives were granted for
such switch-over.

(b) So far only two cement factor-
ies have switched over completely to
furnace oil. Two other cement fac-
tories had programmed to switch
over to furnace oil with effect from
1-4-1964. When this change over is
also complete, a total of nearly 0.6
mitlion tonnes of coal would have
been replaced by  furnace oil A
couple of factories, besides these, are
still in the process of switching over.

Textile Mills

rShri M. L. Jadhav:
*8%4. { Shri Jedhe:
| Shri Lonikar:

Will the Minister of Industry be
pleazed to state:

(a) whether it is a fact that there
is huge wastage in the installed capa-
city of textile mills;

(b) whether the wastage of install-
ed capacity results in short supply
of cloth; and

(cy the efforts being made to cor-
rect the position?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) and (c¢). Do not arise.

8. T. C. Trade Delegation Abroad

*901. Shri Maheswar Naik: Will the
Minister of Imternational Trade be
pleased to state:

(a) whether a trade delegation of
the State Trading Corporation head-
ed by itz Chairman is visiting Russia,
East Germany and Czechoslovalkia;
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(b) if so, the specific purpose of the
visit; and

(¢) to what extent, if any, the ex-
penditure incurred on the delegation.
is likely to reflect on the various.
items of trade the team is expected to.
negotiate?

The Minister of Industry (Shri
Kanungo): (a) A Trade Delegation of
the State Trading Corporation, head-
ed by its Chairman, visited G.D.R.,
Czechoslovakia and the U.S.S.R. dur-
ing March, 1964

(by The main reasons for the visits
to the three countries were:—

1y G.D—to neguliale prioes
and programme of supply of ferti-
hizers as also to co-ordinate the
activities of the representatives of
STC and private firms who partici-
pated in the Leipzig Fair.

(ii) Czechoslovakia: to  promote
trade in chemicals.

(iliy USSR: 1o negotiats  supply
of fertilizers and to  settle con-
tracts in other items of exports

and imports.

In addition, the opportunity was
utilised by the delegation to discuss
various trade matters for speedy im-
plementation of increased exports of
diversified items.

(c) The total expenditure incurred
on the delegation was Rs. 26,300 ap-
proximately., The wvalue of the con-
tracts negotinted by the delegation is
likely to be about Rs. 8.50 crores.

Kiriburu Iron Ore Projeet

*902 Shri D. C, Sharma: Wil] the
Minister of Steel, Mines and Heavy
Engineering be pleased tp state:

(a) whether it is a fuct that Kiri-
buru iron ore project on which Rs, 43
crores has been invested is idle be-
cause of the delay in the provision of
facilities at Visakhapatnam port:

(b) whether it is also a fact
Japanese buyers are

that
not inclined to.
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lift any stocks by manual loading,
unless prices are suitably reduced;

and

(c) if so, the steps proposed to be
taken in the matter?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The project is esti-
mated to cost Rs. 11.22 crores. Trial
runs of the plant are being made, in
the absence of mechanical ore handl-
ing facilities at Vishakhapatnam Port.

(b) and (c¢). Sale of ore to Japan
pending commissioning of mechanical
ore handling facilities at Vishakha-
patnam port is being negotiated.

Khadi Production in Orissa

1824. Shri Ramachandra Ulaka:
Will the Minister of Industry be
pleased to state:

(a} the guantity of khadi produced
in Orissa during 1963-64 so far; and

(b) the target fixed for the pro-
duciion of khadi in that State during
1964-657

The Minister of Industry (Shri
Kanungo): (a) and (b). The requir-
ed information is being collected and
it will be laid on the Table of the
House in due course.

Small Scale Industries Corporativn

Orissa
1825. Shri Ramachandra Ulaka:
Will the Minister of Industry be

pleased to state:

(a) the total amount sanctioned fo
the Small Scale Industries Corpora-
tion of Orissa during 1963-64; and

{(b) the tota] amount proposed to
be given to the saig Corporation dur-
ing 1964-65?

The Minister of Industry {Shri
Kanungo): (a) and (b). During
1063-64, the total amount sanctioned
and invested by the State Govern-
ment in the Small Scale Industries
Corporation of Orissa was Rs 200
lakhs, For 1964-85 the State Govern-
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ment propose to _invest a further
Rs. 2.00 lakhs.

Rourkela Stee] Plant

1826. Shri Ramachandra Ulaka: Will
the Minisier of Steel, Mines and.
Heavy Engineering be pleased to state
the amount earned by Rourkela Steel
Plant by selling its products to the
consumers during 1963-647

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): The gross earnings during
1963-64 are estimated at Rs, 3731
crores.

Union of Khadi Gramodyog Workers

1827. Shri E, Madhusudan Rao:
Will the Minister of Imdustry be
pleased to state:

fa) whether it is a fact that there

iz a union of Khadi Gramdyog
workers in New Delhi;
{b) if so, whether the union has

been recognised by Government; and

(c) the number of employees who
are members of the union?

The Minister of Industry (Shri
Kanungo): (a) The Khadj and Village
Industries Commission has reported
that two Unions have been formed by
the Khadi Gramodyog Workers in
New Delhi.

(b) and (¢). No. The Commission
i; secking details about the Unions
with a view to consider the question
of their recognition,

Import Licences for Radio and
Transistor Sets

1828 Shri Yashpal Singh: Will
the Minister of International Trade
be pleased to state the total number
of mport livences issucd for radios
and transisior sels during 1962-63 and
191i3-64 up-to-date?

The Minister of Industry (Shril
Kanungo): Jladivs and Transistors yets
ure nol geparately classifled but fall
under the composile item, Wireless



Bgg7 Written Answers
Instruments ang Apparatus covered
by Serial No, 289 of Part IV of the
Import Trade Control Schedule, In-
formation about the number of licen-
ces issued for import of radios and
transistor sets separately is, therefore,
not available. However, the total
number of licenceg issued in respect
‘of items covered by the above men-
tioned serial No, 289 during 1962-63
was 230 and during 1963-64 (upto
#th January, 1964) was 195.

Deposits of Lead in Kashmir

( Shri Subodh Hansda:
1829 ¢ Shri S, C. Samanta:
Shri M, L. Dwivedi:

Will the Minister of Steel, Mines
ang Heavy Engineering be pleased fo
state:

(a) whether it is a fact thal a huge
deposit of led has been found in
Kashmir; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b), No work-
able deposits have been Jocated so far.
Occurrences of lead ore in the form of
galena are however, known to be dis-
tributed sparsely in the different geon-
logical formations in the districts of
Baramula, Udhampur, Doda and
Anantnag in Jammu and Kashmir.

Tea Plantation

1830 Shri B. C. Borooah:
Shri P, R. Chakraverti:
Will the Minister of Intermational
Trade be pleased to refer to the reply
given to Unstarred Question No. 364

on the 22nd November, 1963 and
state:

(a) the acreage under tea planta-
tion in each sector as on the 3lst

March, 1963 and 1964; angd

(b) how far such plantation had
‘been inundated by floods during 1962-
63 and 1964, owing to floods in diffe-
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rent regions and the extent of damage
suffered by the plantations in Assam
and other regions on this account in
each of these vears?

The Minister of [Industry (Shri
Kanungo): (a) Area under Tea in the
various Tea Growing States as on 31st
March, 1963 (provisional) was ag fol-
lows:—

(in Hectares)

Assam 163,873 98
West Ber gal 83,615 49
Tripura 5.186-08
Bihar 13369
Uttar Pradesh . 2,069 §o
Punjab (Ka: gra} 1,763 16
Himachal Pradesh (Ma: di) 4z0°Cl
Madras 32,928-89
Mysore 1,781°98
Kerala 39,919 58

ToTAL : -——3—3-;’;;;;"

The figures as on 31st March, 1964

are not yet available.

(b) The information is not readily
available,

New Coal Mine in Garo Hills Area

1 J Shri P, R, Chakraverti:
© \ Shri P C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Unstarred
Questipn No, 1202 on the 6th Decem-
ber, 1963 and state:

183

(a) whether the question of setting
up of a new coal mining unit with a
minimum capacity of 05 million tons
in the Garo Hillg area in consultation
with the State Government has since
been decided; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shrl C. Subra.
mlam): (a) and (b). This matter
is still under examination in consul-
tation with the State Government and
the Planning Commission,
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Small Industries in Delhi

1832, J Shri P, Kunhan:
1\ Shri P, C, Borooah:

Will the Minister of Industry be
Dpleased to state:

(a) whether it is a fact that the
growth of more than 4000 small in-
dustries in Delhi including those in
the Okhla Industrial Estate has been
obstructed for want of power; and

(b) if so, the steps being taken by
Government to meet their require-
ment and for enabling the projected
industries to grow without such hin-
drance?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri
(b) Does not arise.

Jute Price Support Policy

1833, Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether it is a facl! that the
State Trading Corporation has failed
to play a positive role in maintairing
Government's price support policy for
jute: ang

(b) if so, the steps contemplated
to make the State Trading Corpora-

tion play an effective role in the
matter?
The Minister of Industry (Shri

Kanungo): (a) No, Sir,

(b) Does not arise.

Yugoslavy Trade Mission

1834 J Shri Subodh Hansda:
* Shri P, C. Borooah:

Will the Minister of International
‘Trade be pleased to state:

(a) whether it is a fact that a Trade
Mission from Yugoslavia visited India
in the first week of February 1964 to
discusg with the Government of India
ways and means for promoting trade
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and industrial collaboration between
the two countries;

(b) 1f so, whether it has been able
to come to any conclusion with regard
to trade ang collaboration; and

(c) whether any has

been made?

agreement

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
An Economic Mission of the Govern-
ment of the Socialist Federal Re-
public of Yugoslavia led by H.E.
Dr. Joze Brilej, Member of the Fede-
ral Executive Council and President
of the Board for Economic Relations
with Foreign countries visited India
on 21st February, 1964, and held dis-
cussions with the Trade and Economic
Delegation of the Government of
India led by Minister of International
Trade in order to consider prospects
of long term trade arrangements and
industrial collaboration between the’”
two countries, in New Delhi from
23rd February, 1964 to 26th February,
1964.

(b) and (e¢). A Protocol setting out
the conclusions arrived, was signed
on’ 26th February, 1964, a copy of
which is laid on the Table of the
House. [Placed in Library. See No.
LT-2634/64].

Training abroad in Cottage and Small
Scale Industries

1835, Shri Vishwa Nath Pandey:
Will the Minister of Imdustry be
pleased to state:

(a) the tota] number of persons
from Uttar Pradesh sent abroad by
Government for training ip the cottage
and small scale industries during the
last three years; and

(b) the names of the countries o
which they were sent?

The Minister of Imdustry (Shri

Kanungo): (a) Four persons.
(b} United Kingdom.
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Newspriat Factory in Kula

1836, Shri Hem Raj: Will the
Minister of Industry be pleased to
state:

(a) whether a Canadian firm has
sought permission to explore the pos-
sibilities of setting up a newsprint
factory in Kulu; angd

) (b) it so, whether it will be set up
in the public or private sector?

The Minister of Industry (Shri
Kanungo): (a) and (b). An Indian
private firm, which has been issued
a licence under the Industries (Deve-
lopment and Regulation) Act, 1951,
for establishing a new industrial un-
dertaking in the Xangra District,
Punjab, for the manufacture of News-
print, are contemplating collaboration
with a Canadian Firm,

HGAT ®AT WA WEm o/
saizgt & Ay

J’Sﬁ oag
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Sulphur Deposits in Laccadive
Islands

1838 Shri Sonmavane: Will the
Minister of Steel, Mines amd Heavy
Engineering be pleased to state:

(a) whether it is a fact that sul-
phur deposits have been found in the
Unon Territory of Laccadive Islands;
and

(b) if so. the steps being taken to
cxplore them?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): (a) No, Sir.

(b) Does not arise.

Non-ferrous Metals Potential in
Aravallis

1839. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government are aware
that there is a great potential of non-
ferrous metals in Aravallis in Rajas-
than; and

(b) whether any electric or megna-
tic survey of the area has been ccn-
ducted or is proposed to be conduct-
ed?

The Ministter of Steel, Mines and
Heavy Enginecring (Shri C. Subra-
maniam): (a) and (b). Yes, Sir.
Geophysical (electro-magnetic) sur-
veys in the following arcas in Rajas-
than have been conducted by the
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Geological Survey of India in differ-
ent sectors as below:—

1953-54 . Singha-a-Makro (Khetri)
Dariba-Khoh (Dariba)

1
1954-55 . Singhana-Khetri (Khetri)
Khoh-Narayani-Baldcogarh
{Dariba)

Singhana-Pacheri (Khetri)
YPaorona-Babhai (Khetri)

Papruna-Babhai (Khetri)

1955-56 .

1956-37 .

1957-58 . Paprona-Babhai (Khetri)
1959-60 . Udaipur-Bhar.ota (Khertri)
Singhana-Banw as (Khetri}}

Dhaaota- Kishorepura (Khetri)

1960-61 .

Pratapgarhi-Matasula (Pratapgarh)
Singhana (Khetri)
Guira (Zuwar)

RBalria Magra (Zawar)

1961-62 .

Udaipur-Dhanota-Kishorepura

(Khetri)

Babhai- Kishorepura (Khetri),

Singhana-Pachcheri (Khetri)

Matasula-Datala (Pratapgarh)

Bairat (Pratapgarh)

Kotri-Vilota (Udaipur district)

Pratapgarh- Matasula (Pratapgarh)

Hamela- Mogra (Zawar)

Luhakhan-Taragach (Taragarh
hills).

X962-63 .

Coal Transport

1840 J Shri Dhuleshwar Meena:
* ) Shri Ramachamdra Ulaka:

-

Will the Minister of  Steel, Mines
and Heavy Engineering be pleased to
stute the total tonnage of coal hand!-
ed by coastal shipping and water-
wayvs in 1963-647

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam)., On the basis of the actual
performance up {o February 1864 and
the  provisional estimates for the
month of March 1964, it is expecred
that the movement of coal during
1963-64 by rail-cum-sea route fcoas-
tal shipping) and by water-ways will
be about 1'82 million {onnes.
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Rajasthan Khadi and Village Indus-
tries Board

1841 [ Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Will the Minister of Imdustry be
pleased to state:

_(a] the amount of Central grant
given to Khadi and Village Industries
Board in Rajasthan during 1993-64;
and

(b) the total production and dis-
bursement of traditional Khadi in
that State during the same period?

The Minister of Industry (Shri
Kanungo): (a) Rs. 11-57 lakhs (upto
20th February 1964).

(b) The information is being col-/
lected and will be placed on the Table]*

of the House in due course. ;{f:

| O
Subsidies given for Shipping of Cnal!‘ :

1842, S Shri Dhuleshwar Meena:
7 Shri Ramachandra Ulaka:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to state the amount paid by way of
subsidies on transport of coal by ships
in 1963-64?

The Minister of Sieel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): According to the latest in-
formation, an amount of Rs. 456 lakhs
would have becn paid by the end of
March, 1964,

Applications for Industrial Licences

from Madras

3 I Shri Dharmalingam:
. Shri Muthu Gounder:

Will the Minister of
tn state:

184

Industry be

(a) the number of applications for
industrial licences received from
Madras State during 1962-63 and
1963-64 so far; and

(b)Y the number of applications
which were granted licences during
the same periods?
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The Minister of Industry (Shri
Kanungo): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House.
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Coking and Non-Coking Coal

1845 shri Rameshwar Tantia:
" Shri Bhagwat Jha Azad:

Will the Minister of Steel Mimes
and Heavy Enrgineering be pleased to
refer to the statement regarding pri-
ces of coal laid on the Table on the
4th March, 1964 ar 1 state:

(a) the number of collieries that
will benefit from the rise in prices of
selected A & B Grades of coal, both
coking and non-coking, and Grade I
equivalent of coking coal;

(by the percentage of total produc-
tion the above favoured qualities of
coal form; and
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(¢) the action taken or proposed to
be taken on thce memoranda submit-
ted by the producers of medium
grades of coal?

The Minister of Steel. Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) About 200.

(b) About 35 per cent.

(c) The points contained in the
Memoranda are under consideration.

Grading of Coal Seams

1846. Shri Hem Raj: Will the Min-
ister of Steel, Mines and Heavy Emgi-
neering be pleased to refer to the re-
ply given to Starred Question No. 111
on the 14th February 1964 and state:

(a) the total number of coal seams
which were graded upto 1945 and of
those pgraded between 1946 and 1958
{both inclusive);

(b) whether systematic checking of
coal seams was operative between
1946 and 1958; and

(¢) whether the 134 seam; stated to
have been up-graded are from 384
downgraded seams? -

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The Coal Board took
over the grading work in July 1955.

The required information from that
period is furnished below:
Coal seams:
1955-56 20
1956-57 25
1957-58 93
1958-59 103
(b) Prior to July 1955, checking
was mostly restricted to  collieries
supplying to  Railways. After July

1955, checking was extended to other
collieries also, although systematic
checking of the coal seams on a com-
prehensive basis was undertaken from
1959 onwards.

(¢) The upgraded cases include a
few of the cases downgraded earlier.
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Stainless Steel Quotas to Firms in My-
sore State

1847. Shri Sivamurthi Syamy: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased 1{o
state:

(ay the number of firms with their
names in Mysore State to whom stain-
less steel quotas have been given with
the quantities to each in each year
1959-60, 1960-61 1961-62, 1962-63;

(b) the conditions
sanctioning the quotas;

laid down for

(¢) whether Government are satis-
fied with the quota holders;

(d) if not, the nature of the viola-
tion of the conditions in each year;
and

(e) the action taken against those
violations?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The names of the
firms and quantities of Stainless Steel
allocated for utensil making during
the periods April-Scptember, 1961
and October 1961-March 1962 are in-
dicated in the statement. Laid on the
table of the House [Placed in Lib-
rary, See No. LT-2635/64]. Informa-
tion in respect of earlier periods is
not readily available. No allotments
of S.S. Sheets have been made after
October '61-March, '62 period,

(b) Since Stainless Steel Sheets are
not yet manufactured in the country,
the demand is met from imports.
Base quotas for allotment of Stainless
Steel Sheets for utensil-making were
fixed in October 1960—March 1961
period for each State on the basis of
the demand received from various
States and Steel Controller’s assess-
ment of their demand. Bulk allot-
ments are made by the Iron and Steel
Controller to the States keeping in
view the availability. The State
authorities recommend issue of re-
lease orders to individual units from
within their bulk allotment. No spe-

[sTelel 8

cial conditions are attached by the
Iron and Stee] Controller while mak-
ing bulk allotments to the States.

(c) to (e). Releases of 8S.S.
Shects were made on the basis of re-
commendation of the State Govern-
ments who are required to verify the
genuineness of the corsumers’ de-
mands before making recommenda-
tions. They are also responsible for
watching the performance of the al-
lottees and for detecting and taking
necessary action against misuse, if
any.

Coal Mime at Gotitorla, Narsinghpur

1848, Shri Hani Vishnu Kamath:
Will the Minister of Steel, Mimes and
Heavy Engineering be pleased to-
state:

(a) whether it is a fact that the
Inspector of Mines has recently sub-
mitted a report regarding the feasi-
bility or desirability of working the
coal mine at Gotitoria, Narsinghpur
District, Madhya Pradesh;

(b) if so, the details thereof;

(¢) whether the said coal mine is
proposed to be assigned to the private
sector;

(d) whether applications from pri-
vate parties for working the said mine
are pending before the Collector, Nar-
singhpur; and

(e) if so, the names, addresses and
antecedents of the applicants?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir.

(b} Does not arise.
(c) to (e). No proposal to work

this particular mine has comen up from
any party. The Madhya Pradesh
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Government have informed us that
the following applications for grant
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of mineral concessions are pending
with the Collector of Narasinghpur:—

Name ard
address of the applicant

Nature of Conces-

sion applied for Area applied for

1. Smt. Saraladevi Shukla,
Pratibha Press Building.
Wardha Road, Nagpur—1.

2. Motilal Soni,
Ju nordeo,
Chhi: dwara (M.P.)

3. Smt. Saraladevi Shukla,
Pratipha Press Building,
Wardha Road,
MNagpur—r1.

Prospectir g licer ce.

Mirir g lease

Mirirg lease

14 sq. miles.

37870 acres

70 87 acres.

Cotton Yarn

[ Shri M. L. Jadhav:

1849. < Shri Jedhe:

| Shri Lonikar:

Wil the Minister of
pleased to state:

(a) the total requirements of bales
of cotton yarn of the mill sector,
powerloom sector and handloom sec-
tor;

(b) how the requirement is wsatis-
fied from the Indian cotton and im-
poricd cotton;

Industry be

(c) upto what counts yarn can be
spun from Indian cotton; and

(d) how much yarn in bales was
spun from the imported cotton dur-
ing 1962-63 and 1963-647

The Minister of Industry (Shri
Kanungo': (a) 4.21 million bales
(of 200 Kgs. each) for 1963-64.

(b) Approximately £8 per cent from
Indian cotton and 12 per cent from
‘the imported cotton.

(c¢) Some superior grades of Indian
cotlon the production of which is
very limited. can spin upto 52s to GBs
(new French count) corresponding to
60= to 80s (old English count).

I8} Wholly from  From a mixture
imported of T-dian ard
cotton, foreign cotton,

fin thousa -d bales of 200 kgs.)
‘1962-61 400 715
1963-64 370 400

Scooters

1850. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to supplemen-
taries raised on Starred Question No.
567 on the 13th March, 1964 and state:

(a; what would be tho price of a
scooter when the production in a
unit reaches thirty thousand and fifty
thousand respectivelv:

(b) the steps being taken to sclect
a unit for the purpose; and

‘¢) the foreign exchange require-
ments?

The Minister of Steel. Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Though some reduc-
tion in the prices of scooters is anti-
cipated when the production is in-
creased to 30,000'50.000 Nos. per an-
num. the extent of such reduction has
not heen estimated.

(b) There is no intention to select
a particular umt for expansion. All
the existing unita will be allowed to
cxpand in due course to meet the ex-
pected increase in demand during ‘he
Fourth Five Year Plan.

(¢) Does not arise.
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Pocumentary Films on Export Publi-
city

1851 f Shri A. V. Raghavan:
“\_ Shri Pottekkatt:

Will the Minister of International
“Trade be pleased to state:

(a) whether it is proposed to estab-
lish a unit to produce documentary
films for export publicity abroad;

(b) the place where the unit will
be established; and

(¢) the number of documentary
films likely to be produced in a year?

The Minister of Industry (Shri
Kanungo): (a) A cell is being set
up in the Directorate of Comercial
Publicity which would help Export
Promotion Council, Commodity
Boards etc, in the production of
documentary films required for ex-
port publicity abroad.

(b) Delhi.

{c) To begin with, five documen-
tary films have been taken up for pro-
duction during 1964-85.
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Paper from Cocomut Coir

1854, Shri Basumatari: Will the
Minister of Industry be pleased to
state:

(a) whether  Government  have
sturted manufacture of high s.relch
pap.r from coconut coir; and

(o) il o, the vost of production 1n-
volved?

Tiae Minister of Industry (Shri
Kanunge): (a) and (b). No, Sir.
The Forest Research Institute have,
however, taken up sludies on ihe
munufaciure of high  stretch paper
from covonut coir on a laboratory
scule.  The cost data establishing the
feasibility of manufacture  of high
streteh paper on commercial scale has
not vet been worked out by the Forest
Research Institute, Dzhra Dun,

Coal Mining Machinery Project
( Shri M, Rampure:
1855, J Shri D, D. Mantri:
Shri R, Barua: H

Will the Minister of Steel, Mimes

and Heavy Engimeering be pleased
to state:
(2) whether the Coal Mining

Machinery Project has starled pro-
duction; and

{b) it so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Yes, Sir;

(b) The plant has so far taken up
the manufacture of centrifugal pumps,
booster fans and belt conveyors. Ap-
proximaiely 14 tonneg of finished pro-
ducts of these i'ems ie. seven pumps
and one booster fan valued at
Rs. 98,000/- have been manufactured
upto the end of February, 1964,

Slack Coal at Singareni Collieries

1856, Shri Eswara Reddy: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that there
is a huge stock of slack coa] at the
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screcning plants of Messrs. Singareni
Coilieries Cumpany (Andhra Pra-

desh); and
{b) if so, the steps being taken to
clear the same?

The Minister of Steel, Mines and:
Heuvy Engineering (Shri ¢, Subrama-
niam): (a) and (b). If the present
pithcad stocks in all the coalfields in
the couniry are tuken into aecount.
the stocks at  Singareni  Collieries
Compuny cannot be called huge. In
thiz Company the total siwocks are
abreut 34 per cent of it: monthly pro-
duciion, whereas in Bengal Bihar fields
the eorresponding figure is 98 per
cent and in other fields 68 per cent.

It is for the collieries to arrange for
tho ‘disposal of their coal  through
their normal trade channels. Gov-
ernment have assisteq them  in the
matter by relaxing quota restrictions
in respect of consumers asking for
supplies of coal. The availability of
rail transport also has been made
adequate.

Distillery and Milk Powder Factory
in Himachal Pradesh

1857 Shri Sham Lal Saraf: Will
the Minister of Industry be pleased
to state:

(a) whether a distillery and a milk
powder factory are being set up in
Himachal Pradesh; and

(b) if so, the total investment and
the production capacity of the two-
factories and when these will go into-
production?

The Minister of Industry
Kanungo): (a) No, Sir.

(b} Does not arise.

(Shr¥

Iron Ore Fines

1858. [ Shri Ramachandra Ulaka:
1 Shri Dhu'eshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to:
state:

(a) the total quantity of iron ore
fines at present available in India; and
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(b) the manner in which Govern-
ment propose to utilise these iron ore
fines?

The Minister of Steel, Mines and
Livivy Engineering (Shri €, Subra-
manizm):  (a) Estimate of the quan-
tity of iron ore fines is not available.
A survey conducled in 1960 of the
lurge minog using mechanical eqguip-
ment in Bihar-Orissn area  showed
that aboult 6 million tons of jron ore
fines had accumulated in dumps,

(b) Iron ore fines can be utilised
for steel production after  suitable
aralommeration.  For the utilisation
of iron ore fines sintering plants have
already been cstablished at the steel
nlwnig at Jamshedpur,  Bhilai  and
Bhadravati (Mysore). Similarly,
sintering plants are also being instal-
leq at Rourkela and Durgapur steel
plants. Sintering of iron ore fines is
also contemplated in the proposed
Bokaro Steel Plant. Government have
al<o approved a scheme of a private
party for the setting up of a plant in
Goa for making pellets from iron ore
fines for export purposes,

Export of Tiles

1859 Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Imternational
Trade be pleased to state:

(a) whether it is a fact that the
expori of tiles has considerably gone
down;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken by Government in this re-
gard?

The Minister of Industry (Shri
Kanungo): (a) There was a decline
in the export of tiles during 1961-62
and 1962-63 as compared to the ex-
ports of 1960-61 but exports have
picked up in the year 1963-64

(b} Increased production, changing
fashions in house construction and
higher rates of ijmport duty on tiles
in the countries which import Indian
tiles are the more important reasons
responsible for the decline.
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(c) Shipping freight rates for ex-
port of tiles from Madras to Malayal|
Singapore have been reduced from
Rs, 88/. for 1000 tiles to Rs. 75|- for
1000 tiles.
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Indo-Australiam Trade
(" Shri Vishram Prasad:

Shri D, D, Mantri:
Shri Basumatari:

Will the Minister of International
Trade be pleased to state:

1861.

(a) whether it is a fact that a trade
delegation from Australia recently
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held negotiations with the Govern-
ment 1o explore possibilities of ex-
panding Indo-Australian trade; and

(b) if so, the outcome of these
negotiations?
The Minister of Indusiry (Shri

Kanungo): (a) Yes, Sir,

(b) The recent talks held in New
Delhi constituted the second round of
Consultations on matters of trade and
economic cooperation between India
and Australia. Ag a result of this
geries of talks areas of economic co-
operation have been identified and
possibilities of diversification and
expansion of trade are being pursued.
The third round of Consultations is
scheduleg to take place in or around
September 1964,

12.09 hrs

NOTICE FROM SUPREME COURT

Mr. Speaker: 1 have received this
letter from the Supreme Court signed
by the Deputy Registrar:

“I am enclosing herewith a
notice which  this Court has
directed to be issued to the hon.
Speaker and I shall be grateful
if you could place this notice
before the hon, Speaker for such
action ag hon. Speaker may
deem necessary.”

There is the notice and at the end it
says:

“Whereag the matter was acco-
rdingly called on for directions
before the Court on the 1st April,
1964, when the Court upon hear-
ing the Attorney-General for
India, was pleased to make the
following order:

‘Notices by telegram  indivi-
dually to be sent to all the part-
ies mentioned in the list (annexed
hereto) and, also to the Lok
Sabha, Rajya Sabha, the judicial
commissioners of the Union Ter-
ritories, the Attorney-General for
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India, asking them to be present
in this Court on Monday the 6th
April 1964, in order to enable this
Court to fix a date for early hear-
ing of this matter.’

Notice is hereby given to you
that the Special Reference will be
listed before the Court on Monday,
the 6th April, 1964 and will be
taken up by the Court on that
date at 10.30 O’clock or so soon
thereafter when you may appeér
before the Court through counsel
duly instructed by you and take
such part in the proceedings
before this Court as you may
deem fit."”

I have received notice and I have
reuested the Leaders of Groups as
well as the Minister of Parliamentary
Affairs to meet me in my room at
4 O'clock, and then, after discussing
with them, I will inform the House
ag to what action is possible or what
action we should take,

Shri S. M. Banerjee (Kanpur): As
I had suggested already, since this
matter has been referred to the
Supreme Court, we cannot possibly
discusg this constitutiona] aspect, But
it wng suggested by me and some
other hon, Members that in this par-
ticular case, because the whole mat-
ter was referred to the Attorney-
General, the Attornev-General's ad-
vice should be communicated to us.
I welcome your suggestion, but if it
is possible, the opinion of either the
Attornev-General or the Solicitior-
General may be had—

Mr, Speaker: We should get tha
advice first and then we should go to
the court?

Shri 5. M. Banerjee: No, Sir. T am
not saying that. We are to go to the
court, (Interruption).

Mr Speaker: It would not be ad.
visable to have the advice here first,
so that the people will know what
he has to argue there. It would not
be proper.

Shri S, M Banerjee:
point iz this.

No, Sir. My
Unfortunately, this
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constitutional aspect was not discuss-
ed in this House; for various reasons
we could not discuss it here. If we
could have a secret session to discuss
the matter that may be possible, be-
cause there are divergences of opinion,
and so, at least the Attorney-General
should be present.

Mr. Speaker: It is for the Supreme
Court. It is no wuse discussing it.
{Interruption).

Shri 8. M_ Bamerjee: The advice
should be sought. Otherwise, what
they are going to discuss, when you
have called a meeting. ...

Mr. Speaker: Order, order. I' can-
not agree with Shri Banerjee in this
respect.
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Shri Hari Vishsu Kamath (Hoshan-

gabad): On a point of information
only.

Shri S. M. Banerjee: 1 may be
heard. (Interruption).

Mr. Speaker: I will invite him.

He can come. Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): Ncw
that the matter is before the Supreme
Court, and the Leaders of Groups are
going to consider it, whether we
should be represented there when the
case is listed for hearing, I wish to
say fhat in case the Leaders and you
decide that we should be represented
there by a counsel, it would be only
fair and proper that this matter, in
some form or other, in a secret ses-
sion or otherwise, is discussed here, 8c
that our counsel is made aware of our
general reaction and sentiments.

Mr. Speaker: I do not think it is
necessary that it should be discussed
here and we should go into the argu-
ments which can be given on the one
side or the other.

Shri Kapur Singh: How else could
it be done then?

Mr, Speaker: If my opinion is
wanted, we will only ask him just
0o represent that case, what privi-
leges we have got under the Consti-
tution, what rights we enjoy; the law
is there; the Constitution is there; and
it is to be interpreted by the Supreme
Court. That is all,

Shri Nath Pai (Rajapur): The mat-
ter is not so simple as that, Sir. (In-
terruption),

Mr. Speaker: Order, order. Shri
Kapur Singh.
Shri Kapur Simgh: If I may sub-

mit most respectfully, the matier Is
not so simple. It is not a matter of
mere constitutional privileges, The
matter is far wider, and it touches,
ultimately, upon the sovereign status
of this House. The Members of this
House have a right to be consulted
by our counsel who is go'ng to repre-
sent us before the Supreme Court.
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Shri Framk Anthony (Nominated-—
Anglo-Indians): May I with great
respect submit that we are in a con-
siderable quandary. I do not know
whal sort of opinion the Leaders of
Groups will arrive ai, but assuming
there is a consensus that we should
be represented there, the matter will
hardly rest at that, because, in my
own case, quite frankly, I suffer from
dichotomy; as a Member of this
House, I am all in favour of the
greatest amplitude of privileges, just
as a member of the Bar is anxious
that the rights of the Bar are main-
tained, the rights of the judiciary are
maintained. I would not be in favour
of canvassing our privileges to such
an extent that we must send a per-
son to the jail for any length of time.
What is involved is the quantum and
extent of our privilege (Interruntion).
It is not only whether we should be
represented, but what attitude the
counsel will take, After all, there is
no doubt about it that each one will
canvass his case to the maximum
extent. The case on behalt of the
legislature will be canvassed to the
extent of asking for the maximum of
privilege and the case on behalf of
the judiciary will be canvassed for the
maximum of exercise of power by
the judiciary. As a member of the
Bar 1 cannot merely canvass on
behalf of the petitioner. How will
this be resolved unless we have some
kind of a discussion here?

‘Mr. Speaker: After consulting the
leaders, T will refer it to the House.
But I do not agree that there should
be a discussion on the merits of the
case.

Shri Hari Vishnu Kamath: Sir, I
rise on a point of clarification. This,
Sir, is an issue to which the history
of Parliaments elsewhere or of the
judiciary hardly affords a parallel
The original parties to the dispute
gre the UP. Vidhan Sabha and the
Allahobad High Court. Now, Sir, the
(invernment is seized of the matter,
in the sense that they have got the
advise of the Attorney-General., The
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Attorney-General has submitted his
opinion to the President, and the
President made a reference to the

Supreme Court. Has Government
made arrangements for the proper
representation of the U.P. Vidhan

Sabha, which is a party to the dispute,
before the Supreme Court? I would
like to know whether they have done
so, or whether they are going to make
proper arrangements for that?

Mr. Speaker: That is not my con-
cern at this moment. After my mee-
ting with the leaders of all parties I
will refer t:: muatter to the House,

12.18 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FLIGHT OF UNIDENTIFIED PLANE
OVER JAMMU

Shri Swell (Assam-Autonomous
Districts): Sir, T call the attention of
the Minister of Defcnce to the fol-
lowing matter of urget public impor-
tance and I request that he may
make a statement thereon:—

“The flight of an unidentified

plane over Jammu on the 2Tth
March, 1964.”
The Minister of Defence Produc-

tion in the Ministry of Defence (Shri
Raghuramaiah): Mr, Speaker, Sir, on
the 27th March, 1964, at 10.15 hours,
one jet aircraft was visually observed
flying near Chhamb, 30 nautical miles
west-north-west of Jammu: It few
at an approximate speed of 400 miles
per hour and at a height of about
3,000 fcet. The aircraft came from
north-north-east direction and went
towards the south-west direction. The
aircraft penetrated 5 nautical miles
into the Indian lerritory. It was also
observed that Pakistan Forces on the
other side of the ccascfire line had put
up flags to help the aireraft to goto the
Pakistan territorv, Since there was
no Indian aircraft flying in the vicinity
at that time, and in view of the above
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circumstances it appears that it was
a Paukistan aircraft.

On the same day, at 10.20 hours,
trails of one aircraft were observed
about 10 miles west of Jammu, at a
height of about 35,000 feet. The di-
rection of the flight was from east to
west. The penetration into the
Indian territory was 2 to 3 nautical
miles. The identity of this aircraft
could not be established as it was
flying at a great height. It was ap-
parently a Pakistani aircraft as no
Indian aircraft was flying in the vie-
inity at that time.

In accordance with the normal pro-
cedure, border violation complaint
has been lodged with the United na-
tions Military Observer in Jammu
and Kashmir.

Shri Swell: Sir, only yesterday the
‘Minister of Defence in reply to one
of our questions stated that the Gov-
ernment has no arrangements for the
‘patrolling our air space over Tripura.
Here is a case of a Pakistani plane
flying with impunity over our western
vulnerable sector. Will the House be
right to deduce from this that Pakistan
is superior to us in air power that we
can only stand and gape at their
planes?

Shri NMaghuramaiah: [ have already
mentioned some of the facts. From
that it is clearly seen that the penet-

ration was only two or three miles
in one case,

Shri Hem Barua (Gauhati): Why
4¢0n]y99?

Shri Raghuramaiah: I am men-

tioning the technical difficulties.

Shri Hari Vishnu Kamath: Even

one inch is bad enough.

Shri HMem Barua: Sir, you are the
custodian of the rights of this House.
The Minister has used the word
“only”. It is an enouragement to

Pakistan.
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Shri Hari Vishau Kamath (Hoshan-
gabad): It minimises the whole thing.

Shri Raghuramaiah: I used the word
“only” to qualify the distance; not
the wviolation.. (Interruptions). When
the penetration is of that nature and
the speed of the aircraft is of the
range of 400 to 500 miles—and in one
case at least it was at a high altitude—
the House will appreciate that in
such cases all that we could do is
immediately to report the violation to
the military observers.

Shri Nath Pai (Rajapur): We can-
not appreciate that,

Mr. Speaker: Their complaint or
grievance is, why should we emp-
hasize the word “only”. It is a
serinus matter, because it is a wviola-
tion all right. Now, papers to be
laid on the Table.

Shri Hari Vishau Kamath: Sir, on
a point of order. It looks as if the
Defence Minister does not remember
what the Prime Minister said some
time ago, that we will not yield an
inch to the enemy. He said that some
time ago.

Mr. Speaker: [s that the point of

order?
Shri Tyagi (Dehra Dun): Flying a
few miles will take half a minute,

Shri Hem Barua: But he has said
“a few nautical miles”, So, he should
say that....(Interruptions).

Mr. Speaker: Order, order.

How
Let us

Shri Hari Vishnu Kamath:
many miles make an inch?
know it,

Shri Swell: The Minister has evad-
ed my question. My queslion was
whether from all this, this House
would be right to deduce that Pakis-
tan is superior io us in air power.

Shri Raghuramaiah: I do nat think
from this incident it can be inferred

that way.
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Shri Nath Pai: This is not the only
incident. It is an everyday occur-
rence. So, why does he say “from
this incident”? (Interruptions;.

Shri Hem Barua: Sir, it is an attempt
to hoodwink the House to say “from
this incident”. This is not the only
incident. . .. (Interruptions).

Mr. Speaker: Order, order. In spite
of my calling again and again, hon.
Members, I regret to say, do not
resume their seats.

Shri Hem Barua: This reply of the
Minister is insulting.

Mr. Speaker: That can be raised in
many other manners, but not in this
manner.

Shri Hem Barua: Our claim is that
this is not the only incident.

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): [ am getting up merely

because hon. Members opposite refer-
red to me and said “not an inch” or
something.

Shri Ranga (Chittoor): He nved not
gel up. He can reply sitting.

Shri Jawaharlal Nehru: I do not
know how he considers an air flight,
which apparently covers two or
three miles of our territory, as an
inch. That is only in ground attack,
because the point is

Shri Hem Barua: There is no dis-
tinction like that between air and
ground.

Shri Jawaharlal Nehru: Why not?
Hon. Members opposite do not seem
to understand how these flights take
place.

Shri Hari Vishnu Kamath: You
understand them very well? All right.

Shri Jawaharlal Nehru: 1 do. It is
my misfortune that the hon. Mem-
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bers' understanding is very limited im
this matter.

Shri Hari Vishnu KEamath: You
have learnt from us quite a lot.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Sir, this
is not the way to answer questions.

Mr. Speaker:

1 give?

What direction should

Shri Hari Vishnu Kamath: “You do
not understand, I understand”, is
this the way to answer questions in
Parliament?

Mr. Speaker: Every party does it
Members from both sides say that so
many times. So many members say
that the Minister has not understood
it or he does not try to understand it
Where is the harm?

Shri Hari Vishnu Kamath: But not
in this way, Sir. We can also fling it,
throw it at his face, if he wants. It
is & double-edged weapon.

Shri Tyagi: We will not tuke it.

Shri HNari Vishnu Kamath: We will
see, We will do it all right.

Shri Jawaharlal Nehru: The hon
Member has every right to throw it at
my face, but at the appropriate time,
not when I am speaking.

Shri Hari Vishnu Kamath: Our
country is being invaded by Pakistan
and China, bui here . . .

Shri Jawaharlal Nehru: When I am
speaking, he should not interrupt me.

Shri Hari Vishnu Kamath: Sir, may
I point out . .

Mr. Speaker: Order, order. Is this
the manner in which we should pro-
cecd?

Shri Hari Vishnu Kamath: Sir, I do
not undersiand this attitude . . .



9027 Calling

Shri Jawaharlal Nehru: Mr.
Speaker, Sir. ... (Interruptions),

Shri Hari Vishnu Kamath: The
Speaker is here to regulate the pro-
ceedings; it is not for him to say that.

Mr. Speaker: He should not throw

this challenge to everybody. I am
requesting the hon. Member again
and again to resume his seat. Is this

the way in which the proceedings of
this House are to be conducted?

Shri Hari Vishnu Kamath: He is
the leader of the House. He should
behave . .

Mr. Speaker: When he is the
leader, he has to be shown the respect
that he deserves.

Shri Hari Vishnu Kamath: But he
should not mislead.

Shri Jawaharlal Nehru: The hon.
Member is needlessly getting excited.
I do not know what he is excited
about.

Shri Hari Vishnu Kamath: You were
never cxcited about the Chinese inva-
sion at all.

Shri Jawaharlal Nehru: He can
contradict me. He can do whatever
he likes, but at the appropriate time;
not interrupting me in the middle of
the sentence, not even hearing the
whole sentence previously.

Shri Tyagi: Don't you
he is a bachelor?

know that

Shri Hari Vishnu Kamath: And he
is a widower.... (Interruptions).

Mr. Speaker: Order, order, When
we are in the midst of such serious
discussion, such remarks should not
be made. Let us hear the Prime
Minister. He should contain himself.

Shri Hari Vishnu Kamath: Sir, I
was keeping quiet. Shri Tyagi inter-
rupted.

Mr. Speaker: Will he please resume
his seat?
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Shri Hari Vishnu Kamath: I am sit-

ting down. Let him interrupt. This.
is not the proper thing to do.
Shri Jawaharlal Nehru: A plane

travelling at the rate of 400 to 500
miles is entering, supposed to enter
our territory by 2 or 3 miles—I say
supposed to enter—because it is not
easy to determine whether it is viola-
ting; you can see a thing right on.
the top but it may be a wvisual
error, whether it is this side or not;
it is & doubtful thing....

Shri Hem Barua: After the Defence-
Minister has stated .

Shri Jawaharlal Nehru: Mr.
Speaker, may I finish my sentence?

Shri Hem Barua: After that state-
ment by the Defence Minister, for
the Prime Minister to say it is doubt-
ful . .

Mr. Speaker: Order, order. Should
he not be allowed to proceed. Mem-
bers can differ from him but he must
be allowed to speak.

Shri Jawaharlal Nehru: I should
like hon. Members to calculate how
long it takes for a plane travelling

400 miles an hour to come or travel

two or three miles; how many seconds
it takes. It is a matter of calcula-
tion. And it is exceedingly difficult
in such cases to take any action then
and there. You cannot do it unless
vou have planes all the time in the
air; and then too, it is doubtful
whether you will be able to assert
they have come within our territory,
because 2 or 3 miles, even 6 or 8
miles, you cannot be certain where
the place is, if you see it from the
ground. So, there is no question of
our air force being less powerful or
weaker than Pakistan Air Force.

Shri Hari Vishnu Kamath: It is an
illusion.

Shri Jawaharlal Nehru: The whole
question is, in this particular case, it
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‘may very well be—we cannot say—
slight error on their part—of course,
4n the air, there are no markings—of
a few miles, or it may be deliberate,
Two or three miles will be covered
in a few seconds before going back.

. 9029

Shri N. Sreekantan Nair (Quilon):
Have you not got anti-aircrafl guns?

Shri Jawaharlal Nehru: Anti-air-
craft guns are not used on such occa-
sions. They are not set there to be
used just then and there. They are
.not spread out all over the face of
the country. There are various instal-
lations in other places and to protect
them anti-aircraft guns are set.
‘Therefore, if 1 may say with all
humilitv, there is nothing to get
excited about here.

Shri Hem Barua: Sir, on a point of
order.

Mr. Speaker: There is no point of
order. Now, papers to be laid on the
“Table.

Shri Hem Barua: Sir, on a point of
order. May I say . . .

Mr. Speaker: Order, order. I am
not allowing it.

Shri Hem Barua: Here is a Defence
Minister who has made a categorical
statement that Pakistan aircraft has
violaled our territory. Now the
Prime Minister says . . . .

Mr. Speaker: Order, order. He should
resume his seat,

12.28 hrs.
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w7 @ F At fa & owT Ay o
#5 3w A8 fom o & 7 =
Fardwaadi A9 A W § )
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PAPERS LAID ON THE TABLE

ArMED ForceEs (SPECIAL PowERS)
CoNTINUANCE ORDINANCE,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to Jay on the Table a copy
each of the following papers:

(1) The Armed Forces (Special

Powers) Continuance Ordi-
nance, 1964 (No, 1 of 1964)
Promulgated by the Presi-

dent on the 2ng April, 1964,

under provisions of article
123(2)(a) of the Constitu-
tion,

(2) Explanatory statement giving
reasons for immediate legis-
lation by the Armed Forces
(Special Powers) Continu-
ance ordinance, 1964, as re-
quired under rule 71(2) of the
Rules of Procedure and Con-
duct of Business in Lok Sabha.
[Placed in Librory, See No.

LT-2630/64).

—
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Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order and clari-
fication,

Mr. Speaker: On this istatemant?

Shri Hari Vishau Kamath: Yes, on
this statement.

I am going to raise a triune, three
in one; question. First of all, I in-
vite your attention and the atiention
@f the House to the fact that this Act
which is being renewed by an Ordi-
nance on he 2nd April, that is, yester-
day, is an Act of 1958, This Ordi-
nance promulgated unfortunately
when the Lok Sabha is in session is
Ordinance No, 1 of 1964. This is the
first Ordinance to be promulgated this
year. May I ask the Government
first whether they were not awake
to the fact that the Act of 1958, a
six-vear old Act—it is not an  Act
whirh was passed a few months ago
or last vear—was due to expire some
time this month on a particular date
and why they were so somnolent as
not to take notice of the fact that it
would expire soon and take action
well in time? The Parliament met
in Fcbruary. Both Houses of Parlia-
ment were in session in February.
Certainly, wunless the Secretariat
which was concerned, the Law
Ministry or whoever was concerned,
‘was somnolent, if not fast asleep, they
would have known that this was to
expire some time in April. They
shpuld have brought forward legis-
lation early in February.

Secondly, I would like to  know
why it iz that the hon Minister of
Parlinmentary Affairs is laying this on
the Tablp todav. The hon, Minister
of Defenre or the hon. Minister of
Law would be more appropriate or
competent Minister perhaps to take
nolice nf thiz matter and lay it on the
Table of the House.

Lastlv, if thev had taken notice of
‘this matter and if thev had been seiz-
ed of this matter earlier when both
the Houses of Parliament were in
‘session, the business of the House
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could have been interrupted at that
time and this could have been easily
passed. I know that under the Pro-
visional Recovery of Taxes Act some
deadline is fixed for the Finance
Bill and all that, but the Rajya Sabha
adjourned, I think, on the 17th March.
That means, till the 17th March they
were absolutely unalive and not at
all awake to the fact that this woul(
expire.

1 would, therefore, like to have a
categorical explanation from the Gov-
ernment as to why they did not take
action in the matter earlier when both
the Houses were in session because
the Ordinance-making power is a
very extraordinary power and we
woulg like it to be avoided it as far
as possible, It is an abnoxious power
that we have vested in the President.
We would like to do away with it as
soon as possible and therefore Gov-
ernment should be alive to the fact
that this power should be used as
little as possible, They should have
come before the House with a Bill in
this regard well before the Rajya
Sabha adjourned. Let the Govern-
ment explain why they did not do so.

Shrimati Renu Chakravarity (Bar-
rackpore): 1 would also like to join
my hon, colleague in this particular
point. I think, this will be the first
fime that we shall be passing an Or-
dinance when Parliament is in ses-
sion, Actually because the Rajya
Sabha is not in session, the explan-
ation wil] be that we have to pass an
Ordinance. But this is no explan-
ation at all because the Rajya Sabha
was prorogued only a few days ago.
As my hon. friend has pointed out,
this was due and they should have
known this well in advance, There-
fore, lest  this may become a very
dangerouy precedent, we should not
allow this to go unopposed, unchal-
lengeg and unnoticed and  Govern-
meni has 1o prive us adequate exX=
planation why it js that when Parlia-
ment iz in session an Ordinance  is
necessary to be passed in this man-
ner.
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Shri Ranga (Chittoor): Explan-
alion or no explanation from their
side, so far ag we are concerned, we
do condemn the step taken by the
Government. Apart from this phoney
emergency that we are supposed to
be in, except in a natiaonal crisis, in
which, of course, they have got to
resort 10 such things, it is inexcus-
able on the part of Government to
resort to this procedure and to give
this wrong advice to the President so
as to bring the President’s authority
into contempt ang this House's au-
thority into derogation.

Shri U. M. Trivedi: (Mandsaur):
The preamble of this Ordinance says
that the Bill to this effect has been
introduced. If the Bill has been in-
troduced, I see no reason why « it
could not have been passed. When
the Bill was introduced, why did the
delay in passing the Bill take place?
It a Bill has been introduced and is
before the House, I gay that this
is most unparliamentary and most
undemocratic that an Ordinance is
being put before the House. What
is this? We ought to have a proper
explanation in this matter.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal

Nehru): I should like to express my
regret @t the fact that this has been
brought in this particular way al-
though it is perfectly legal and this
is not the first time that this has
been done. In 1958, I think, twice
Ordinances were promulgated. These
are formal Ordinances for extension
of period when the period is ex-
piring. But, unfortunately, it is not
realived by various Ministries con-
cerned that the other House was not
in session and they thought a  Bill
wonld he brought in. They brought
in the Bill but the other House was
not going to be in session and time
wa- nxpiring. So, we were forced in
the pircumstances to bring in  an
Ordinanre strictly under the rules
o rtaining tn this. T realise and ap-
preciate that normally this would not
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be done and I hope it will not be
done. But in a formal matter of this

Shri Ranga: How could it be for-

mal?

Shri Jawaharlal Nehru: It is formal
in the sense of extending this date.

Shrimati Remu Chakravartty: It is
only because of the nature of the Bill
thay we are not making a fuss; other-
wise, we would have done so.

The  Minister of Parliamentary
Affairs (Shri Satya Narayam Sinha):
1t is expiring on the 4th.

Shri Ranga: Some other hon.
Minister should answer it so that we
would be in a proper position....

Shri Jawaharlal Nehru: Really the
difficulty was—I would be quite frank
with the House—that there has been
some confusion ag to whicH Ministry
had to dea] with this, whether the
Ministry of Defence, the Ministry of
External Affairs or the Ministry of
Law or any other Ministry. Some
time wag lost in that.

Shri Hari Vishnu EKamath: With
the statement that he has made my
impression is confirmed that the
Government hag committed violation
of the spirit of article 123 of the Con-
stitution. I# you will kindly read
article 123 of the Constitution....

Shri Ranga: There is no need for a
Minister of Parliamentary Affairs,
if these things were to continue. He
should resign.

Shri Hari Vishmu Kamath: The
Ordinance, of which I have got a
copy here, clearly implies that the
President has taken notice of the fact
that both the Houses were in gession
when the Bill was introduced. It
must have been introduced when both
the Houses were in session; other-
wise, it will not be mentioned in the
preamble. Let us have the date
when it wasg introduced.
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The Minister of State in the Minis-

iry of External Affairs (Shrimati

Lakshmi Menon): Last week,

Mr. Speaker: Rajya Sabha was in
recess?

Shri Jawaharlal Nehru: Yes, Sir;
it was in recess.

Mr. Speaker: It was introduced on
the 25th March.

Shrimati Lakshmi Menon: May I
explain this? This was a regulation
which used to be applied to Naga-
land. It was not a legal enaclment.
1t used to be extended from year to
year. But on the Ist December
Nagaland became a State and  after
its attaining siatehood, the Law Min-
istry pointed out to us, this regul-
ation could not be extended and &
legal enactment must be enacted in
order 0 apply the Armed Forces (Ex-
tension of Power) Act or whatever
it is, So, the lcgislation was initiat-
¢d by the Defence Ministry. It came
to us. We had referred it to the
Governor of Assam. Al]l this took
time and we could not introduce the
Bill in time so that it could be passed
before the Demands for Grants were
taken up by this House.

Shri Frank Anthony (Nominated—
Anglo-Indians): It is a lame excuse.

Shrimati Lakshmi Menon: Now,
the House is adjourned and the re-
gulation expires tomorrow, that is, on
the 4th, So, the only alternative for
us was to promulgate the Ordinance
because even if the Bil] was enacted
in this House it cannot become a law
unless it is passed by the other
House. So, under the circumstances
the only alternative was to pass an
Ordinance for the rest of the period
so that when the Rajya Sabha assem-
bles again, the Bill can be passed.

Shri Harl Vishnu Kamath: I  sub-
mit in all humility....

Shrimati Renu Chakravartty: Does
it take three months?
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Mr. Speaker: So far as today is
concerned, there is justification,

namely, because the other House 1s
not in session, this Ordinance was
necessary. But hon. Members’ com-
plaint is that when both Houses pad
remained in session for more than a
month, the Government ought to
have planned it beforehand, known
it and brought the Bill for passing.

Shri Jawaharlal Nehru: That is so
for which I express my regret. But
I would ]ike to point out that this was
a very unusual occurrence because,
as my colleague has said, the Regula-
tion was applicable to the Nagaland.
The fact that the Nagaland became a
State in between was not adequately
appreciated which necessitated our
coming to this House. That is the
difficulty,

Shrimati Renu Chakravartty: That
it should take 2} months is a very
serious thing. Something is brought
to the notice of the Government in
the month of December. December
gots, January goes, February goes,
half of March goes and yet we cannot
get the necessary advice from  the
Law Ministry, the External Affairs
Mmistry and the Governor of Assam.
If thig is the rate at which our Gov-
ernment functions in a very import-
ant strategic sector, then what may
happen in other matters is well un-
derstood.

Shri Hari Vishnu Kamath: I submit
in all humility and with all respect
to the Prime Minister—I appreciate
the sense of regret that he has ten-
dered {o the House—is he not con-
scious that the emergency is still on?
If this is the attitude of the Gov-
ernment and the mind of the Gov-
ernment during emergency, I shud-
der to think what will happen when
there is no emergency. Therefore, I
wanied to impress upon him and in-
vite your attention to the fact that
article 123, the spirit of it if not the
letter also, clearly says that the
President shall not pass an Ordinance
when the Parliament is in session.
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[Shri Hari Vishnu Kamath]

The Ministey of State said that the
Bill was introduced on the 25th
March—it means hardly 4 days after
thy Rujya Sabhy adjourned. That
mukes the confusion worse confound-
¢id. 1 do not know why the Govern-
meaont i3 working like this without a
mind, without a rudder, without any
plan or programme. It is a very
sad state of uffairs for the country.
The Government is just drifting....

Mr, Speaker: That is enough,

Shri Hari Vishnu Kamath: You
should kindly advise  the Govern-
ment.

Mr. Speaker: The Prime Minister
has uvxpressed ‘his regret. That is
enough. There 15 nothing more than
that,

12.42 hrs.
PUBLIC ACCOUNTS COMMITTEE

TWENTY-FIFTH REPORT

Shri Tyagi (Dehra Dun): I beg to
present the Twenty-fifth Report of
the Public Accounts Committee on
Appropriation Accounts (Civil),
1961-62 and Awudit Report (Civil)
1963 relating to the Ministries of
Finance and Steel, Mines and Heavy
Engineering and the Financial Re-
sulis (Civil Grants) and Grants-in-
Aid.

ESTIMATES COMMITTEE
FrFry-FIRsT REPORT

Shri A. C. Guha (Barasat): I beg to
present the Fifty-first Report of the
Estimates Committee on the Ministry
of Steel, Mines and Heavy Engineer-
ing—Heavy Engineering Corporation
Limited, Ranchi,
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DEMANDS FOR GRANTS—Contd,
MINISTRY OF INDUSTRY—Cuiiid.

Mr. Speaker: Shri V, B, Gandm
may continue his_speech.

shrd V., B, Gandhi (Buombay Cen-
tral South): Mr, Speaker, Sir, yester-
way | was saying that 1 would like
to suy a few words about an industry
which hag the largest number of selt-
employed  people in the  country.
That indusiry is the powerloom in-
dustry. That industry today is in a
bug plighit and this plight has becn
broug!:t about by the imposition of
new excise duty under the Budget
proposals and also by the revocatinm
of certuin  exemplions from duty
which were enjoyed by the smaller
urits of the industry under certain
circumstances. Before 1 sit down, I
propose lo make an earnest appeal to
the Ministry to take timely and
appropriate measures to save an
importar! industry with such a large
content of self-employed element,

Let us now look at the background'
of the subject, The powerloom in-
dustrv. as we all know, is a cottage

industry, The average unit of
ownership consists of 2 to 4 Jlooms.
Usually. the weaver and his family

all work occasionally employing out-
side help. Although it is a cottage in-
dustry and a small-scale industry, the
aggregale size of this industry is
rather larger. There are one lakh
powerlooms in the country and this
compares with only 2 lakhs of power-
looms in the composite mills sector.
Now, this industry, a=z I said, is facing
a crisis. And what is the reason for
this situation? It is certainly not
that the industry is lacking in effici-
ency because it is a very competitive:
industry and that competitiveness
has been proved under severe condi-
tions. Thren, it is not that the in-
dustry is lacking in skill and experi-
ence for skill and experience in this
industry is traditional because the
workers and the owners of this indus—
try are the people who were formerly
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handloom weavers, Thege handlooms
were converted to powerlooms in ac-
cordance with the recommenadtions of
the Kanungo Commniittee, a Committee
whose Chairmanship was filled with
distinction by our present Minister
of Industry,

Now, g number of new excise duties
have been levied under the Budget
proposals. There was a  duty levied
on cotlon yarn and the cloth. manu-
factured on powerlooms. There is a
special duty levied on unsized yarn
used by powerlooms, Lastly, by a
recent notification, the  Government
has taken away the exemplions en-
joyed by owners of small units upto
4 loomg under ccortain circumstances.
This exemption is taken away from
those licensed after 31.3.61  We ail
know that the Finance Ministry usu-
ally looks on most of its problems
pricipally from the tax angle. from
the revenue angle. It is not very
usual with the Finance Ministry to
consider questions from the growth
angle, that is the growth of the in-
dustry angle or from the survival of
the industry angle. But it is the
Ministry of Industry which should be
principally interested in this growth
angle. In my opinion, the position
to day is nothing short of tragedy and
we shall put this great industry in
jeopardy if we do not act immedi-
ately, It is quite a legitimate func-
tion and even the duty of the Indus-
try Ministry to put the case from this
angle before the Finance Ministry. I
can quite grant that there is no in-
tention on the part of the Finance
Ministry to do anything that wouid
hurt any industry. And yet, the re-
sult is just the same. The industry
is being hurt. Powerlooms will be
out of business unles {imely action is
taken to save them, The Sizing
Association of Bhiwandi, which is the
largest poweloom  centre in
the country today have decided to
close ‘down from 16th  Mach.
Really speakig, we have to be
considering more  activly the
future of this industry, We have re-
ceived all kinds of proposals, For
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instance, there is a proposal that in
future sicences for spinning mills
should be granied to co-operatives,
But thep what we find loday is that
instead of looking to the future we
are now worried as to how to save the
present, Now, mostly these powerloom

units are small units owned by peopl:>

of =mall means. Normally, their
averuge capital outlay docs not ex-
ceced Rs. 800, and their working capi-
tal hardly exceeds Rs, 5000 on the
whole, and usually even this is bor-

rowed-capital,

Now, what is going to be the re-
sult of these new levies under the bud-
get proposals? There is an  estimate
here with me according to which thu
monthly earnings, on  ihe basis of a
tor whose monthly earnings come to

Rs. 212, Now, with these levies,
the powerloom owner will have to
pay something like Rs. 236.88. Now,

imagine the position where an opera-
tor whose monihly earmings come 1o
Rs. 212 and is going to be called upon
to pay enhanced duties to the extent
of Rs, 236.88. That will nct only wire
out his entire income but would leave
him with a loss of about Rs, 24 as a
result of 8 month’™s werking, The
ficures that I have given here are, of
course, indicative. It is difficult to
understand why there is this hurry in
levying these new duties and taking
action on them. Actually, we know
that there is a high-ranking com-
mittee, namely the Ashoka Mehta
Committee that has considered this
whole question. It was charged
with the task of considering the
sphere, and role of powerloom
indusiry wis-a<vis the mill indus-
try and the handloom industry.
I am quite sure that we uxpect 3 good
deal from the work of this committec.
The report. I am told, is going to be
presented in about two months. The
least, therefore, that the Government
and the Finance Ministry could do
would have been to wait until the
Ashoka Mehta Committee's report was
considered by Government and also
by thiz House. After all that report
is expected to contain very valuable
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recommendations and very useful con-
clusions, and those conclusions are
going to be of vital interest and of
great consequence 1> this industry,
namely the powerloom industry and
‘its future.

We, therefore, mow wish that the
‘Ministry of Industry take up this
question vigorously and with deter-
mination. It is the legitimate func-
tion of this Ministry to see that an
important established industry of this
size is saved from disaster,

Then, it must be sy arranged that
the new levies will be suspended and
that the notification in respect of ex-
emptions from duty of certain small
units should also be withdrawn. No
further action should be taken in this
respect also until we have had the
opportunity to consider in this House
and also Government have had the
opportunity to consider fully the re-
port of the Ashoka Mehta Committee.
Finailv, I would plead with the Minis-
try of Industry to bring to bear this
larger consideration cf employment,

of production and of industrial pro-
gress in  this country, before the
Finance Ministry,

I would like to say a word now

about the long-awaited committee on
public undertakines. I see that so
far ag the Minisiry i, concerned. it
has done itgs part. The motion has
been considered and adopted by both
the Houses, and now actually the
election of the committee and the con-
stitution of the committee remain. 1
hope that something will be done to

expedite this last part of the task
connected with this commitiee
I should also like to say a word

about the relaxation and simplification
that have been brought about in the
procedure of licensing cof industries.
1 am glad to see that the exemption
limit given to all industries in regard
to licensing has now been raised to
‘Rs, 25 lakhs of flixed capital. That
again is a good thing and that would
‘help very much,
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Also, the work of the Swaminathan
Committee represents another big
step forward taken in this direction.
I welcome all that hag been done to
expedite the decisions. I also wel-
come the new step taken of issuing
letters of intent. A lot of heart-
burning that we used to hear about in
the sector of foreign collaborations
will now be taken care of by this.

I also welcome the issuing of g list
of key industries,

13.00 hrs.

Shri Krishnapal Singh (Jalesar):
The other day when we were discus-
sing the Demands for urants relaling
to the Department of Supply, I was
interested to hear the hon, Minister
reading out a catalogue of the achieve-
ments of the present Government in
regard to devlopment of industry. Tt
was very encouraging to hear him.
But when [ went back and consulted
some of the speeches made by a pro-
minent industrialist, I  was rather
disappointed.

We all know that before the last
war most of the major industries had
been established in  the country-—I
mean textiles, jute, iron, sugar, cement
coal, and quite a number of others.
During the war, out of sheer necessity
when goods could not be imported fcr
the emergency, Government  was
compelled to establisn and encouripe
a few more industries. So, the credit
which the present Government can
claim is for what has happened after
the war.

What has happencd afier the war
and during the last few years?
There is no doubt that there has been
some expansion of industry, in some
ways there has been even rapid ex-
pansion, but the question is: is it due
to Government's policy or in spite of
it? What I want to say is that most
ot the expansion and most of the new
industries which have been set up



9043 Demands

has taken place in spite of Govern-
meni's policy.

While saying this, I would like to
bring to the notice of this House, some
pertinent words which have been ut-
tered, not by politicians, but by some
of the leading industrialists of the
country, I mean men like Shri B, M.
Birla and Sir Biren Mukerjee.

This is what Shri Birla thinks about
our policy and ubout our organisation
in the Industries Ministry. This
speech which he delivered at the 36th
Annual Session of the Faderation of
Indian Chambers of Commerce and
Industry on 17th March, 1963. Thisis
what he says:

“Our planning has been for
poverty and not for prosperity.
The Planning Commission them-
selves admit that even by the
year 2000 A.D. one third of the
population will remain poor.”

The industrial development which
they are planning will not affect them
much,

Let us compare for a moment what
has been achieved by countries like
Japan, Germanvy and the United
Kingdom during the last fow years,
after most of their industries were
smashed during the war, Japan and
Germany also remained under the
occupation of foreign armies and their
industries were not allowed o expand
in the manner in which the people
wanted. But their achievements
have been so great that we ourselves
are receiving aid for the iadustrial
devejopment of our country from these
three countries,

This is what Sir Biren Mukerjee
£ay:

“The restricted approach of the
Government is such that it in-
‘hibits growth of industry.”

He also .Jays that due to the
number of officials and the

76 (AN LSD—4.

large
large
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number of officers through whom the
files have to travel, it takes months,
and sometimes years, to get a c3se
through.  According to Shri Birla,
between 50 and 60 people haveto deal
with a single case, and sometimeg the
files are held up, and it is not un-
usual that they are lost during this
process.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The files have to travel some
miles.

Shri Krishnapal Singh: This is what
is happening.

I would like to bring 1o the notice
of the House the sort of top-heavy
administration which we have got in
this Ministry. On page 3 of the De-
mands which have been supplied to
us, ihere is a list in which the pay of
officers and establishment is given for
1964-65. The total comes to about
Rs, 15,01,700, We are going to have
one Secretary—this is so badly prin-
ted, T cannot clear)y read it—3 Joint
Secretaries, 7 Deputy Secretaries 19
Under Scretaries, 5 additions]l officers
56 section officers, 1? private secreta-
ries and 600-odd Superiniendents and
Assistant Superintendents,

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, My hen
colleague is making an interesting
and useful contribution to the discus=
sion. He must have a quorum in the
House,

Shri C. K. Bhattacharyya
ganj): I wonder how Shri
forgot it till now,

(Rai-
Kamath

Shri Hari Vishnu Kamath: You re-
minded me. When I looked at you,

I was reminded of it, There are
only 40 or 41 Members,

Mr. Speaker: The bell 13 pemng
rung. Now, there is quorum.
The hon. Member may continue
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Shri Krishnapal Singh: I have read
one Hst at page 3. Now I will read
out a list at page 21. Here we have
49 Directors, 81 Development Officers.
459 Deputy Directors and Assistant
Directors and quite a number of other
people, and the total" amount comes
to Rs. 99,47,000.

Then, at page 41, there is a third
list, and the total cost comes to
Rs. 29.29,62,000.

So, I have no doubt that what Shri
Birla and Sir Biren Mukerjee have
been complaifing about is correct.

1 made a mistake when [ said that
the second quotation was from Sir
Biren Mukerjee. It was from Shrl
Birla,

This js what Sir Biren Mukerjee

says:

“In this organisation, large
bureaucracy has seen created,
regulation has bordered on regi-
mentation, and control, instead
of helping the rapid economic
growth, has effectively hindered
it”.

Shri Joachim Alva (Kanara): Even
after the enormous licences that they
have carried away, to the vaule of
over Rs. 50 lakhs each, should they
complain like this.

Shri Krishnapal Singh: You and
they alone know; 1 am not aware of
who has got which licence. Some peo-
ple get licences and 1 will be referring
to it later on. This is the opinion of
the two leading industrialists of the
country who are not politicians and
who are very well known in the in-
dustrial world in India and even out-
side. I doubt whether the Minister
wag absolutely justified in claiming
the credit to himself. My hon, friend
just now mentioned that these people
had rcceived some licences and per-
mit. I am no* aware of that nor am
I so ciusely acquainted withh the
affairs of this Ministry or any other
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Ministry to be able to know who ob-
tained permits and who did not. My
hon. friend is certainly in a better
position than myself. I know that
this system of permits-licence-quota
had been described by very promi-
nent people in the country ag the per-
mit-quota raj and it has led to a
number of abuses and wide spread
corruption and the sooner it is ended.
the better. If it cannot be ended—we
cannot hope for it as long as the
present Government lasts—I would
suggest that we should have an inde-
pendent body like the UPSC in the
Centre and the State Public Service
Commissions in the warious States to
sanction these licences and permits,
It should not be left to the Ministry
or its officers to issue these licences
and permits. Either this A system
should end or if it has got to be con-
tinued, we must have an independent
body which would not be influenced
by politicians or be accessible to fav-
ourites.

I am now coming to the small scale
industiries. I still feel and that is a
widespread feeling that the Govern-
ment ghould have done more here
than anywhere else, The bigger in-
dustrialists are in a position to set
up new industries or to expand the
existing ones without much of Gov-
ernment help. They can obtain the
finances from the varioug banks, even
from the World Bank and other
organisations which Irave been set
up for their benefit by the Govern-
ment. Those who want to set up
small industries, especially in rural
areas, have npo such facilities, At
one time the rural areas of this coun-
try were throbbing with industrial
activity—not mechanised’ industrial
activity but the old type of industry,
such as the indigo industry. In North-
ern India, it was run on a very large
scale; even today we can find the
remainz of indigo faclories practically
in every big village of U. P, ana,
Bihar. If T am not wrong, in TU.P.
alone this industry used to get anm
income of about Rs. 17 crores a year
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in those days, which will mean, if
we take into account the reduced
value of money these days, over Rs.
150 crores. We should have some
other industry in its place in the
villages. Instead of the rural popu-
lation running after industry and
migrating to cities, we should send
the small zcale industry to the villa-
ges. 1 consider, for instance, khand-
sari industry, rice mills and coarse
cloth weaving and a few others suit-
able for being developed. People in
rural India are not acquainted with
modern machines and other things
and special efforts should be made
to train them. No credit facilities ex-
ist there. All the banks are located in
cities. I myself went and enquired
in one bank, Mathrs Bank, whether
they had sufficicnt staff for being sent
to the willages to make enguiries
about applications which they re-
ceived for financial assistance. The
agent told me that they did not have
enough staf* and therefore, their acti-
vities were confined to the neighbour-
hood of the cily. The result is that
most villagers who could not find em-
ployment in the wvillages migrate to
cities or live in villages a hand-to-
mouth existence.

About the Khadi and handloom and
other villag: industries, I am sorry to
say that this organisation is in a
scandalous state of affairs, Some-
thing ought to be done to sct things
right there. Time gnd again, the
Public Accounts Committee has
pointed out this; in its last report,
the Public Accounts Committee savs
that in addition to other irregulari-
ties such as non-payment of loans
and other kinds of grant, 11 cases of
theft were detected and ten cases of
defalcation and misappropriation were
also delected . There wcere other
cases of irregularities; for seven years
arrcars have not been paid. This has
been stated in the report. The amount
of money that we are squandering
over this organisation is unimagin-
able and the worst thing is that we
have placed a very important politi-
cian belong'ng to a party as the head
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of this organisation. One wonders
what is the motive behind the Govern-
ment‘s policy. Why ghould one have
a prominent politician to guide the
affairs of an organisation which is
suppcsed to be of industrial and
commercial importance? It s a
matter which should be noted by
this House, and this state of affairs
should be remedied.

Now, under the very nose of this
Ministry, threre was so much dissatis-
faction in respect of the Khadi Gram
Udyog Bhavan in Connaught Circus;
their employees have been making
repeated representationg to the Go-
vernment without any effect. There
are no proper rules in respect of the
service; their salaries are wvery low;
no arrangements have been made for
their housing; no bonus, no gratuity;
no provident fund. And yet, this is
a gemi-Government organisation ard
one which is considered very impor-
tant by the present Government.

There is 5 newly-started centre
about five miles from Mathura for
the development of khadi gnd allied
industries. What do the people think
of it? It has now been supplied with
a special telephone fine from Mathura.
When peaple from neighbouring vil-
lages erying for a little electric power
tn pump water it has been denied to
them but this centre has been sup-
plied electricity, What is happening
there is that it is visited by some
VIP or other every month and a
function is held in his honour the
people of the neighbouring villages
call it a halwa puri centre, they
do not call it by any other name.
Some of the people who saw it with
their gwn eyes told me that on one
occasion, tins and ting of ghee went
there and bags and bags of sugar
also went there; that a dawat was
held. and as usual there was  some’
Udghatan, something or the other,
and the Minister went there; several
motor-cars went there, That is the
condition. That is not being run on
a commercial line. I{ appearg that the
Government have no intention of
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developing these industries. They  facture sporting weapons gnd am-

have no sef. programme; all that they
are interested in is to do some pro-
paganda and put some of their men
in kcy positions so that on some fu-
ture occasion they can render them
help, I therefore would like to em-
phasise thast a special Commissian
should be appointed to enquire into
the affairs of this organisation and
to report to this House. After all,
I think sonmre Rs. 100 crores of money
hag been spent on it to keep it alive
and to get it going. There is no
reason why, when the Public Ac-
counts Committee has pointed out,
not once tut several times, the ir-
regularities, defalcations, theft and
other matters which need the atten-
tion of thi; House, the Government
should not appoint a Commission to
cnquire into the working of this
organisation, If they want to con-
tinue i, they should have some other
man than a prominent member of a
political party at the head of this
organisation.

What I would like to say in the end
about this khkadi business is that the
Governmen! should also consider whe-
ther it is possible, without giving
subsidy, to continue this industry.
The Government should set up small
industries, some small units  which
work by puwer, and which can com-
pele with the articles produced by
other industries.

In the end, I would like to say that
although so many industries have been
established in the country, one parti-
cular industry has been mostly neg-
iected, and that industry is of parti-
cular im3zoitance lo us at the present
time. I mean the industry for the
manufactur: of sporting weapons and
ammunition, After the last war, somne
of the ordnance factories gtarted the
manufacture of one or two types of
weapons. Now they have begun with
the manufacture of weapons for the
armed forces, We have no place in
the countryr, no factory, Government
or private factory, which can manu-

.some other factory should be

munition for them. It is absolutely
necessary not only for sport and the
protection of the individual but in
times of emergency, these weapons
and the ammunition produced in
those factories will be found extre-
mely useful. During the last  war,
I was told by an officer who served
in the coastal defence of England who
afterwards came to India, that for
several months, the entire coast
was defended by sporling weapons.
This is what happened after the with-
drawal of Dunkirk: most of the
ammunition and weapons of the armed
forces had been lost. There were
not e¢nough weapons left to equip
their forces guarding the coast. S,
they had to rely upon private wea-
pons and private ammunition, and
they were the weapons employed for
guarding the cntire coast of Great
Britain during the war. This is an
industry which will not be useful in
péacetime but will be very useful in
times of war. I think a firm like the
Birmingham Small Arms Company or
esta-
blished in India. As we know the
prices of weapons and the prices of
ammunition are prohibitive the days.
I hope the Government will consider
these suggestions of mine.

Y fagrae ww (FEfar) o
AT AeAeT SfY, ¥ ot et aor &
UF qrAA qEer ¥ a9 gu adr ary
#¢ & o & w17 oz & f wow ww
Fradt wArsEr § A@t 2, afew ww #
&/ a1 g1 &1 T 9gH F1 Wd Haeqr
# wrst arA frawma @ 1 0F T ar
IFFT aqat 7 ag wiaw fawg d
f& Br TTIATET FT AT AT AW Y F9
AT AT ACH & frar owar o, 9w
o gt saear i1 SEr =8 S|y
saeqT &, J47 gfaar ¥ § g9y gdw
ued AT qFTH, WL GHL GOF GO
& mg woo F & fw 99 e gedy
% agry ¥ fay woere & wgryafa
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§ 7 afer fadw g9 ST wgmar
o FY | A I T At A §
AT GORTT TIH ST &1 ot et
gz, fadt gimar o< Ot o & &
wafas sl @0 fasge org g ==
gamr-ofadi ' g9 39 T F S99
Ffoy, fomw & @t # wrwr & 7 @
W 929 fReq % 99 W & AT’
X Fer T

afe o gfrar 31 &Y qr ager
#Y 7EY &, WH 9 AT §, A€ WTW 49-
méH W Jzw Foqw { wff g, afew
gaTs W@, WX 59 ¥ F AT 98 9%
gfedr o ooy Wi & g § 99 Tl
gimaat ¥ am A @dsfaw 0
sgaEaT FF 21, AT WF 99T F7 &Y,
AT FT AT T ATAT I AT
AT T ZY FAAr | s a9 oy w9
FIT A qUAT wrenfrw qrfa fqaife
®T 47 I9 FET  SWA ug 97 fwAr
gt % 39 afge Tz gOr aa1 sHT

fera o< gfaa T A1 a1e g1 9w o

gg I & (947 F g O agE
Tl | 37 gam Aifs F gYEr £ o't
STEdE @F2T F1 WrAQT (Herdr § qut
qfeqs f9ex } W 9T I3 TAW TS
O @ & o awAgdF ww @ E
W & =T 5q w9 fa=rdd § qgarfaF
JHRA FGTA AT GrAAT IN qTA AT
7€ ¥ & o g am gEsfaw aa
F gEE § A SRR T@ AT W@
8, SaAT emwEr oy A 8 @ 8§,
foraer gregz e # g @, 99 ¥HY
¥ a8 W wv § fr wrgde §FT &
%% &Y @ F7 99T § | ST -
qfat 1 o1 aga @l § SR FETR
SAR HAAT ZAT § A T ST A
|TeA TR qET I & g | gArH w
AN I F w9 § | gk 2w 7 qfewrw
daeT ar gEwfts &9 F IO F
fag a1 @ ®ar Haww ¥ SfFw @«
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W 39 3 918 98 I FY Gu St
g a1 gEr arEAfaw g &7 AT Grehr
w9 ¥ & 39 WA #1 I e
T At W G T gdstw aw
¥ 39 99 9 @ E AR TERTICE
2 o o fr gorafear gf & ar
Y ager aAfaar a1 RT g7 | WU ag
W Wt fea s fF eEwltE @a
& SO 69 IoAT AN E, SuAr Afe §
AT I @waT & @) ww @ F foad
YRAT {FT & IGr A @ § a9
faist ze & w7 §eral &1« 9T
AT G327 F femrad) § s i =2
ar wmar Y o fr wizaz A ¥

AT 9 W AgT S THEA A E |

THI MR ST & TH I (AT
qIT g8 ®T QAT G AT IW & @9
#Y s W1 I F1 A 7w
A1 ST T SR T AEA wEY BT N |

ST HOATT AT w3, s fagd
aifedi & =i &1 9 TE) qem £, fF g3
aw g was @ few g afg wwwe
o woETT F oA v § wewd § fw
g e 77 fgm g1 ar 9% F7 waqaw
g § f& @ AXfrr somT & e
sfowma & 1 A g "1 4 A
Faw ¥ m S ¥fawa TAf T & Ay
SrEae vanmfa & AT T | Wy
giarfs ofem @ex ¥ fawg oot
fa<indt W aga wiT A9 & 1 Flww
% 2w Tr g fr o st & gardy sRnfirs
atfg & glowr g F arg o 9Ew
afewe daeT 1 goft 77 @ ¥ 1 qfemw
TR F G G 77 AT F TG Ay
ST wHAT {F STgT TF ITHET IR 941
afed I e a7 w1 o Afqwa @
& 99  AFRN ¥ q4rgae 92T & g
ol gg @ @ SE¥ A qAH
g & 98 a5 wfuw a97 &, swwr wfa
wg agq =fus 3 ) W ¥ facge warw
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g firar & e 3w o1 ot A fr AT H Ewa Tg ofY s 3 e et

arnfors § for & aTere o WEAOT oy g waws g1 sl wTae

¥ =g g At fea &t o T T
Iq & A1 AET § T I 6 qeA
N A F gt T oom wwrF
I fqd ta wma & & g7 ) 59 9aw
I w1 qUE g fF qhw aeaiy
AT F1 % gt ar 73 Afear g
#few At iy FAT F 9 IR
g9 9 #7 AT F, T IQWT qen
N 71T 71 37 F 3w a7 famiw e
¥ f& oy ¢ -y ofrar o fw aw
F wea § foad fF o &% 9 ar 7
AL FUIE ¥90 & TR TZA A A7
A TigArHt § O fomar g 7y
ST TEN & T AT A9 LAY, A7 A9
v &1 gfawd 7 g afer gEwfra
& WML T TAT gRIT {7 A8 AT
TG AT AT FAT T AT FIHTT
tfeg @ gf @ #7AT7 =@ 41 IFAT
sqra fomd @ 49 91T § Al F
Frat @ 7 WA mast G A g
ez 7 7T & Ary o I9 F1I RE T
Fza % fod faaw g o3 72y # &9
moy g3V THT 93w F F£77 #3F rar
2 fF 0% TF A FITIY A 42 ATT
F A g f6 97 34 & eafEm
geafer £, &1 1§ a9 Y 79 ¥ 4w
&Y g 7Y w747 3 Sar a8 onA #
7 @ E afrr gEd A Sz a
ofsrs 92T ¥, fF 99 q@ § 57 7%
FTLT §6T Fa17 4T § A€ TG 9% arfon
fy ag g 78t faw w1 & oe ag
gsft fom wwm w7 fE @@t a|
arfeg Ay =ifed ag afvw ady ard
2z ¥ fy araufas &3 1 gfv @
{a}&ﬁt@fﬁ'ﬁﬁ,wm
q2 2w &1 g1 &Y & | ZAY B o A
S g T gAY HIHA € @R gt

1,76 F A% NG AAT F T §

TR F AT | q AR T AT AT ww
Y 97 HIX 1T W KR § qT-
T ®TET OO0 wifra aff ¥ R &
ITH A &7 gfearyt A Afr @
& =fed

T IR F wfafrar 2@ 33
AR (R I IR o
SR AT ¥ oA Y, 9T 1 SqqA0T
g1 &9 8 1 41 Ffew wa wfawera
& S 3 Aww FEwEhe g 7 8, qfF-
qrfar 21 ET § I ) 3@T 30 AL
Tort § faua qur 3y grqadz #
oy frmd a7 wEavmeT & T ATt
# & w0 Ay e g fF e
¥ gw  wEwar ot faAr § afe w@
% frad a7 arw ¥ T w0 Fa BT F
faemie & g T AE A o T
F1 38F AT T o g7 &Y A3
Ty TIT g A i iR § gFEe
§ g Az T FE@ A7 Aw A g fazat
Hfam v agaarr g f3a
et wfamd ug FEAT

SEt qF FUS K1, SFAIGA &7 AT
& 7 v H anT g e fan g
aei T AEE T I FT F AraAwaFar
adf 2 1 ga¥ fafeag &7 & gw agw
LA W gEF a1y ¥ a7 faar £ fE
1 wa T LAY AT T TE IAF g
ft 9 qAg TIAdy A F Afar
g fa=r g1 7er 47 A1 37 wuy fandy
qifedt ¥ w1 991 TSGR 9@ &
ST A ag wrAr a7 fF F4EeRd (e
qT Qoo WfamE &gt & 1 IFW
qE w7 3H B FC far fr gean
FT FaTar< TF AT T4T [T E | AT AR
IWIEA G H AA § T FAwar g
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At T T K1 AW (F §LrATT 1Y
g\ %@ FT gy ag § v oA O
fog & o 1 WY & ¢ @@ sgaeqr
FE AT E fF ag 2 & i &
qFa T GIFT FqTET FIAN F gy ¥ 0G|
xw faarT ¥ @y ag ot §eaw ar FR
ETET a1 ™A @ 3R #
qIET I F Afr TH E IWE A
T FgiET 3 A savEEAr §

# g9 a0 OF ST ARM F
wiar § el f6 sawsm aga afus
& iwEify ot @gw wmA & AfeA
I ol & gfer & g g fawer
g wmw & 1 39 3fe ¥ g feegera
# a9 @ 0 AT & 1 oww gl
T AT A FAA TAH FH FOA
& [An a7a? &7 4T oy T § afe
swofl 7% & 78 2@ar @ fv g9t 397
9% wEw frwwr gar ¥ & s
W F79 § fAm w1 iy gIn
Agr 3ary o 72 # fow & v g wrear
¥ FY WA ¥7 5F HE 34w qOa
W FW g g F fam g & o4
wATy # f& wmit IFA e 51 owE
HIEAMA g1 AT ¢, QT @I {zY
9T T4 Fr IS ) I #7 Afy
@l 9% fow av T 39 @9
faure #v wwd| 3 f& gawr agersaa
fem sz afe Sawr fardeor
femr g ) foa=ww & ft 3w
& TN TET FAT | FT IAMT F1 T
& faa o gfawrd sravrs & o ad
WIS § IAR g W @y gw
T 3§ a7 9% fa=r #¢ fF F17R,
WEHIETE, TS, FEET a1 WEIE
Q¥ 39T w—c5 ¢ ¢ FET § g AT
a9 T Fq@ oy afew A =T O
W 3T ST w W @ afE
WG & AT ®) ST A F 979 aq
FeNER T varar g1 a¥ 1 gafeg feag-
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areve Y Afy 8 e & fwe
I T & A4 qraem § fa=me w7

wifge |

§ e A IR F qTT WY
T FT [T gA IAT 9IT A FB
IE S | e wEw w1 wOE
At gt fegema ¥ arge aga WM
AT & 1| 9 IW WRT F OF WEY AIH
AgR A T Y AT w F X
FATR F YA FTF AT AT F7 FA
9 | IR aOF g9 e Agr fxar
mar 1 g 'Rar g fFoag ¥ 339
qU Tt 1 A Fr2A g3 F qg IAHT
gfeq 57 ax gl | AfFa AT FIAT
F 7w famgm £ w@re fa3wl § gaat
AT 6t ) 3Es fagw sq wfy &
7EN 77 g & AF 7g e AEw AT
I97T F TG HT FIST AET H I F
@ Tz § 1 gAfae ;TR & 5T AR
WY oemry g3 FY AravrFAr 3 agifE
fowe g & 74 a7 A8 &, IAH
g sfa wEl é | oF ofor ¥ S
ag & or qaq 7 wwf fF faw aga
rrﬂrg’t% ?”fsz&arqzr"mg%’rfﬂ
IgaT qaaT AT Agr g wr # fF
I gw fagwi i A9 T aET A 39
T T FT AR

® TR T T F W@ AF
T FT AT, ETAW FY A9 F IEH

7 g% & afew &0 Iz ot
B1Z g § #Y% o 99 "ar § @
wA1 w1 e @ FT TEAT @1
argT & @i & 3gar faf FvAra
A W I F AATT TR BT
W FGIEd # 1 oW B &1 gefud
FO ¥ a3 F1 IF T T9AT g A
g WA aw & ferg &Y AT fageni ¥
it T AFT § | FFT g Ty A
gaY a0E ¥ ag %z NIAT F ]
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Fra Wrraz wgt faar o g fowd
B1Z HE AT WY 3@ ag F ol #*
q W | IR 9T A gg A Wiz A
dar A § o IET g @ A<
o WO QAT GAT FT G § WIT
WO YT qrEq F wemEr dw A7 A5
%7 A TG TG § AfFT I 1@
TR FET T I F T TG I
Sfed a1 7 FT ok

gaTe W H @ T T #Y
| # A £, g e A @
Tt & weh st frafaa
& fam wravs @f F odtecr &
IrEs & faor @ aF #FETT ¥
aE Gy o7 &7 AT S T &
oz oF BT |7 a8, ofaw qmwoE
sfiater 71 F1, 0 F7 AT wfAm
FOTfRT F7, forg WA F7 AT ITEAT
g % zenEd & fAo ergeyqr A1
AT =T | = A g T A
A F1E Tl B AR T AT R
¢ wAEr wm oW A F otard
& sted & fao g gAm o w9
wawg a7 2 f& fom 390 93w+
faoaa: o7 woor & faer fzeiy £ &
¥ 77 W Z, T T AT BE W A
FTF AN ATF T FH FEAT TET
& ar 3% A e ¥ agmar w6
faadt 2 1 arATE g St #1 wEw
g fF s & A &y mqgw?gq
/W 7 3w AT H 97 finar gr, FfE
oA TF IFN awAar A3 faely £

e qF A AT diad g, a9y
FIT GORA F &9AT 31 §ay7 @77 F 979
aff ¥ 1 miFg gy 3w § B w0
F tagior & a@ a6t & a9 = &
g7 wiEl § At 7g fog @i § 7 ad
3r W € fF awn 918 s
fanfy Y saqeqr FE AT G |
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&t 7 & faafw #t a7 o T &
wi & €, 77 A H 7L TE F qH
et o TR § 1 e A H, 3w
g Ay a1 f F A7 S0 a9 A
w9 § T F0 F faior § A0 of
qaw foerar &, 9 T F IaAEA
¥ g off w7 g, e gafa
7 79 fom § I €

ot aer Wi (waadr) o fager
Ci L A B A L

st fagmang wim - mafa qefr S
vk & fa fandt 5w & R A
T TR FT R E | § AT H U
[T A R E e o A,
ar #7% e 2%, AT A Fd AE
feqm T AT AT FA ATAT S1EE
afer ToT A1 TEEAT W T AT
wAr & vTA § TrgT T7 Td R
FAH CUITH AT

Shri Man Sinh P, Patel: Mr
Deputy-Speaker, Sir, after going
through the Report, 1 would like to
congratulate the Ministry for efficient.
functioning and looking after the in-
dustries so well, as a result of which
they have made rapid progress. But
1 do not know whether there is any
co-ordination between the Industries
Ministry and the other department, at
least so far as the licensing policy of
this department is concerned. It is
well-known that we have accepted in.
principle mixed economy, where both
the public sector undertakings and the
industries in the private sector have
got their say. At the same time, I
would like to say that nowadays cer-
tain types of industries are being
licensed in the co-operative sector.
Also, there is definite thinking in the-
country that the co-operative sector
is going to play a very important
part; 1 will go to the extent of saying:
that it is going to play a better part
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than the public sector undertakings.
I want to get a clear explanation from
the hon. Minister as to whether my
view is correct or not, when I say
that the co-operative sector will func-
tion as the third sector, together with
public and private sectors,

I am saying so because on page 17
of the report there is a reference
to food products. I am referring to
our co-operative union which, accord-
ing to me, is the second largest union
in the co-operative sector, especially
so far as milk products are concern-
ed. At present, the target accepted
by the Planning Commission for baby
food in this country is 6,000 tons.
Many indegenious devices and methods
are resorted to by the private sector
industries to see that they also get
licences for milk products. So, indir-
ectly, a suggestion is made that India
is so short milk products that the
licensing capacity should be increased
to 12,000 tons. Why? So that the
remaining 6,000 tons capacity may be
distributed to the private industry.
This proposal was mooted twice ar
thrice and, to our misfortune, the
Planning Commission has accepted it
and said: If at all there is any need
to revise the target, it need be raised
only up to 9,000 tons. Even to that
Increase, we have our own doubts.
The sentence used in the report is:

“The production of baby foods
has recorded a phenomenal rise.”

The Kaira Milk Co-operative Union,
which is produrcing Amul products, has
international reputation. It wanted a
licensing capaciiy of extra 1,500 tons.
Our union has been very recently
granted a licence for skimmed milk
powder plant of 2400 tons a year. We
wanted a licence capacity of 1,000 tons
for baby food per year. Qur appli=-
cation, in the initial stage, before any
enquiry whether the rise contemplat-
ed was justified or not, was straight-
way rejected. At the same time, the
proposal of the private sector for an
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additional capacity of 3,000 tons was
recommended, and that too in colla-
boration with foreign concerns; one of
them, to my misfortune, was H:ndustan
Levers, which has already a capacity
of 1,500 tons per year. Am I to under-
stand that this wing of the Industrics
Ministry, in spite of the repeated sug-
gestions of the Ministries of Food and
Agriculture and Co-operation and the-
Planning Commission, recommends
licence for additional targets in the
Third Plan only to private industries?

Some three months back 1 nad to
move about each Ministry and see
hon. Ministers of different Ministries
to see the high personnel of aifferent
Ministries are being asked to appoint
a particular liaison committee iy order
to sec that the view of the Industries
Ministry does not prevail over taem.
The policy of the Government is to see
that the future licences for milk pro-
ducts, in fact all food products, are in
the co-operative sector.

A Study Growp is b2ing appointed
by the Ministry of Co-operation—
where I happen to be 3 member to re-
present this House with Shri  Pandit,
Additional *Special Sccretary of the
Ministry of Food and Agricullure as
Chairman. This Study Group had
occasion fo make a submission to the
Minister of State, Shri Dey, that since
a policy decision has been taken and
the Study Group has duly recommend-
ed the policy decision, in future no
licenceg for any food products, espe-
cially milk products, should ever be
allowed to the private industries, Even
then, my latest information a weck
back was that some of the Chief Min-
isters of different States in the n=me
of backwardness of the area, milk pro-
duction or otherwise, have again re-
commended applicationz of the private
sector, when our applications have
been rejected, even though we stand
on much better footing. Is it the
duty only for this Ministry to initiate
licences for different products with-
out their initiation by the different
ministries which are directly concern-
ed with those products?
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When I met the Minister of Food and
Agriculture, I was told, “We are not
doing it, do not worry yourself, Mr.
Patel” But I am always surprised
that when a proposal is being scruti-
nised at the highest secretariat level
three or four times, by some accident
licences are being sanctioned. 1f that
happens, we will be in wilderness and
this Ministry, either in an earnest de-
sire to hasten up meeting the targets
of the Third Five Year Pian or to
hasten up production, is going to harm
in some way the principles of the
country if efficient, well-reputed and
internationally well-known co-opera-
tive sectors are neglected. The Kaira
Co-operative Union is helping to two
or three units in Gujarat with the same
type of collaboration and guidance. It
has been accepted that Gujarat is also
a dairy State and there the co-opera-
iive unions are prepared [for this.
There is a way that may be suggested.
Let us increase the target a little, say,
by 3,000 or 4,000 tons and grant the
licences only to co-operative uninns.

Very recently in the last Congress
session in Bhubaneswar we decided to
take over rice mulling industry. When
we want to take over uneconomic rice
mills and other rice mills, any new in-
dustry, that is to be propounded, sup-
ported, suggested, initiated for private
industry when the co-opcrative sector
is ready to take in hand the werk . . .

Shri Vishram Prasad (Lalganj):
Sir, there is no hon. Mimsier to re-
present the Industries Ministry.

Mr. Deputy-Speaker: There is.

Shri Vishram Prasad: But he is not
in the Ministry of Industry.

Shri Man Simh P. Patel: My whole
desire was to bring this tc the notice
of the concerned Minister, but I, as
B co-oparatar have t'e same . isfor-
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tune that it 1s only being heard by
the stenotypist and it may or may not
be read by the hon. Minister unless
some Secretary over thare suggests it.

Shri Dinen Bhattacharya (Seram-
pore): The Deputy Minister of Health
is there.

Shrl Man Sinh P. Patel: 1 shall
submit to the Ministry and the Min-
ister concerned to see tha! if the new
target of 3,000 tons is at all accepted
by the Planning Commission for baby
food products, there skould be no
rationalisation and no additional licen-
sing to the private industry

Shri Yogendra Jha (Madhubani):
There is no quorum in the House.

Shri Dinen Bhattacharya: The hon.
Minister ig not there.

Shri Man Sinh P. Patel: Again, it
is the same misfortune for me.

Mr. Deputy-Speaker: The bell is
being rung. Now thes .5 quorum.

Shri Man Simh P. Patel: I was
saying that in case the Food Ministry
is satisfied and recommends the addi-
tional target of 3,000 1~ns for baby
food products to be licensed in future
or even at the presen! moment, there
should be no rational'sation policy to
distribute these licence quotas so that
the private sector is given an addi-
tiona] advantage, if the co-operative
seclor is willing to havs it. As 1 said
in the beginning, at present one co-
operative society has been licensed
2,500 tons out of the 6.JC9 tons capacity
per year. If there is an additional in-
crease, is Government very keen to
see that it should be given to the
co-operative cocieties if the co-opera-
tive society is willing? Even these
3,500 tons capacity is t3c much for the
private industry and ih» co operative
industry cannot compcle B! every
#me tbey are suggesting rationalisa-
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tion. Then, a doubt will be created
‘whether we are very keen to see that
the co-operative sector’'s interest is

safeguarded by this Ministry.

As regards co-ordination, whenever
the question of additional production
of different products is there, it
:should not be the Industries Ministry
‘which should initiate the additional
‘production for submission to the Plan-
ning Commission but the concerned
Ministry should have a say in that so
‘that they recommend it according to
‘the policy. I would like to have a defi-
nite statement from the hon. Minis-
ter as to what is going to be the future
policy of this Government when such
study groups with ICS Secretaries as
‘Chairman are appoionted lo give
reports and when in those reports a
definite finding is given that nermally
wherever it is possible and feasible
and if the co-operative instiutions
are willing to take over production
of good products, they should neces-
sarily be given preference, Till then
I will not rest content.

Shri Alvares (Panjim): Mr. Deputy-
Speaker, may I, al ti: cutset, lodge
a protest at the abs:nce of the hon.
Minister of Industry for a considerable
time in this House?

Mr. Depuiy-Speaker: He was here
in the beginning. He has probably
gone io take his food.

Shri Alvares: There is not a single
Cabinet Minister.

Shri Muthyal Rac (Mahbubnagar):
He is having his lunch, The Deputy
Minister of Health is taking notes.

Shri Hari Vishnu Kamath: We are
entitled to raise a serious objection.
‘There is not a single hon. Minister of
Cabinet rank here. The hon. Deputy
Minister of Health is here; but it has
been held by your predecessor here
that when Demands are being discuss-
at least one Cabinet Minister should
be present. There are 15 of them. I
do not know whether they are com-
placent, somnolent or moribund.
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Mr. Deputy-Speaker: Everything
that the hon, Member says will be
considered.

Shri Harli YVishnu Kamath: We
know, no word will be recorded there.
Your assurance will not be of any
avail. Nothing will be recorded there;
nothing will be recorded in their heads
also. They take everything lightly be-
cause they have a majority. They de
not care for the House. We do not
have a parliamentary democracy in
this country. There is no quorum
here; twice there was no quorum in
less than one hour.

Shri Muthyal Rao:
bers should sit,

All hon. Mem-

Shri Harl Vishou Kamath: It is
Government business; it is your busi-
ness that is being transacted.

Mr. Deputy-Speaker: Order, order,

this cannot go on.

Shri Alvares: One comes across an
initial difficulty in trying to relate
what this Ministry has been able to do
in implementing the Indusirial Policy
Resolution of Government. I have
been trying to find out in the Report
whether it is possible to get a picture
of what the hon. Minister has been
able to do in demarcating different
gectors among the three most compe-
titive areas, that is, the public sector
industry, the private sector and the co-
operative sector. It would be advis-
able for the Ministry if they would
place a comparative statement on the
Table of the House showing the pro-
gress in which direction the Industrial
Policy Resolution has been implement-
ed.

The Report of the Ministry of Indus-
try is a truncated affair. During the
last year or so many departments of
this Ministry have been tramsferre_d
to other Ministries that the result is
that this Ministry has been left with
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practically very little to do, or what-
ever it has is insignificant from the
point of view of implementation of the
Industria] Policy Resolution. Govern-
ment should, therefore, tell us which
is the Ministry or the coordinating
agency that would place a picture of
the progress of the Industrial Policy
Resolution so that it will be possible
for us to make a comparative study of
the progress in each direction.

14.00 hrs.

Sir, the main expenditure of this
Ministry, almost two-thirds of it, is in
the khadi and village industries sec-
tion which takes away almost Rs. 16
crores as against the total grant of
Rs. 23 crores. I am one of those who
has always justified the expenditure on
khadi and village indusiries on the
analogy that a developing  economy
must provide for the weaker sections
of the economy relief in the form of
some subsidy. In modern times, we
have instances where in case of a cer-
tain calamity, the Government has
been forced to undertake or is willing
to undertake responsibility for pro-
viding employment through public
works carried on which otherwise
would not be so necessary. It is this
analogy, stretched a little further,
which provides justification in their
expenditure on the khadi and village
industries section of our economy.

Dr. M. S. Aney ( Nagpur): For how
many years?

Shri Alvares: ] am coming to that.
It would be proper to look at it in
its proper perspective. We have a
direction of the Planning Commission
that not more than 40 per cent of the
present population should be retained
in the villages and this can only take
place if there is an horizontal move-
ment of population to newly establish-
ed urban centres. Thig direction can-
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not be implemented unless the Min-
istry is able to create new urban cen-
tres where the surplus population can
move and whereby the standard of
living in the village centres could be
increased, The hon. Member, Dr.
Aney, asked me, “But for how long?”.
That is precisely the question. The
Ministry must work out these perspec-
tives as to how long these subsidies
to the village industries can continue.
Mahatma Gandhi, as far as I remem-~
ber, visualised that the khadi pro-
gramme was not a complete industria-
lised programme in itself but was a
complementary programme to the
other industries that existed there.
The village industrics, I understand,
are a complete programme by them-
selves. But the programme of khadi
is complementary so that when the
village population moves out to the
urban areas, those who remain will
have khadi as a complementary indus-
trv and not as complete on=. This will
not be achieved it the present rate of
investment of subsidy in khadi goes
on and if the Government docs not
take other correlated measures in
building up other sectors. I, there-
fore, hope in his reply the Minister for
Industry will tell us how many new
urban eccntres have been created, how
many new cooperalive centres have
been started and particularly in view
of the fact that they have a large
number of refugee population coming
in from East Pakistan and for whom
there is a need to find employment
according to their own skill and apti-
tude, whether the cooperative sectors,
whether the industrial eslates, whe-
ther the working sheds have been re-
oriented, whether the whole pro-
programme has been re-oriented, in
order that they may provide useful
employment to these people. In the
khadi and village industries sectiom
almost 18 lakhs of people find full em-
ployment and about 6% lakhs of peo-
ple find part-time employment. In
order that this situation should not be
perpetuated for all time, the progress
of bringing people into the urban scc-
tors should be worked out so that the
criticism against this village industries



9067 Demands

section may not continue unabated, I
understand, and I realise, that the
Public Account Committee has made
somc very serious allegations, and
some of them are very justified. As
far as the utilisation certificates are
concerned—I have been examining the
position—] may say that all the grants
given are locked up or invested; and
if the utilisation certificates have not
come back, that is primarily because
the State Governments have not been
able to send them to the Khadi Com-
mission. Some vig media, some modus
operandi, must be found out whereby
these utilisation certificates are easily
available because I am sure that the
grants given for this purpose are suit-
ably utilised.

Before I pass on to the next subject,
there is one issue and that is the ques-
tion of the wages of those employed in
the Khadi Bhavans. My hon.iriend
from the Swatantra Party has made a
reference to it. Only yesterday, we
heard that the staff of the Khadi Com-
mission will be given the Central Pay
Commission’s scale of pay, I do not
see any reason why those working in
the Bhavans are not similarly treated
and get the advantage of the Central
Pay Commission’s scale of grades.

Now, there is a very important sec-
tion of a very major industry to be
taken into consideration. We have the
textile industry which is bifurcated
into the composite mills section, the
power-loom section and the handloom
section,  All these three sections are
necessary for the economy and, unfor=
tunately, thcy are competitive. It Is
the cssence of planning, it is the res-
ponsibility of the planners, that these
three sections do not compete to elimi-
nate one another but rather work to-
gether in their own special and demar-
.ated spheres for the proper economy
o the country. I do not think the
‘Government has made up its mind to
demarcate, either in what type of
<loth or quality of cloth or to what
quantity, each separate section should
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engage itself in. There appears to be
a great confusion between the power-
loom and the mills section. This com-
petition is so disastrous that we find
that as far as the powerloom section
is concerned, many more units are
closing down—the unit is not a very
correct term because it is a very diver-
sified industry nevertheless. I have to
bring to the notice of the Minister that
the powerloom units all over the coun-
try have been closing down because
of this policy of the Government, In
the reccnt Budget proposals before the
country, the excise duty has been more
than doubled and further those units
in the powerloom industry that were
exempted from the excise duty—units
having 1 to 4 looms—have been
brought into the purview if these units
arc transferred to a new operator. The
result will be that the intention of the
Government to exempt those small
operalors possessing 1 to 4 looms will
be withdrawn and they will be sub-
jected to the same excise duty hitherto
fixed for the bigger units, if there is
a transfer of property. Therefore, the
protection for the small cottage indus-
try, as such, will vanish if a transfer
takes place and the Government does
not review itg position.

Then, as regards the excise duty on
yvarn, the new excise duty has been
imposed both upon yarn and upon the
processing of cloth. It is cbvious that
the powerlooms section of our textile
industry is weaker when compared to
the mill or the composite mil] section
Therefore, it requires all the protec-
tion that the Government can give it
not merely because it is an industry
that needs encouragement but princi-
pally because it is a weaker section of
the two. Both from the point of view
of employment, and from the point of
view of production, this nceds all the
protection that the Government can
give.

After all, taking into consideration
the total production in all these three
sectors, the handloom, the powerloom
and the mills, we still find that we are
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much below our production target and
we could, if we need, increase our
production in order to have more ex-
ports. The mills section of our tex-
tile industry, even while running
three shifts, is still running short of
not merely the installed capacity but
of the production target that the Plan-
ning Commission had set before it.
So is the case with handlooms and
powerloomsg also.

In a situation like this where there
is a shortfall in production both from
the point of view of installed capacity
and from the point of view of produc-
tion targets, there is no reason why
there should arise any difficulty in the
demarcation of responsibilities of
these three sectors. If the exports
are madc preperly and if the export
quota is encouraged, I am sure that
there will be no competition between
the powerlooms and the mills sec-
tion. Obviously, the mills section has
a greater advantage over the power-
loom section, and, therefore, if this
diversificaltion can take place by pro-
per planning, 1 am sure thgt this ap-
parent conflict that is now wvisible
will wvanish. Therefore, there is a
very great and urgent necessity that
Government should give consideration
to these matters.

It is also equally surprising how
when the powerloom committee is
still to make its report.—I do not
know when it is going to come—Gov-
ernment have imposed this new excise
duty without consultation apparently.
The result of this levy will be that
even if the recommendations come in
respect of giving some relief to the
powerloom sector, Government will
find themselves in a difficulty. After
all, when Government had appointed
a powerloom committee to enquire
into the whole matter, it would have
been in the fitness of things ang quite
proper also for Government to see
what recommendations this power-
loom committee is going to make for
the rehabilitation of this industry.
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Therefore, 1 would make an earnest
appeal not merely to the Minister of
Industry but to the Minister of Fin-
ance also, that there should be the
withdrawal of this new excise duty
impost and in any case, they should
wait till the powerloom committee has
made its recommendation which will
take into consideration all aspects of
this section of the textile industry.

As far as the handicrafts
is concerned, the report states that
the handicraft industry has made
considerable progress and it has earn-
ed much foreign exchange. The
handicraft industry must be inter-
twineq and juxtaposed with the village
handicraft industry must be inter-
‘twined and juxtaposed with the village
crafts Board have been able to make
such a phenomenal and welcome pro-
gress in the matter of not only reviv-
ing the old arts that India was famous
for, they should also be able to apply
their own initiative and genius to the
development of other industries in the
country. I am referring to the wvari-
ous other forms in which the Handi-
crafts Board can apply their own ini-
tiative. 1 would, therefore, plead
that the Handicrafts Board may be
given wider scope in order that more
and more of the old and artistic indus-
tries in this country may find shelter
under them.

industry

With these words, 1
Demands of this Ministry.
gt gy zifem  (fiFw) -
ST, T gE@Ad § O ¥ g
I AF g 73 AAT ¥ Wi ams
58 war froo7 warem # weaT
T 3T Fear gedT F@l @y

support the

AT FF TN F IAT AT AT A
BT TEAT R | OF WATAT A7 NE GATHT
& q% {1 AT FIFE FT AT WA
# ) f9g® mE oave a7 ¥

A weAa  (2ATH) STETEY
HZEw, g3 ¥ wvw af &
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Mrr. Deputy-Speaker: The bell is

being rung—
Now, there is quorum.
speech.

ot vRw zion - g T
# e qarrg ¥ & oo s fawm
F7 fau o, oF T TIW TET T 3R
TR 3T Ay gt ¥ ATw @ il
LT qAIT | IAF AT WAL A
FIAY AT RIS B EE AT T
feorr o, 38% 37 FqvAv F 9T AT
F AT fTE AAT 7 fagv
T A ST Fre 3T TR qaraw
F1 2 faoqr | fR7 197 § Zemar,
oz Y #rRz & 2 For mar | awa § a8
T & o AT ST Sedt e aEe
FAETF FTATAT & | WT AT 7L
ot $ERdT ¥ fam gt gar ¥
At 3T 2, & T wdW AR IH T
adt o oo 97 for fafaell & qm
AT F | AE A STER & g 0w
gEiv &7 fggars F=0 § fr o3
g A wgfeaT F faamr § oIy
A&} Sty mEET FoAT T A T 2
T ad qga FeEd wATd T 2ATITE
ot mfae 4 5 gmt s f w0
§ 9 gt wmd o 347 7 97 o7 w1
F1¢ dgFa F faq wdf T oar A
FTEET HATAW ®T AW w1 qrEr faer
ot fx fra Seeft ®1 woor F3T for
i, fing & faa dz frar WU, faaEy
WTEAT §RT ¥ tar Wi, faw #
qfseE HFT F 7T FOT | WA AT
® A AT & W TH mA wTwqt
T TA F 1 FA FATHT AT Y
a7 # fr w1 784 fr op e F fAg
for for gamg F o AET T,
o 5 ®EAT g@AT A g7 F oo
g & A Iy AT F oagT 3
BT ST & 1 w1 arqfr?rr—?_rm
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fe agdfar daz & g1, Ffew @
TFY ArgATTT Guz #7 &t g wwa
? o swm ¥ oad wmm

Fagroam & arg o8 @47 §
7o WrEe Fe e T 2T F Tl w7
FIA T 27 T fEar ov 1 T AEqT
¥ 3= FO7 WP IETEE YT 9
geed; qv a7 fgar fRy awg ®
oMW FARITE u\?ﬁ?ﬂr&mﬁﬁm
7 " gox 2w ¥ Tz 77 AT
¥ | A wwTm 3 f 99 ARqT &1
W FFGAT & H7F,7 AT AT a5 7
TE &) o T30 @NF graT # gy
ff Ta%7 77 741 wAg AT A1, afew
Nq g7 ALY T ST T HER IAFT WrEo
TFo Fro I fiyfr a1 Mo HTo T
Hro %'Fq%ﬂﬁllﬁ'o Hﬁo o Hro
F7 TAWE A7 TN = faAT oW
¥\ F fo7 Uy T I AAT AR ¥
Fgm & odo mfe o Ho we@w
F FT G AT, SR A @A '
IR AT FE i T RS wEE
3 e qIFAT F FET AT F g #fAar
¥ wfqdve § odr oo 79 48 2
TRy ¥ I T AT gAY | FET
o =wﬁ‘ s 75 A Al ¥
47T AP ATEN T 9T AT AT
%ﬁ'ér?-d?:rﬁ'{q IAAT TET TS
Fr frr ¥ aFT 1 F w7 A5 wem
fr off mErwar @7 qfadr 0Fe Fifo
#o #HTo A TFEIW WX FZ IT
&1 & ¥ 3 gfaar o= vt
ot & o faad Fwoaw wYriETr
w7 Onr a3

qdt wgEw & A1y & g F
art ¥ gy far g9 o aradfed arger
¥ g qeRt § v o7 adAT S 2
ghft | g7 wEa § TN ST T A
o fas for & 1 e diw S o
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ZATT, AfE s A1 gAre gw #
AT F1 3 g AT of T 2 iz
A o 77 A F IR ATy g
® T T ZOE FT MEFT FIAT 92
w2 | mAr AE fF T AarE a1
AR gAIA W A § ui TN, A
T ¥ wn fam wAA & FeAE q0
TIHAT F7AT 9% V71 2 1 ¥ 0% smEm
T AETE | TOH T H Ho AT
T oF FTEE ¢ ag fegene H
q4 ¥ TR ARG A4 AT HT AT
2 ATA WA MF A AIA T A7
FivEET = 73 ¥ anft FEw s
TrEAT & Ffed TiFaq IR AT & A1
77 79 W ITEEAI £ 1 T TE
g M7 v ol § 7 TR FTF 8
ST TFEEAT IA T § agd
forerar a1 | 3 waT 99 W wET A
famr€ #1 wol= F=TET 4T | W qE
FTTEET ATy AW wEE & TR 2|
FTLAMT 300 9RT £ | FAT A0F & T
gartfaafer #1 a7 T2r F1am Jifs
ZFAY FmAt Y FAar 41 ag o wT
TT T Z | TE 9T FAC FY A &
A1 FAWT AET 9T agT AT AL § O
RO @A £ |

uF FEd am & ZeEve F A
# FEAT AL | AT TIHY AT THAVA
e T @ fogr mar @ oW @@
qr5qe gRET A1 g a1 oferw dex
#E1 1 9 wrzm SemT 6 4 $3@
TH FT A FAT T F AL T A
23qwT F1 F@T T AL § [ A
¥ | feas w7 oy Fgiw Font
F1 ey § g9 (L8R H oo wTEAW
Fu fas § 1 ) & £ {5 aveda fre
¥ Fo I g€ g1 A1 AT B AT
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g #% € & 97 ¢ @ faerw A
g fE o3 4t dvlwa @ 7 fvw
R 9T Afawe Ta1T agT § w0
gaw femwiw zo & | w9 mry WY
17 Y EY 3T &1 & AifAy ) aw w7
ST ®UFTT § 99 9% Faq qg7 FL
oaw ¥ o wHe ¢ faar o w1
g3E W2 A WIgAT daeT ¥ g1 wadr
afes dqev i g, faet & 21, 98 W<
¥¥ T® T FE & 97 M I A
¥ =R 7T ZEY EREVE ST SR
T 7% T3 A &1 wE A fE
AT TRE § § 47 WA QI gt AT
TE HAR T F

TN & WAL Fr I fIEEd
wead g1 vEr 1 g mAn ey
T &, ¥ fradr # 97 qrEaw a1 9t
T 2T { A g7 A W)
T AT G T A oam Ty
& Y St szt g e § W
3T T N F | TEgA FT WIAG TT §
f& sa 7% oF swrd=ave a9 fafa-
g1 § A & AT AT @ el fafaeedy
Fi T AT g Tfgn, T@OITE
sfsr= @ & el 5 faw e
F10E T & oy 9 ArgaT T 54
AR § T A MIAG & HD ) WA
d% W% srorfeamm A T
o sz fafred @1 %€ afes oF,
o @rzfe @ fAg 4, « fafqeeds 4
g wr § o dar f5owE OF
3T wEiEm 7 a1 & 3a¥ 30, R0
srafaal & g9 § @ FEa fawad §a
{3 WEW T ATEAG F A7 HE F AT
&1 Ot greT # g ARl w
faas fag fF a7we et § 5 ag
i AT ) STEEA 3T Wy &, I A
¥ g% fgwa w2 fF ag w@wl
famelt 7 G0 @ | I & A Fgewra gl
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& fEag R aw feft F T ¥
3T AT TE WX TEE a7 A qg
o & ug qEY FE oA fE
IaE) 9 Arghy foeem av A e
A G € B B
fe Y T Tt = § e e
oY 23T & F Fei wEAT A TE Ee
T AT IAF o WIEAHI H & e A
WY fad o 3, @ & fae wir A
g WYAT HUT AT WEHY § | AfA
CTHTRY ey & fen oEr #9Ar 899
gt & fo ap oo feely & o =rpT
F far 3 wWW da § A6k 3w
¥ o Fow fam ogwaEr 23 ) W
AEEE AfF 94 & art ¥ g a
q@Y wYsiar wifest oy WY d 3
BT SRl AT e T A
& fou of gy 3a e £ wAW 9w
warfaa Y a%aar faq g

TZ FET 9T 3 OiF SE@l # M
oF FAITH 98 F & ag 0F GIenE
S F A ao oA A §fE R
¥ 77w T a wim afe
Az faeed At afer e w)
Rga 77 A WA agq g mAr £
wafe o frase & fo oz &y &
g &7 TOfRGIIE graAr wifeg
o7 it w1 G wpfed 24 sifed
wfE wrgror WEAT off arsde 9
< §F A% ag €7 39 I@T gl §
ari 3z /% |

o & At # w7 omr fF ooTe
wi€o Eo o & 9 a7 F fA
w¥ | & fe o are faaeT wom |rgm
e gt wgreT 59 9T 3T /) A6
ug S UF ggT 4er §qr d7 6R
g9 ¥ SriEr ) qgrEr 23 ¥ fog
qERT FIW FT WY 4F 37F AT F
¥ Hadll w7 /19 | TEA AN 30 F
w7 w7 W7 femr § A eww ¥ SqH
10(Ai)—5.
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¥ o awdz N g3 S @ aren
% Tg grar 99 39T WIGT FIW T
Y 4t @) = 7o) 747 = faar may ?
¥ 94t wgigmw § g oAy # faama-
&% wava aEgm fE oar I fE
T § far ¢ 9w § w feweew
urt Ffs Taw) T Far mar 9w
I Fr oY famws & T SER)
a1 T A% gEa P ¥ wgm F o
&7 & =1 fm o7 7 @t 97 AW
ZqTarge &1 g 787 afew gadl T3E
W T W g fom e § fE
graor wefaat §1 ait foaws &
7 (e @ | i gAR A faed
¥ oaey wfeng & 1 fom fF 3wt @
Wt & fiay 7 foaa DAY 2 3980
Ay wEfagy iy wiT oar gid ¥
qg WTAT ETEIA &) AT THA |

Shri Subbaraman (Madurai): I
thank you for the opportunity you
have given me to speak on the De-
mands of the Ministry of Industry.

I congratulate the Ministry on hav-
ing published a very good Report.
We find that many industries have
been started, developed and expanded.
Producticn has a'so increased in many
industries, but there is room for fua-
ther improvement. The quality of the
articles has to be further improved
We should not be satisfied with the
products we manufacture.  They
should be equal in quality to foreign
manufacture. Till we attain that
stage, we should go on improving.
In that connection, we may get techni-
cal help and know-how from foreigm-
ers where it is necessary. Rescarch
should also be continuously carried om.

We find that steps are benig takem
to standardise goods. This is absola-
tely necessary. Unless articles are
standardised, there will not be much
demand. The quality should also be
controlled. I am glad to note that
steps have also been taken in that
regard.
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1 find that encouragement is being
given to those who invent new articles
and improve articles. It is better
now and then that the inventions are
published, so that the general public
may take advantage of them.

I am also glad that we are getting
foreign participation in many of our
industries. In that way, we save
some foreign exchange. But, at the
same time, we should be careful to
see that foreign participation does not
affect our economy in any way.

The handloom industry is a very
important sector in our economy.
Some friends have spoken about that
previous to me. It gives employment
to several lakhs of people, and even
millions. <2, we should see that the
industry is protected in all respects.
In view of the levy of excise duty and
increase of duty on certain finer
counts, we are afraid the handloom
industry will be affected. So, I re-
quest the Industry Ministry to take
some steps, so that the industry is not
affected by the excise duty or increase
of excise duty on yarn.

We should have very good designs
%0 improve the guality of our hand-
Ioom fabrics. I learn from some re-
port that they have sent for some
gentlemen gr ladies who are experts
in fashions and designs. That advice
should be made available for the
handloom industry also. Though we
produce very good cloth, it should
also be made attractive. More and
more handloom cloth is now being
exported to foreign counitrics, but I
feel that if we only improve our de-
slgns and manufacturing patterns
there will be further room for these

exports.

Next, I want to say something about
khadi, Khadi occupies a very im-
portant place in our economy. Some
speakers before me have attacked the
Khadi Board and mentioned that the
Khadi Board did not return the loan
which they got. I think it was only
a technical mistake that they did not
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return it. They should have got the
certificate of utilisation of funds.

Another thing is, the loan had to be
renewed. With that idem perhaps
they did not return the loan which
they got. So there was nothing
wrong as such, except that there was
some technical mistake.

Khadi will be there as long as we
have to solve unemployment. Though
it may look costly and crude, there
is no other better way of getting em-
ploynmient to millions of our people.

I agree that khadi production should
not be like this, as it is now. Even
when Mahatma Gandhi was there he
took steps to improve the manufac-
ture of khad:, so that there might be
less of exertion or strain on the spin-
ner.

Shri Bade (Khargone): Khadi of
Mahatma Gandhi has gone, now Nehru
khadi ig here.

Shri Subbaraman: As long as un-
employment is there 1 think khadi
production will help to a great ex-
tent. Now there has been a little
change in the policy of khadi produc-
tion. It is like this. If only one spins
yarn and gives it to the khadi bhan-
dar, he will get cloth of that quantity
of yarn; there arc no weaving charg-
es. I feel that the production of khadi
will be further increased by this. In
all the countries we can see that cer-
tain articles are costlier. They have
to be like that.

Y vt W AT E

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.

For the last one hour the quorum
bell has had to be rung so many times.
I appeal to the Members, to their
sense of duty to maintain quorum
and not leave the House without
quorum.

The hon. Member
tinue.

may now conh-
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Shri Tyagi (Dehra Dun): Last time
a convention was established that dur-
ing lunch time the question of quorum
iz not raised.

Mr. Deputy-Speaker: That conven-
tion is not being observed, now; that
has been given a go-by.

Shri Sobbaraman: It is said that
khadi is costly and that no subsidy or
grant should be given for the produc-
tion of khadi. If we 1look into the
affairs of other countries we find that
certain articles are costly. For ins-
tance, footwear or shoes in Russia are
three, four or five times costlier than
in India. So, if we are particular that
everybody should have employment,
and have full employment, then such
industries have to be there.

I am glad that there is improve-
ment in Ambar Charkha and to know
about Sunder charkha. As far as
Amber charkha is concerned there is
not much difficulty in spinning, but
there ig difficulty in carding. The
bencfit of technical improvement and
advancement in textile machineries
should be brought in and applied in
making the carding portion of the
Amber charkha also easier. I request
the hon. Minister to pay special atten-
tion in this regard.

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, I had to go to the Library
for a book. 1 was there in the Lib-
rary and 1 came here running when
the bell rang.

Mr. Deputy-Speaker:
not there.

Shri C. K. Bhattacharyya: May I
have your permission to go to the
Library?

Quorum was

Mr. Deputy-Speaker: Quorum has
also to be maintained. It is the duty
of every Member to maintain quorum
in the House.

Shri Subbaraman: Village industry
also occupies the same place as khadi.
Research in that direction should also
be carried on. But research should
be done in such a way that it can be
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adopted, is easily acceptable and s
less costly.

We hear that all our rural indus-
tries should be mechanised. 1 on my
part do not want to stand in the way
or object to that. But mechanisa-
tion should be carried out in such a
way that it does not effect employ-
ment at all.

With these words, Sir, I thank you
for the opportunity you have given
me and I support the Demands of the
Ministry.

Wt a9 ATAAE IS AEIRE,
¥ oy feew @1 usatergaNe 241,
fomat o @1 “sww wwe? 1 &7
fafsedt e gueede &) FoqiE &1 dan
g A7 ag 9 QL s% W e
giAT & 1 3% famr mam & R qeg9-
£ 7 #rAIfTE Iemea 7 ¢ & wigww
#1 afz gg o ¢ sfama 7z 7 R,
afet g e 4t 99 wfim 7]
area # gadr gfg ge1 wifgg 4@
i 1 afg g€, 92 ammaw #H gia

g7 Fqid &1 2@ & ew g &
fir oF = 7 A fafaed 71 d4 =
THT AGETAA AT | FHT @rd femré-
Fz et 7 fear war 2w AT foy
@ fafreeT &1 2 faar mar 1 e
foaar 2 -

“On 19%th July, 1963 the Ministry
of Commerce and Industry was
bifurcated into two Ministries viz,,
Ministry of International Trade
and Ministry of Industry. Fur-
ther reorganisation took place on
the 20th October. 1963".

Z1 ffrefia g1 g |

“when the Department of Com-
pany Law Administration was
transferred from the Ministry of
Industry to the Ministry of Fin-
ance (Department of Revenue).”
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i1
g e 9w F =T gk
TET H FEAT 7 1 FqA HrAT Aoy
q1, IERT F FozT AT Aifgd °@r
afea gowr wgd & T foar maw o
&1 2 fear v, qar AgY 1 ¥4 arfAEr g
¥EFT TF AT AQT AT § |

frz

‘On 21st November, 1963 the
chemical industries were transfer-
red to the Ministry of Petroleum
and Chemicals and the subject
“Not-ferrous Metals” was trans-
ferred to the Ministry of Steel....’

qrerT ¥ qrRTH A=A ar g fram
e & AT AT ST AT |

ﬂ'ﬁfﬂ'@rﬁ:

‘On January 8, 1964, the sub-
jects  “Textiles and Jute” and
“Cuuicni” were transferred from
the Ministry of International
Trade and the Ministry of Steel,
Mines and Heavy Engineering
respectively to the Ministry of In-
dustry.’

™ WrAw 2e g fif e F R -
fe #1% s A2 & 1 1F 7 H 9
T AYT =17 =T JfFT F47 PR T,
TEAT TB T ALY | FT FoAF FT AR
9T =BT F4ATT T TEA 2 o1 S
FEATEL, T O &Y 21T . &4 anfgd,
A A7 3w 78 a77 wmar Tifey
ot yfmafaea 1 & ot gt &
T & IR 9 THEH F 0w, 79
TR T TN GFT THAIG FAT
IT F wreF AN TN R FF Fdr
fafaedy & war fg 9 3 fAm s
arfgdr

sft ewit : arfadt a wtewde @
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ot &% : qrfere o J wifaz @
@ T 8, 81 73T F1 Wyl faw-faw
SFTTFT G & | TF AT K7 OF qrfeey
gl ¢ A g A g @ e g

qifadt ag= wFdr & 1

T & @Er qfEy v wnie
&faea furrar smm =fga, fom 2z T
FIAA 9 AT ifgd | &5 Zar g 5
aHE F w0 ¥, qfeTE F w7 § 337
@ qar fagwt wt s war g faer
KNI g afgs, e gz @F
g frar s sifad, feaar g
o JTfEA, g6 41T § qlo To HTo
F wdT 3 At Foid | w37 95 frard
faa & 1 camlt J IAF HTAT | TS
IFTTE:

“In para 15 of their Ninth Re-
port, the Commitiec had discussed
the question of fixing a limit on
borrowing by Government by a
law passed by Parliament under
Article 292 of the Constitution.
It was urged before the Committee
that Parliament had ample oppor-
tunity to cxamine the plan and
ithe targets of borrowing at iwo
stages viz.  once when the Plan
wags discussed and approved, and
secondly when the annual budget
proposals were discussed wherein
the entire requirements of funds
including the borrowing program-
me were included. The Com-
mittee felt that the existing man-
ner of pgetting Parliamentary ap-
proval to the borrowing program-
me of Government did not pro-
vide a satisfactory opportunity for
an intelligent appraisal in Parlia-
ment of the issues involved,
which would be afforded if there
were a specific debate thereon.”

O MFTFG R

“The gize of the dcbt as on 31st
March, 1963 was stated by the
Comptroller ang Auditor General

9082
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to be Rs. 7621 crores out of which
the market borrowing amounted
to Rs. 2871 crores. The Com-
mittee note that although a year
has elapsed since they suggested
that a study should be made of
the procedures followed in various
democratic countries for obtaining
parliamentary approval to Gov-
ernment borrowing, not much
headway had been made in this
regard.”

Fg AT a7 AN g nfEd, @
X F o A g | aF o
a8 o & 1 e fgem =9 AR
FC A § | g qifeie §1 4 wfaFre
T &, a2 W wr§ fafwe w@f W =y
g

¥ 5w ferd wmar g fos wrane
# qyevar 9rear g |

Figures of remittances on account of
royalty payments to foreign concerns
are not separately available but they
are merged with the figures of pay-
ments for the use of trade marks,
copyrights and rentals payable for
foreign machinery.... The following
amounts were remitted abroad to for-
eign concerns....

1955 .. 48 lakns;
1956 , .. 110 lakhs;
1957 .. 92 lakhs;
1958 .. 127 lakhs;
1959 .. 156 lakhs,
1960 .. 226 lakhs;
1961 .. 252 lakhs;
1962 .. 839 lakhs;
1963 not yet available.

The Minister of Industry (Shri
Kanungo): What is the docuraent the
hon. Member is quoting from?

Shri Bade: Lok Sabha Secretariat,
Parliamment library:

Subject: Royalty, profits, ete. paid
to foreign concerns. Thig is from the
Parliament Library.
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wr Wy 9 ) & miesr & awar
g

wIY FAR KT T G W)
q8¥e ¥ 1§ FLT &7 47 TT WY
FL12 FY g1 7% & 1 51 q1fhz 471, FT 71-
w3 oY, 9 FIT &7 @ 3T g%
SIOHT J4qTE § | @7 AT A1gT o g,
WG FY AT qriEHet FEA g
arfed, faaar arQgw, feaam wrea-
WA g, 3 9T N @ g @i v
FE g1 T1iey | gusfigae o
1 faoi grar =ifed, f fareem Fee-
WA w1 1 gET Tifed | g we
T g & A A F@A & M7
oI T2 1 91 T2 & H FEares
& ®9 &, Tover & &9 F aga gur fazwt
¥ T T & | TR TG FT AWA A
S wEHE WX A1 ag gaHe T+t § e
ot 94 gfear # a7 T sdarae
¥ 49, 37 9% #T 39 sfewr faar o,
W g9 ar wad &1 fAog Fv
wfgd |

w9 & wrefawr mfast & at # g9
Fg SATeaT § | rafer afast #1 dte
Qo #Yo ¥ 3gT w91 g€ 41 1 fTo To He,
&t foaté ® o1 geeer fas far mam €0
I & TT 91 IHA T o 41 9 8
T g fr fradt qwewdiw § @@ &Y
grefar wfedt feaer 78 8, &% Y
ww fefafauwa faar smar § o a3
T, FE 9 O g &, w4 g
q3iz gar & fowedt § &F o a1 w1
agi T A ger fa fr g & arcfa
WEET T & 1 FEr T WY g A
FaaT aga fevm o wifuafaas 47 )
qlo To e T T 334t foqre &
Ty

“The Committee have also ex-

pressed the hope, in para 109 of
this Report that efforts would be
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continued to bring down the cost
of production in NEPA Mills Ltd.
In regard to the pricing policy in
general, while the Committee
agree in principle that all indus-
trial and commercial transactions
in the public sector should earn
enough profits to be able to give
a good dividend to the exchequer
and to build up reserves to finan-
ce their own future expansion,
the Committee feel that some

principles should be laid down as
to see that the pricing policies do
not become an instrument of in-
direct taxation as the power of
taxation is the prerogative of Par-
liament only.”

IqY 72t & TvreA § A5 whne
srgfar it 95 &

o7 ¥ gusEly famide 1 aow
T 0 A oS gAY A b ¥
IFeT Toaad ¥ fefeedta o %
T AMTR AT 2 1 7R frferesy
N 7z § 5 935 T 9 A4 fga
Z 33w oA adi fyaar 2 ol
w7 faamr & A1 FA w10 F IAAT A0
fef@redr grar & 1 faar =% wa &
fafaa 3wt & A 7g 37T & 7 B
BT TN & T &% 7A7 TF4T §,
T HY TERT TTAFAT & | FoEIT ATHT
3 Twaat 7 fam war § F1g, 3074,
oy Avg, Wa mwrfz o T fgar &
A d ) & "R IO AW AT A
ATATET E | IH TAW & IAM ITHAT
¥ T 95 A F 2T TR ¥ A A
Fg1 & fF 7= w7 £ FAY § T F
g I 9T Sfase gwm g3t
A% Wkl § 4g TRy §U I AqEr
2 fm Fm gL 7 e F IR
qTET § A2, T, FA A1, WA F
fzr fear & 7 | T@E OF & I
FO0T qafey M | ST F dq 2 AT
qe FATT Z7 FeAT A Al A IV

APRIL 3, 1064

for Grants 9086

¥} 39 AT T F qB T FlaT
e mar | ¥\ wE forw g § ot
7 5 AEY § 5 enw O e
q, Ag H4l 73 GFAT ¢ | ag WOF AW
F o “ura”’ & frae &, N &7 oy
L Aas su g d ‘

T qFT ¥ v ¥ wod qrwd
T TR F A H £B A ARATE |
gl o faadt e ®r SgEw
foer & qe%o F 41 9883 ¥ 7 Wit %
wE g gt &) o T e
q®T AT 1 AT T o= e
T2 faerar & o1 faem 997 57 Ye=iw
1 $8 @12 51 oY | JAr F TR
Az A FAT § AfET e g
agY faerat @ 1 T A U E, T S
g frar o e &, swEr A/t wes
F@Ar IfzT | HeT AIW FT ATE AT
wZizg # anfay gftzsir & 0w q=
ST ALY ST & | IEET FT FTO7 R
¥ 7 stran g 1 &1 A ¢ £ e wkw
F o W F, IAFT AT A9 9T A
qgAT 3 1 AT HeA WEW ¥ fAg §o
FTAT A A2 g | T T HeT NAW FI
ORI 7 ATAAT AHIT AT TEr gH
g @it fafes we=ATe@l ¥ F (BT
F@T 2, wew 92W %) fam fow S
1 IETT g1dT &, IAFT T@AT &, WIHAT
®Y O FIAT§ | APFT IFIA A FT

g:

“A major hurdle in the indus-
trial development of Madhya Pra-
desh, particularly, in the small-
scale sector, is the inadequacy of
controlled and imported materlals
allotted to the State. It is true
that industrial development in any
State should be largely on the
basis of local resources for pro-
duction of consumer goods ig es-
sentially dependent on controlled
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and imported raw materials, and
this production is equally impor-
tant for the balanced industrial
growth, Shortage of raw-mate-
rials has not only affected the
future development but has also
affected the existing industries
particularly, traditional type of
industries which form the main-
stay of artisans in the State.
These are hardly able to get 10
per cent of their requirements.”

g @ ATTAA WIfEAT A TEEN
fewrédiz #) forar ar oY 3= &7 &
o6 7ET 93T F FH TR EIT F FIOT
w1 F | IR T & fF qeeete
e 74 g% & vuwr wrovr 7¢ § R
F=a7 i 74 frerar & 1 7@ O AV 1
o gaFr s @ o IR g
g fr a3, fazie &, qorow #, @
wgzq ¥ a1 foufy &, 59% wiws Wy
& 1 gaarar war & 5 agr o fea g
o FAfare fraar & @i gwaEr A
g ¥ fam gF17 Iaar #49 g5 £
afra et 1 g £ fF emt e
wqTeT st s g F o

@t a1z § g oo wman g oy
Y aerrr argen g 5 @wraw gaas
1A d faes @241 § w1 T arey 47 |
IAFT §9 853 T wrgaa e afew
ag ad IF €T Y gE | 9T I Lo
AT A FEA E

“There are facilities of land and
water in Khandwa. Import
licence application is pending
with the Chief Controller of Im-
ports and Exports.”

agi o & wran § @) e wew § AW
quE TN TR F @Y H | # wrew)
waaTar TR g fR e O 9F gy
CXRET T AR TFHL AT @I
ST 3aY qar agt =« qrar Fr frag
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W | 7¢ WAW 6 YET & qH-
W §) T | RN 9T Tt G A
wer i i feaemsy | orw feae &
Tz w5 @ IFT F qmw e,
foeT #ar 39 T & am@ a1 e
IFA wgr fF o o F arw oA,
o qo ¥ qra wTl A FF § ¥ Fw
T | 5 AT ¥ 8 QAT T | THe
dto oY 37%F arg o § 1 F FgAT FTgar
g fr wme A q@T foetF & it
@y § | g1 uF 22 § uF oF wifed
g Sfr ofr foqer A femmoe @
wg gt g & T | A q I I
ngmam&mmgu
o Fror A R A g 4 aw
& vt | & 6 17 FwRT T
w7 froet ¥ OHAT R | WAL FHA
a7 FE §r SURT BER F A | g99
amafmd 372 N
foqrez ¥ gaaT Yuefmom & f& a ar
Frit 51 ey faerar & T Aoy faret
g;Wagq'!ﬂH‘ﬂ'%ETﬂﬁﬁ'%f‘ﬂ&
ﬁg;ﬁqﬁmc‘rﬂmamﬁ
=y ¥ & qwmar g fr o fafaet
m?a.g-(qmia?ﬂw T fw
& w7 ¥ 770 qg 78 F a1 Iqw
AT T FTAT | FAT O AL R A
St Y Gt Ty AT AT g T T
fir &g FT9 &7 F79 T FT  HAST |
F srer foft w5 o dare @ 0
grerage art frea Q¥ &g, feem
o ue e fafds ¥ & &,
Y TEEEIT AT O §1 § 1 39
) g7 qe%3 ¥ ATEEY fywm v 1 qF
% F) q8fe ¥ @AW fwam 41 )
¥fw @ wTS W a% afeT qF § o
oTT 39 yE Ft fre w5 3 e
ITHT AT fAET § a7 &, wRA
oFgFT I7 A frear & a1 W@ WK
a3 fr 99 wFFY T FEAT 93 A
&rF grm
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W arg & Am faew & a1 A
FEI AMEATZ | 97 A KIWH § | T9F
®TY ¥ qlo To dle & TR FrY
fa@iE &Y & | @z 9z T dfw fed
&1 T30 W g0 £ | 3 e A FAw
Yo,00¢ T T fAwerd are & Saf®
Qﬂ?ﬁﬂfga’ﬂio,oooﬁlﬁaﬁ FAA
¥ fodr o 1 gifas nfgg ag a9 7t
¥ w47 | geger feew § owend #Y ATy
wAY 7ET & W7 1 e Ay faa
@Y g § HioR) oA g anfer
% a8t 9 §v7 %1 § 1 drg AW g
QAT F) fasr FT W9 AT AT FI
X § | SR 7 F A I e
® A femr wram A e o gt
TC Y WK g1 ATAT G

Y a¥g diiiz #7 qwew & 1WA
JeT & fir < oF i 3 A faeemd &
f& e agr fremm | w15 &1 9e%d
ot wexi § & Iy wiEl & oA 0
Wg § 92 3 il & Ao W} @@ feray
gt st € 1 7 AW e € wiE
e ¥ T & | FTGET §) OF g
e /& faaar § 1 sifey dhie &
WY TZ OF ITT§ | W WY GE
et & mavae F40 A @ fw 4y A
fegeam & diie @1 fwwe qga W
¥ | €T VI 3T %W, Zo UHo o
e fazg w1 9 Wiz & san fawr
Lo

“The progress of the industry
in various countries abroad, and
the rising standard of living of
the people can best be gauged by
the per capita consumption of
cement. While the per ecapita
consumption of cement is 285
kgs. in France, it is 310 kgs. in the
USA, and 220 kgs. in Britain.
The highest known flgure is 500

kgs. in Switzerland. As against
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these the per capita consumption
of cement in India is as low as
20 kgs.”

99 Ag WX FAG 3o Fra
TR ¥ T § HIC a8 W | § At
qa @ fe /T Pt & 99 @
T FrAET | T e @ § W7
drife 7Y fasar £ 1 PoeEg 9T gaAT
& gl &, s daw T § gt
& ag aret & 5 9@ dife fae | AfeT
orF SHF) TF AT qhe foeem oo
wfvas ¢ | W MG THE 24T A AW
%1 gt g f #Ee & s faa
qrerr & Y i F) e agl Ty
forerar & | EWTR WET A9 SR ®iHE
¥ forg o o F Sfasr oY 0w ¢
sz & 7@ gf @ aaifE T grmaw
ffefomm 7oy, grax o9w /ey
wifz 1 51 a7 § 9 9+ 0F S
i @ # T g fF ag warew
A oF EE WL E |

g ¥ g §F F AT
oo wmw § Fer oav fRoa
QI g @y frmEne a1 &9 o
s TR S F fad o
% g9 ¥ fama g T fFam 91
ag fefae< 7€ g &1, @1 99 o
TIT T A TEF) T [AGTIR F A
&g | SR AT IW A #® 1 ET al
Tgl M & fpar s § e afefede
Y ¥ fawwq i € fF gww o 4%
v faq 1 g wfefwdzm o dto To dto
& qr T WA | 9 G qer o g
A T2y & fr g st of e ar &y
WY oF afelmies aaae T8 wr € )
feeeft § ot i it § 92 faegw fean
T wE Sar £ 90 @ A ) W
arsqT gAr © Fed & 6 @l arna
& 7y wrfeer ) = Jfaw ax aew g
wfe agt T 0@ T Yoo To XY AW
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€ | 3EE arg e SfEd AH) qo ¥Y qT
T} gfemt 33= Fo feo To To I o HIX
ag fadl Ygo To & | FEH 37 To
¥o To To yifee far | Y 9FIT &
0 @ zfaar Y 3u¥ Fo FT A8
Y90 To I fast | 3T 9T 13§ To
sifee fagr m@m | @& @1 UF O
33 To 3o To Jo FI GY | ZHFHI 30¥
¥o Yo Fo To T 4T T4T HIT © ¢ To
e To o FT YTithe forar 2y | T TE
¥ w7y 3fEd f oF 20 385 o Yo Ao
To &1 Y, qWH! Y¥3 To F quT WA
IR ¥ Fo cY Fo To FT yriwe ferar
T | W ¥ AN AT § W7 a9 39
fear war & 1 feeelt & oF Juv BT
“feet T 3EH o WA ¥ AF
H TSy AN w97 7 Gern & AW
¥ vy & @Y AT waT & A1 qA
g IR WIZ WY | TEH FaedT
T g fF wt gt |1 9 |TEr SR
=Y T ey fEe fzar @ /i same
fear & 1 @y sl #1 gw ow e
s famr S & ge Y e
g

&Y To Ho fxddt : AN 7 frw
®¥w faar

oft /¥ : Taamar § 1 gt o far
™y

st Tved GTEY AR AT
& gFeat § ofom st wo &
w3 F qr o w18 wer Ay § WK
S A7E Fg7 A & | W AT F-
wat w/f gay W § serEr
TaTE Sfawa #Y fawr gz T T
§ AT, (e} ¥ SR AW
wifeat g0dt fag SA9 oA
ey v zves & oy | SO
TR et & wreray arw St
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1 dwe ge ot o oo 7g
W g

W THT F e g § e andy
@AW gEr g o1 FifE a9y 9%
T3 FETY AT A & forw A F
ST ATOT AT FAT TIed | FEfed
forerft 718 @t # 7 ag I &Y @
e § Az TEet ShEfwa ) o
XA EFT TTF WE A Tfed )
ST @IS JUAI AT A & AT A T8
wuaa ¢ F4ifs 3w 713 frgargsw
afraT T} | AT F qeArdT ¥
7T =8 7EY &, Moo FFY firerar &, 376
T Fe fadY & werstag T faer
Gﬁo‘ﬂom‘u‘gﬁﬁfﬁmﬁﬂ’ﬂﬁa %‘l

“Bonus and gratuity should also
be given to all workers”.

TET IR FeT 97 Al ag W TR
gt fear srar &1 g N |y g
WA FT STl § 9TA @A gAY
wer 93 ¥ @ AT &) Bfaw 1
st wrfEe S Ay & gt 41 Q)
Q& 1 @91 39 g g § fm e
N AT G E T AT T AR HAw
FT S9TC F°d § | 91 AgRAT TEY
FT @Er Y TEF! FT F AT
dge o Y @t wr w3 AgeE andy
w1 wawa qg § froagt @ o
T 31 ATE QU § wT I fuw i
qE a7 A £ | W FS F) qgA
¥ o Fwrafa W AT § ) @Y
gIEEm & I8 g & Jwwfa
QY &Y oar 7Y £ 1 el ¥ s
femrédiz & qW g QEY QAR 9IT
FT FZreT 99 W g | g8 T v
wET AT & g1 A wEEr A
oy § 39 F dm dr goga i marg
fr fr ot & @dY A1 qTaNanT AT
ERLEIE R SR gk
afedr | fray 4% &1 TeEn § 1 ag
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T R g P §oag =t ¥ w1y
¥ 3T A 8, At ¥ wam agh
wE W Wi @ | vaew fvoag
s arav § fF agt o @q w oA
-tl!‘%ﬂﬂﬁ!ﬁﬂﬁﬁ'?ﬁi’“te,oeo
Wo T AT 3 A A T Iy avan o
w7t ¥ sfaat & @R s § @A
EO NS ) WA F T TR
g fr % 1€ w1 Lo ¥o T §. TWF
Y o TA faF | @Y avg ¥ &
ms’;rﬁ?3°$o%w%(uuo
oy fad sn g1 1Y 3w T & faaw
¥ FF F FAAT f3av Srar g
@ # quagw 7 T 95 7= ar 7
WENGNT WIT & I a9 FH T W
W o TEe Afgm o §ERY Ay
9 F19 8 S99 #7 I F9r T Fav
w41 O & 5 gam g o e
¥ 13 FT M Qo FUT--AF AF
qrz TFE——4mr AR g # o9
igmergw fosw &, oA 479 ¥ W7
gx T § FI9r w7 fAws @ d,
Al FW\@AFAT AR F A AR F) 300
AR @ AGT £ | W T TS
SR 7A@ Y A 2 9 gme 857 F
foqr @r, #a= 3T FI0T w1 ogEA A
feaar s M & 57 mfz & g @
w oFId F

o3 # ¥ ag fraea g fF st
woAY grefaa oifawt | SF F fafem
woT Fifew /T 37 a9 1 e T
gy f& wdsT o fafew wiew
¥ fear FARE fer wd  wE
aar 7 9) 6 fom Se7 ¥ fr dfem
gAY O F FT A | 2 gk
&I g { T, Y qTg v @y
fefrmr =Y wafeA #ilew gor 9%
EEr Q) A 1 gW ) WA s fdew
wqrar & sArET AT AP

——

15.00 hra.

COMMITTEE ON FPRIVATE MEM.-
BERS' BILLS AND RESOLUTIONS

THIRTY-NINTH REPORT

Shri Hem Raj (Kangra): Sir, I beg

to move:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 1st April, 1964

st fagme  mmm (FEaT)
Irewy AR, AT wEAE £ fE wve
fegdt & sarr ¥ oF 921 AT qar
feae wmr

Mr. Deputy-Speaker: We will first
adopt this report and when we take up
that resolution we will see,

Shri U. M, Trivedi (Mandsaur):
Sir, T have one suggestion tp make
about this report. I do not know how
this thing gets manipulated. Bills
which have been moved in the beginn-
ing of 1962 sometimes reach a higher
leve]l and sometimes they come down.
1 have moved a Constitution (Amend-
ment) Bill. That was eighth in num-
ber and then it came down to thirty-
seventh. How this number comes to
be changed, I am not able to under-
stand. I would like to know what is
the procedure that is followed.

Mr, Deputy-Speaker: In the first
place, this report refers to resolutions.

Shri U. M. Trivedi: I thought you
gaid that it refers to Bills.

Mr. Deputy-Speaker; I am sorry, it
refers to resolutions. As regards
Bills, I have already requested the
hon. Member to bring it to my notice.
1 do not know what Bill he is refer-
ring to. If he brings it to my notice
T will look into it, as Chairman of the
Committee.
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Now, the question is:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 1st April,
1964.”

The motion was adopted.

15.08 hrs.
RESOLUTION Re: MINORITIES IN
EAST PAKISTAN—Contd.

Mr. Deputy-Speaker: The House
will now take up further discussion
of the following resolution moved by
‘Shri Tridib Kumar Chaudhuri on the
2th March, 1964:—

“This House is of opinion that
in view of the continuing insecu-
rity of the life, property and
honour of the minority communi-
ties living in the castern wing of
Pakistan and general denial of all
democratic rights of the people in
that part of Pakistan, the Govern-
ment of India should, in addition
to removing all restrictions on
the migration of people belonging
to the minority communities from
East Pakistan to the Indian
Union, also take steps to raise
the issue of the democratic and
human rights of the minorities in
the forum of the United Nations
under appropriate articles of the
U.N. Charter.”

One hour and six minutes are left.
How long will the hon. Minister take
for his reply?

The Minister without portfolio (Shri
Lal Bahadur Shastrl): Not more than
half an hour.

Shri N, C. Chatterjee (Burdwan):
Mr. Deputy-Speaker, Sir, it
time that the Government of India
should change its policy of hesitation
or vacillation. We should take up the
cause of our propaganda machinery
being  strengthened  seriously. It
should give up its defensive attitude.
[ waz with the hon. Minister without
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portfolio the other day discussing
certain affairs in connection with Ben-
gal, and I told him that I was very
happy to inform him that the Indian
branch of the International Commis-
sion of Jurists has passed a resolution
and they have agreed tp appoint an
international commission or to app-
roach the International Commission of
Jurists at Geneva for the purpose o:
appointing a commission of inter-
national jurists in order to probe the
extent of casualties and other torture
and persecution of the minorities—
Hindus, Buddhists and Christians—in
East Pakistan.
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I am very happy that Shri Setalwad
and my colleagues have accepted it.
I hope the International Commission
of Jurists will accede to our request
and the commission will be working
in the near future.

That day 'Shri Shastri told me that
President Aref was taken by the Pak-
istan Government to Jhikargacha
camp and he was shown the miserable
condition of the Indian Muslim refu-
gees who, they said, were driven out
from India, ind he was so moved, so
much perturbed that he almost came
to tears and made a donation of Rs.
50,000 out of his own pocket for the
purpose of helping the poor refugees
driven out from India owing to India's
cruel policy towards the minorities.
I am very happy to inform you and
this House that this is a Pakistani
game. They have played a hoax on
President Aref. I have been to the
Jhikargacha. I was touring the Indo-
Pakistan border for some days last
week. 1 was there on Monday and
Tuesday. The people from Jhikargacha
came and told me that they have play-
ed a fraud on President Aref. What
happened was this. Some Muslims had
been brought from Chittagong after
Chittagong had been badly affected by
cyclone, floods and epidemics. There
was no place for them and therefore
they had been brought from Chitta-
gong to Jhikargacha. President Aref
was taken there and he was shown the
Chittagong Muslims as the persecuted,
tortured minorities from India who
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had been driven out from there due
to cruel persecution. The whole thing
was a fraud. It is high time that our
Government should give up itg vacil-
lation and expose this kind of chica-
nery.

Shri U. M. Trivedi (Mandsaur): The
Government should open its eyes.

Shri N. C. Chatterjee: I ought to
tell you, Sir, that today the papers
have announced—possibly your atten-
tion has been drawn to it—that a
Dakota chartered by the Union
Government carrying 22 American,
British, Russiap and Indian journalists
anm a visit to the Garo Hills of Assam
to find out the facts about the mass
exodus of Christians, Hindus and
members of other minority communit-
jes from East Pakistan was refused
permission tp fly from Calcutta to
Gauhati by the Government of East
Pakistan. You can easily realise
why this was done, It is because,
the papers announced, the Pakistan
Government's calculated policy is to
conceal from the rest of the world
the facts abnut the migration of non-
Muslime from East Pakistan and
about the disturbances that had led
to it. The papers also say that it has
been definitely announced there by
responsible people that in the Islamic
Republic of Pakistan no religion
except one can exist or shall exist.
As a matter of fact, they are thriv-
ing on hatred towards India. And,
what is worse is this. The two wings
of Pakictan are so different that
East Pakistan i< heing exploited by
West Pakistan. There was a strong
democratic movement  which had
come into being, which was gaining
impetus
In order to sunnress it this communal
carnage Was deliberately enacted.

Sir, what i< depre=sing is this. We
were tol4 when we reached the
border that on Mondav—that is on
g0th March—about 700 refugees who
were coming over to India were made
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to get down at Baniapole station and
they were not allowed to come over
to India, They were all huddled
together. Of course, they were not
butchered or massacred, but they
were kept in that state possibly for
the purpose of getting some money
or something else out of them, They
were to pe detained for 24 hours and
then allowed to come over to India. We
expected that these people would be
coming over to Petrapole which is
the first Indian station on the Indian
side. We waited there and the train
was to come at about 3.15 or 3.20 p.m.
We waiteg for two hours; not a sign
of the train, Ultimately, the train
came. And when the train came,
along with me were Shri Apurbahal
Majumdar, a5 Sanyal Member of the
Bengal Legislative Assembly, Shri,
Sasanka Sekhar, a Member of the
Bengal Legislative Council, Shri
Shiv Nath Bamgir, a welldknown
patriot and other leaders were there.
We were amazed to find that instead
of 1,200 people only 130 were allow-
ed to come. All the rest, about 1,000,
were not allowed to come, and
you will be amazed to know that
most of them were young women and
children. They were not allowed 0
come. The worst thing is, some of
these young pirls and some of the
women said “We will not get down."”
At the point of lathis or swords they
were made to get down Some of
them were huddleq on the railway
platform. When the girls refused to
come down, you will he amazed to
know that, first of all, there was an
illegal levy of Rs. 45 each. Then
that group of police officers went
away. Then ecame another bateh,
and that made the pnor penple pay
cach Rs. 25 more. After that, they
thought thers was the end of the
trouble anq the train would move.
When the train was ahout to move,
a thirq batch of nolice ~ficers came
and eaid “you shall not ha allowed
to g0 T sent a telegrom immediately
from the railway station to Shri
Shastri and the Home Minister. Shri
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Nanda, explaining the facts, as I
could not meet them and give all the
details. But the truth is this. One
bogie was full of yiris angd they said
“we will nol get down, do whatever
you like, kill us if you want”. Then
the officer ordered that thjs bogie
shall be detached and the bogie was
taken out of the train and then only
the train was allowed to move,

I can understand Pakistan pursu-
ing a deliberate policy that no Hindu
or no minority community member
shall be allowed to go to India if
he has not goi a passport or migra-
tion certificate. But if a mother,
olg lady, is allowed to go without any
papers, her daughler is not allowed
to go. I have pgot here a statement
sicned by a lady, I think she has
given her name as Kaliswari Bala.
She pomes from Khulna, She says here
“T was allowed to come with no mig-
ration certificate or passport, but my
daughter aged 14 or 15, Madhuri Bala,
waz dragged out from the train and
was not allowed to come.” A father
was allowed to come, an old man,
but his daughter aged 14 or 15 was
dragged out from the train and she
was not allowed to come. This is what
is happening there, and it is high time
that our Government sheuld loudly
proclaim thiz to the outside world.
It is not so much a question of kill-
ing, mass killing, as happened there
earlier, What js happening is. res-
ponsible people who have been in
charge of these relief camps, in
charge of these transit camps.... ..

Shri Bade (Khargone): Why should
the Pakistan Home Minister come
here for discussion when this is the
position there?

Shri N. C. Chatterjee: filere 1 can
€ive you the figures which they have
given me. What is troubling my
people, and what is troubling the
whole race, is a national problem; it
i¢ a humanitarian problem. When I
gave the total number of people kill-
ed as 10,000, Shri Tyagi stoog up
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and asked *“are you serious?” I
said that op that day with all serious-
ness, that that was only for Dacca
and Narayanganj. A senior Congress
Member, Shri Guha, gave the figure
of 20,000 for East Pakistan. It does
not matter even if it is 30,000 or
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40,000. But what s happening in
Khulna? 700 girls have been
kidnapped there, in Jessore 350,

in Barisa] 39, in Khustia’ 200 and
Rajshahi 250. In all, about 5,000
girls have been taken away in Dacca
angd Narayanganj and contiguous
villages. The total number is prob-
ably more than 6,500 and not a trace

of them. I repcatedly appealed to
Shri Nanda; kindly do something.
He said: “Very well, I will consider

your suggestion of approaching the

International Red Cross”. That has
not heen gone.
Then  he  said  that he would

approach some of the Muslim leaders
for re-~us work. There were some
Muslims who told me that they are
perfect!y  willing ang if the Gov-
ernment permitted them, they weuld
go eand find out whether éome of
these girls have not been married
forcibly and rescue them if they
are available. Anyhow, this thing
requires expnsure hefore the world
forum, and I appenl {p all seclions of
the House to accept this resolution
of Shri Chaudhuri,

It is not a question of party politics.
it is not a question of one minority
community; it is a question of
supreme national Iimportance. Our
nation is in danger. As you know,
80,000 people have come over this
side from Mymensingh and about
250,000 of them are standing at the
border outposts. You will be amaz-
ed to know that girls who gre want-
ing to come here are put to all sorts
of indignities. They are coming on
foot bhecause they cannot afford to
have any other means of transport-
stion. What is happening in the
way? They are regularly molested
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and raped before they are allowed Mr. Deputy-Speaker: Yes. | would

to come over. There are young girls
who cannot even stand, and when
these poor people go to our local,
officers, some of our officers are s0
heartless;, I am ashamed to say,
they say “when they can walk on foot
for three days, they can walk for a
couple of days more and reach Bon-
gang” and our border is 17 miles
away from there, 1 have appealed
both to Shri Shastri and Shri Nanda
by telegrams that the border out-
post at Boyra and other places should
be strengthened, there should be pro-
vision of some jeeps and some cars,
some means of transport and that the
border force should be strengthen-
ed because it is inadequate.

I think it is high time, in the
interest of India, this fact is broad-
cast to the world outside; 1 do not
mind, whether it is the machinery of
the Uniteq Nations or anv other
machinery, but it is high time that
the enormity of the crime of genocide
is brought home to the outside
world. Our present publicity is very
inadequate and poor., In some
countries, like America, today it is
being said that India iz practising
genocide. It ig because our Embass-
ies are doing nothing. Our propag-
anda machine is weak., We are de-
feated, because we are always on

the defensive with the result that
this kinq of propaganda is being
carried on against us, This should
be boldly countered and the truth
should be told.

Mr. Deputy-Speaker: There are

only 58 minutes left.

Shri Hem Baruna (Gauhati): No
member has spoken from our party.

Mr. Deputy-Speaker: “hat may be
true. The Minister requires half an
hour.

Shri Tridib Eumar Chaundhuri
(Berhampur): Then, T hope 1 have a
right of reply.

request hon. Memberg not to take
more than five minutes each.

Shri Hem Barua: It is very difficult.
to express our views within fiym
minutes.

Mr. Deputy-Speaker: The original
time allotted was only 1-15 hours.
Then it was increased by 1-30 houra
Now, is it the sense of the House
that the time should be further ex-
tended?

Some Hon. Members: No Sir.
Mr. Deputy-Speaker: All  right.
Five minute; for each member.

Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, when we
deal with this Resolution, we have
got to judge it in the background.
The Constitution of Pakistan makes
it a theocratic State, anq East Pak-
istap is a part of that State. So,
there has been some incongruity
from the very beginning, Eas{ Bengal
or East Pakistan j; a pary of Pakistan
and a theocratic State is plunced into
the midst of the Indian State which
is so secular. This itself creates an
incongruity which nature doeg mnot
tolerate. This should hawve been
appreciated from the very beginning.
It is something like a dagger plunged
into the breast of a secular State,
putting a theocratic State in that way.
That createq a problem, and the in-
congruity which I referred to between
theocratic State and a secular State
has been continuing even now. We
should have taken the warnings at
that time and announced before the
world that such an incongruity can-
not continue. We did not do it, and
that is whyv we have found ourselves
in the position that has cropped up.

The best thing would have been if
the minority communities in Pakistan
could fight and stay there. But that
is possible only under a civilised
government, The Government of
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Pakistan, as it js now, has forfeited
the claim to be called a civilised
government They are suppressing
Baluchs in their own State sg ruth-
lessly that even today there is a
report in the press that when they
have protested against the military
rule, they have been bombed from
air and a number of men have been
killed. If that is so, what treatment
can these minorities expect there?
And if history is any lesson, history

teaches that in a theocratic State the

minorities have ng right to exist.
They are wiped out today or to-
morrow. So, the position will be that
these minorities will be in the
difficulty that is continuing with them
and some way must be found out
for them.

What 1 wonder is whether we can-
not do something for them, as Shri
Chatterjee was suggesting or as is
already suggested in the Resolution.
Take the cuse of South Africa. There
they have introduced apartheid.
Those six million Negroes are not
ousted or killed; they are being se-
gregated. Even  against that the
world conscience is roused and an
fambargo has been put against send-
ing arms to South Africa. If world
conscience could do that in favour of
6 million Negroes, why can world
clunscience not be gactiviseq to func-
t_mn in favour of 9 million minorities
in Pakistan? That is the question
that troubles me. Why could we not
do it? If the Negroes could have the
world opinion in their favour, why
could we not have the opinion of the
world in favour of the minorities of
Pakistan? There are 6 million there
and 9 million on this side. Thig is
the position. In this position we shall
have to try to bring forward such a
measure or movement in which we
can get the support of the world to
resist and restrain Pakistan from
what it is doing now. But so long
as that is not done, as I have said,
these minorities have no future there.
They must be given whatever pro-
tection we could, whatever help we

CHAITRA 14, 1888 (SAKA)

Minorities in

East Pakistan
oould and whatever support we could
from this side of India so that they
might find a place in society and live
an honourable life as much as they
Cal.
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There is only one incident that 1
shall mention. The trouble last time
began in Khulna. It began actually
in Chalna, the new port of Pakistan.
This new port of Pakistan had ®
stretch of villages which were inha=
biteq only by Hindus. That was their
problem. They wanted to get the
Hindus out 'of that area where the
new port was being constructed, bud
no arrangement could be made to0
have it done. The last riot has done
the business and terror gangs were
set on and the entire area is now
cleareq of the Hindu villagers. That
was the actual intention of Pakistan
and they have done it in this way.

Shri Hem Barua: May I tell you,
Sir, that true to the dictates of &
theocratic State, Pakistan is work-
ing on a secret unwritten plan to ex-
terminate and edge out the minority
communities from that country. This
problem can be described as commu-
nal only apparently, but in a deeper
sense, it is a matter that is actuated
by a pre-planned political motive. I8
is this aspect of the problem that our
Government with their myopic vision
have faileg to see, realise and under-
stand.

I do not want to recount the atro-
cities committed by Pakistan on
tkese hapless minorities, but I would
like to draw the Government's at-
tention to the report that has been
prepared by Rev. Kirkwoed which
will bring to light the depth and
dimension of the problem.

To the brutality and banality, reign
of terror ang blood instituted by
Pakistan, they have added a new
dimension. When the terror-stricken
migrants want to flee from that ac-

cursed land, from the carnage in
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Fakistan, they are being barbarously
fired upon. What do we find? Those
of them who have reached the shore
of safety in this couniry are battered,

tattered and maimed by Pakistani
bullets.
But what have our Government

done to help these hapless victims of
communal frenzy in Pakistan? Un-
fortunately, except issuing statement
_to the effcet that they have cased the
condition; of migration, Government
have not done anything positive. They
have not taken any concrete steps to

help these victims of communal
frenzy in Pakistan, Unfortu-
nately, our leaders have forgot-

ten the pledge that they gave to the
minorities in Pakistan at the time of
partition. I would ask of them: Why
give pledges if you cannot honour
them?

Should we forget that Pakistan has
teen piling humilintions after humi-
liat'ons on a nation of 440 million and
our Government have submitted to
these insults and injuries like a pae-
ket of peanuis? Excepting looking at
thie tragic epoctacle like spectators in
a foothal] field, this bunch nof insipid
men in the Government have not
done anything. They have never
thought in terms of retaliation. Why?
Bec-~use they are mortally afraid of
doing anything that might anger Field
Marshal Avyub Khan. T want to
know: Is the Field Marshal not al-
readv angry? Has he not torn to
plices 1l the solemn agreements in-
cluding the Nehru-Liaquat Pact that
{s teday dead as mutton? Has he not
done his damnedest best to calumnise
India, malign us and kick us as hard
ag possible? Is not his letter in reply
‘te the hon. Prime Minister's letter a
testimony of anger?

I do not want to speculate on the
outcome of the Home Ministers' Con-
ference, but the very fact that Gene-
ral Ayub Khan has very cleverly
Mnked up the question of illegal
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Paldstani inflltrants into Assam and
other States in ihe east with the
question of this huge exodus of
peopie from Pakistan to this coun-
irv Lecause of atrocities in Pakistan
shows once again that we have slip-
ped on the banana peel of Pakistani
diolumacy. That is our fate, What
wil] happen i. that this would slow
down the process of sending out the
1tiegal  Pakistan: infiltrants; in the
meanwhile more will come and very
soon Assam will be converted into
anotaer Kashmir

15.26 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

Shri Raghunath Siigh {(Varanasi):
Never. You are mistaken. That will
never he done.

Shri Hem Barua: 1 will welcome
that. Do not {forget that General
Ayub Khan has his eyes not only on
Kashmir but also on Assam_ Only last
evening in his Broadcast, General
Ayup Khan has made 3 pointeq re-
ference to thiy item in the agenda. It
iy quite strange, How can it be?

What happened, do you know, when
Pakistan proved intransigent, possibly
less intransigent than what she is to-
day? This is what Gandhiji said on
the 26th September, 1947. 1 woulg like
to quote from what Gandhiji said.
This is what he said:—

“If Pakistan persistenily refuses
to see its proved error and con-
tinues tp minimise it the Indian
Government would have to go to
war against it."

It Gandhiji, the greatest apostle of
peace angd non-violence, could say l'ke
this, why is it that our Government
cannot adopt any strong measures and
think in terms of retaliation against
Pakistan? I do not say that they
should go to war against Pakistan.
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Pakistan has closed down our Assist-
ant High Commissioner’s Office in
Rajchahi, but what have our Govem=
ment done? Our Government have
specialised in one thing only. They
have specialiseq in writing fine Eng-
lish prose to Pakistan as if Pakistan
is a beautiful woman or a pretty girl
to woo. Pakistan has closed down
our Assistant Hpgh Commissioner's
Office in Rajshahi, but hag our Gov-
ernment ever thought of closing down
the Pakistan Deputy High Commis-
sioner’s Office in Calcutta or the Pak-
istan Assistant High Commissioner’s
‘Office in Shillong although we know
fully well that these two offices are
engaged in organising a network of
spies and saboteurs in this country
and inc ling pro-Pakistani elements in
those areas.

Mr. Chairman; The hon. Member's
time is up.

Shri Hem Barua: I have an amend-
ment and, at the same time, I am the
spokesman of my party.

Mr. Chairman: I am informed that
each hon. Member wil] get only five
minutes. I have given the hon, Mem-
ber six minutes.

Shri Hem Barua: Two more minut-
es,

Have they ever thought of closing
dowp these offices? My information is
that certain personne] of the Pakistan
Deputy High Commission’s Office in
Calcutta are inciting the pro-Pakistani
elements ;n West Bengal. They ask
them to be ready for the ‘zero hour’
meaning the moment when Pakistan
would attack India. That is what
they have done. Unfortunately, what
happens is that our Government is
compromising with national dishonour
and betrayal,

Frankly speaking, I do not want
Shri Nehru to preside over the liquida-
tion of our freedom. But the trouble
about our Prime Minister is that
whenever there are disputes with

96(Ai) LSD—8.
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foreign countries—our d.sputes with
foreign countries—whether with China
or Pakistan, our Prime Minister has a
tendency to conduct himself like an
ump're in a cricket match rather than
as the Prime Minister of a nation
whose interests are involved. You say
that you are going to create world
opinion in order to compel Pakistan
to allow those minorities to live In
peace and security in Pakistan, May
I tell, you that you, who coulg not
create a sizable world opinion over
Kashmir, although our case there is
unassailable, during the last sixteen
years, when you talk of creating pub-
lic opinion to compel Pakistan to
allow the minoritiegs to live in peace
angd security in that country, it is a
ridiculous proposition. Try to create
world opinion against Pakistan. Do
not try to change Pakistani hearts be
cause they cannot be changed, Now,
what happens? You call your policies
—the policy of appeasement I would
say—as civilised conduct on our part,
as goodness. But this unilateral good-
ness pn our part is interpreted as
cowardice by Pakistan. Why can’t
you introduce gome element of manli-
ness into your foreign policy?

9108

At the same time, you have stated
that you have liberalised the migra-
tion rules. I can show one by one
that you have not liberaliseq them
and those conditions still persist.

Mr. Chairman: The hon.
should conclude now,

Member

Shri Hem Barua: All right. Daily
thousands of people come to our mig-
ration office at Dacca at the risk of
their lives. But what happens to
them? They have to face the ordeal
I do not want to give the description
of a]] these things. But I would say,
why is it that our Government have
not so far demanded extra territory
from Pakistan to rehabilitate those
people who have been pushed out of
their country? Sardar Patel did it. May
I know whether the spirit of that late
lamented soul, the great soul of Sar-



9109 Resolution re:

[Shri Hem Barua)

dar Patel, does not even for a mo-
ment inspire the policies of this Gov-
ernment?

o T wAYET Sfgan (FeEnae):
nere WERY, a9 feq & Tg g4 @1l
Tw e @ 2 e oodf e @ fe
HYAT #1 0F wgw wefana § T
At X T | A A AT
frr 7 weerT @t fEar g
Tt s e w, afer T @
A G ¥T T A AE, AR G
w3 fed % v @i oA g 7
e gafa fF i gz aeT aa fae
A far A B gk FHT AT
w77 AT T FC A TAET AGEEAT
afae 1 oM 1 WO 4F @A g3 e
@ feg T qTE @Al &1 owgES W
) faefaar s F70 &, @2 T 99
o

o faage ame A1 8 fegend
o miffera Y, AT & A $a
¥ g 97 @9y §, 9w AfFT 38
0 99 | IET OF  IJIETI HIAAY
e qggT anEt St g famr @ W=
i F1 fF 92 & fawwe § afFe
SrgEt a1 gra 20 # awar g fE A
@ afgm gt g7 A0 WY a@ wH
Hg & Al faramn 7= % 97 I3 7 gA
® qFT FET AT, WO TEE ATTO
xgrar

38 v § & gd facde o
3 @ s ) @A A G § fw
g feedat &t THTHAT AT @D FHY
arfex s7ifs  aer av av fade oog
& s arfeear &1 99 ATy wftew
ToT § &) IEEr o A AT I ¥ Fw
Iy T 1A & @ gy 1 qg @
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& awwar g Jor fouw & w@ W
waw § fF gt 3w # s gl & qg
¥ Ot T e Y & fip ofaw A,
qe qarfes @ I ¥ I fowr v
o & g Qar ) RAfFw o aw
7% qg ¥ 78 fawelt 5@ Ig ama A
g A g R R g § 7
HEewTEl 9T H1E I AE 9FAr |
M fegel N g1 7@ It g fE
I gfar # w1% 3w 7Y | 3@ aE A
T faege a2 g AT Sfed AR
oF 3% a0F ¥ Afa 7 owqE Qe
aifgd |

FfFaglaram g 7 v M Gy
ar ag waFv €7 ¥ Far 9 & ofeA
TS @ FAId & Al agr & AAer
AN F | AW AT TN T 7w
A o ST A, i oqTE @) aw
AT F, A TAT AT F TAR FHTHY,
¥ TG W oAl AU | T faaw
qET F1T TATH ALL AT AT | O
FETe AT TAT 2 A7 71T %2 E g1 AT
FT 57 OF 47 F #a3 F1 miww FT QA
T WEH TEOET AT | AT A IATSH
¥ FTR FE7 FAGT | TT 79T AT T L,
e o omr 2 w9 fegew A%
qifFEara @t @Y AT faeET gy
fearr & iy sifey, fasft o @ 9%
frmmr & /81 @A =ifey oo W
qEET TATH & | AT TH qA14.T &7
FIE AATAT AET AHAAT AT AT F
o1 ¥t s WY ArrAaTardt afweat
# 371 wag g Afey = fed, =g
| T W HY FTH ALY o & ar
e am 7 2 fr grome gateat w
5 g F1fEy | T 3ay o arw
T o g @& AT g wfedy aaw
35 ¥ faw 1 Hfw uF = ot w11

A § ) fegmw ® el
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w1 qU8 ) FIwT AL FIAT Tfgy 1 AT
WRTT %1 T T @ e A 9%
I JAATHI, F1E TLHT & 9¢ q97 &
wifs &% ffq 991 F&F 3¢ T qX
wES F1 g W @ @R, gor
LCUR A A

T qrEey ¥ qer a7 o7 /9 ¥ H
# Fgar AwEaT g | S w7 o A= @Y
or HY HT qaemAl & 919 § a1 §,
F e 2 o aw S agrd f
STt & | TEET OF F9q g2 & {4 fogy
| 8 a@ 71 ot gfagw &, T
ferg YT WA Z1AT 99T AEY TH §
O "9 2 f4 Fg 0 oifear § o
T G FT FAT T TIA AIS HT
fedraT &% fegr w7 & 1 wfF=
THIT UF @ waq W7 2 fE w9 6/
T G A woAT A 27 fHw A 2w
gy 7z S 3 FAT a0 @ ST
¥ & o HT FY O ZAT wTRAT
f& ag T T FT 4737 qgT q@H |
oF A fZrgrare & qyewEi & gt
QITLAT AT AT F1 AT HYT g7 aE
gtz ¥ =7 @ay WAy & qF qAEt §
FE A a1 mfEmm & oafe SR
Tequr Fifg @ #vF, F3 Aifa
FTT FIW Tg79 | AT AT W
faa & & gaY wreEAT FTET ¥ g
TS AT T § AT AT @ AT E |
§ gow /1 FT 127 TIA AT T2 T
T AT 9T Ont 47 0

a1q &1 # 77 +ft Fg § {7 7 g
AT & 9aF fag | w7 gg W1 9%
ST Y O T a7 S o e
qrEf { A9 AT F FTOT AW Y
farreT WX o7t g9 7 AR & FOT
tw + faurer

3 FiAd N g g W@ E AW

%! feafq &) 2@ &7, 37 @ 1 & 77
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fadgs ®TA1 9E@ £ fF T A1 =,
% IPATEE | FEeT RE f fE frwEe
T @R &7 F1 magd &
TAR! TEAT ALY {wEWT | 9E TEAT
& grm fwr W% @n @ W zw
wEey ¥,

g% AT §AE ;. H9E §9
@ FT !

o TH AANET wfgar : 7T Wy
v, R WO MG A | AT g
31941 2 34 8 & g 7RI §, 79 FTUf
o

i e § § q@ wegedl
d ¥ @y wof ggAT WA E
TR § e i g At faew € avat
Taa s a (AR NTFTEIE
AFE B oo qE FAT ARl g fF
Ha goem a=o 7 faa fear wt o9 § aw
St &1 . FATE A ATEATE | gEe WY
i i a8 0g &1 77 famg A
AT F | T0F A 7@, FTAT FY A
37 F@A1 @ &7 7, fgegrana & &
® A 3@ | a8 &ifew 7 fF g
1 T 3AFT AT aTEr T8 A4 2 gan
az fevg wivew 7 ‘em-aifarana &
f2z& T A1 g wEaer w18 wfady
G g1 4T w75 a1 34 a1 § ¥ )
TH AEAM & AT FgA 9 @ (%
"YFILT TUET A Sft ®v frgrs & s
¥ osnft 5F W% 4G &1 W gEar
HTET & qEAT FT F1E AT HyFeaT &
a1 At FaE a1 uw Tz AT § 6
fogiT g fogrd &1 FEmaT oY & 7 4
WraTT T 7Y §, AeEs" ¥ 92 a7 §,
o= H og oay § oy gFms w6
T gt g gt 1 SaradT ga1 =gar
g f& w@ v & fegrd ot 97 Afa &7
Favar 781 fodr & ox 22y Aift FEar g,
37 gfez #1 Adrer 7 ) fag 1 7



9113 Resolution re:

[310 T wYgT @ifg]

@Y 3fez F7r ¥ 1 %Y Fgr afory
gMT 7 S| S TR T AT ) AT
St g1a ¥ faser e, Fvww § 3 taer
@l | frgem fagw qe awEl ¥
AT 7 2 {F I FEW F99 <
T GraAr qg7 2, a7 T fT Ay
FIEgF AL AT AT R, fRAT T M A
g arar 21 3afae W oY s
a9 I FT AT AL AiATHFN
A

T AFEST B OTE W7 AT 5| v
A f97 AT 71 257 72 T2AT [ q2E
g GUFEAT fggena § o qAes
¥ T ST LT AT H, ¥ T W
faart grar arfey | w7 72z 9 w@y
& @ IT T AT AT gAAY A
LG A S L I CE
Frfam 7t ¥z w% 2, I o1 AR AH
B AT? w17 7T AT A3 F AL TR
it &[4 F1 07 weE 7T 77 7 WY
faFmaa =127 f& gz am@ mireT
qAGE F7 AT HACE TTH AT TH AT
¥ T 97 qeATT 43 = 0% | W A
& T 2T A 227 97 T S
s wz f& o g9 fgegwi &1, o1
T MM H oW § a9 g0 8, qEr
W fagr Ssrar A1 go A HrRTHAL
¥T AT 9T HF T@ AT KT AT FAAT |
% 7z 7 3 we § fF 3w TR ¥
a% fBqer & | 29 gT AT Yo ;T WY
AqT@ TE AEET FT dT wrfET WA §
qr F&F | gHTT SAEET g€ AT ageft
&1 9T AT go ATE =TT =y T M
——& 7Y =mgar fr ag wid, wO T
@ gEa &, A gromd Y aw #y,
TR F TR FY, WGL FIH w3
F ar #, A 99 97 72 fergee
W e HY WO AT i gy ard,
o faamr ¥ Y aR—wrT I
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orAT WY Y AT AT 1 A &Y gETy
ATGET FEAT 2, TAY SgET ar A& 0
TH T ¥ Ag A1 & asf &1 3 F
A 9% wHT F GeH A FT AT
|TET |

¥ wro wY e frend fooager A
¥ o F1 ¥wag @ W g fF oW
qiffeara w1 fergeara #1 ga SR’
FF & ACTHEAR] ¥ ATHA H AT T
oF =T 9% gt fAsTadr | anr
e 7z Fg1 AmEr 2 fx ofgeas &
%% T fE7g co @, wo AT, Yo
AT 47 Yo HT@  FI ATZIE ¥ T2 AH
& AT feggra & qOAEAT TAT FT
TTE 3 9 ¢ AT | qF FEA AL AT
Agl 2, Az ATHRTT F AT 99 F) AT
idgzafiFz wer g fr 9 g
# oAt g g § a7 #7097 77 )
oF fram, faegm Awizd, w@TQ
e F Y 07, gy Iifey fawy
fr fergmama #1 avaT AT TfEEAR
N TXETT AT ®F wAA g1 fF AET-
#eqai & HWA H 37 &1 A fEa
AT HAT T | W7 T3 (AT ekl ASY
a2 J1 AT qA ¥ qg ww @ W §
\F AT qG HIHAT §FAT A, TR
%% 1 Al & (StaT gg Frr agemar
F@ § | 9z fFom@ @ fagedt
ey | @ g o< faedr T ¥
F18 A8 <@ 7 gfmr & @ gl
I AT AL AT {FwmE A g
g T &, T # 9 @) @ @ AT
oIz &9 § 97 g1 AT § | 59 Fuy
¢ (5 % fggram 3% arfeears

w graw ¥ § oF aw oW X
WY TR F7E | N 91T AV qfE-
w1 e FATC 72 AT st #1 4%
o § AR fggeanT @il Yoo °T



9115 Resolution re:

4 BATT T HILAT & T 98 gArk (w7
@A T FF F AT ENI, FEIL & (e
Y gift, afFET gfwar & @i & (|g
g FAAT TST F Al £ | gfan F
ETT ATI-8E &1 F@H A ST |
ag 1 yg & % I g ol F
AT 7 T T g | gAfET 9w gw
ST 59T OF 3 a7 & A | Ay
| FE, a7 AT F A 99 ¥ (T3
w9 aifeer, § e fgrgeara
gt @ e §, fergeam W anfaen
T T FT ATAT F HHA CF T
oEw wE fF fEm A ¥ oS &1
gfaaX R gfaar &1 &9 & a9
wfgwrt & 1 S a7 sfow ) fegem
1 gaewE o % afswm &
ferg forr | & g7 a1 &1 faeger gFTan
g f& offem & feg ofdwm &
arrfer § gafan g% 97 %1 9varg T@l
w7 § | g #1 fgg arg ot
w1 AF g, afFw 9% 7 Wy FE
AT IaAr &Y F=q & foraen f grgeam
¥ fey o1 qEawE 1 A og T R
¥ fE FY Fg 71 AT § a8 =g
¢ @ & | ag we &Y fame AT )
ofrer #1 wfusTe, Staw & gear @
wEF A

are ¥ & g Fgar g fr waT
QET TG GrAT GHT | TgA T HAW
13T FAT &, FiFA qrag 9 A ATy
iR en F ¥ g uF 1 g
¥ WTIF g9 a7 B0AT FET i )
&gl FE 7 7@ 9O T AAF qOA B
T T 9 £, v $1E qTAST F1 gW
T FT T | @E gEr §T
& amrer gw Al AT T 0 A
¥ qTg ;9 AT T F g Sty |
3% AW 9 "9 FT wfwA FIA )
RIHAT B Y o wifeaqer adtar &,
iR A A waT wEd §@W IIE
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g a1 9w F1 A e, AlFF OF
g ¥ =@ )

St AT AgET nTENl o Sqewd
WRIRA, ¥e WHEWT & a1z WA A
AT HY faw 5T FfaT 717 £ 1 78-
fau &5 foe=w faam & soft feedt
LA cll

An hon. Member: Your Engiish is

good.

St \TE AFTIT ATEAY : T AT
7 fagelT ar< #2797 1 geled & g
f& oF a7 ar ¥% ¥ &7 (s
w |

Mo TW wART ®ifgar @ & s
st W0 AT & qeead % @
ot gufed &7 At el # aw oA
it

&t T T w9y A
vt & fF St weaTe ©F awug off fafaw
R LT F T IH F A Ay
g *l7 a1 ¢ 1 99 & wEwa ad
RN o7 S 99 & TAEF G 0w )
W w8 a5 ) 5 ofeema ¥
o A & fogy wgWT § 55 aw #r
wfaw &1 § f§ @ § a1 qar
¢, T T § WK o 3y
feamst o wewawdr @ wwdfr g,
2 1 zafay fF afseam 1 g0 o
1 fod Tt & & foafeY sYew
# o FTHT FT AHAT WX @ ag
fod ofr 7 femwy f& wrohc &
Teqs ¢ afer a® g W fagerr
Qe a1 f& fegeam § qaemmt
& ot W ¥ fgwor w2, 99 #Y
T A ENT &, W\ T ograw &
far Y slfew #1 ga wvey # caw
T wifgd 1 Tafwd 78 4 @ a9
1 STt @, WY afaeary ¥ @ At
W, & St awEw # gar 9w # Aoy



o117 Regolution re:

[t e agee smeh]

¥ T &, aver § O q@dr wwgi H
wE gT | 918 Y faw @y N §w
FAFT X a1 gAar ¥ gur, WA AT
oo IFT WA F, TF IW IC AAT
T, A g GE fE A Ew ¥
gl o ;T 7R afEE
FATE ¥ gUT IZ AT I¥ UAE T
faaiax #, Fafs g1 qFgH FEHAI7
¥ ama gur AT I AwNm SRt
¥ wo &1 w202 fwar W@, wrEEre fFar
T | qZ FHT 97 o fEEEET &, Ay
9z Tz A AT # 99, 92, 9@
T 9% FATE & ZT | IA T IT
QT FT FFLET AR fFqr W witw-
W F A6 J 5 g7 &1 O A
wrg fgeg 31 & w1 g A gEAd
oY R OFTRA AEF TAT FEAT, AT
UE g A T AT & AT T E
fex wTHr 7 fF arfawAms F7 AT
w0 2, A0 T 2, AT 39 Ae 97 tE
Q@ T 7AT A7 73 TATF AT g7
T ¥ fgegeAm # wradr damoFA
SEAT g7 AT FfAEr F oAmE 0w
AT AT FIAT AEAT A7 | AZ T FEA
e 713 Y fai 7 gz, w7 & 9= a7
ww g o fF 39 as & |t 9
Ft favamr famr Fogafan o #
2, feelt famg o Adt &1 W A
=7 faqr w0 ) @rw Y 97 gET A
7 F1 9907 fFar mAv 1 W A 9,
qa 7 747 2 wfwa T Arey @y fE
T ZACTG FT AT UF AG AR
¥ gzra ¥ 3 AT 3 A A forew-
Ty QI A ¥ 3T Y ofr ) 37 AT
& 91T FF FLGTH0 F AT A TF TH]
ot Fr 7, oF Arar G2 fagr v | {67
wq IEA §F AT FT TG IITAT A TG
faperr fargft wé, argerew farean mar |
it § @ #=C ™ e g%
@ areRafaern S, g F9A-
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oo e f 9% 97 & fod Qv wwer
9T & FT THFAT qEAA AL @ |

g IW ¥ AqZ FG gEAA wEY,
TH AT ¢ | Afww ¥ T arar
fe fog™ =g o1 W@g or 9@
A & AT FEl off oHY gEAr v
g o 3w gwy € wifFeam w0
e oft WTE g & FTr Sez de &
fegt Y w31 W, AFAE g
2, wre ez arfesarr § foagdr frat
¥ ot gwr o 3@ AWy A wEv ¥
& aff awwa f& o@ guET, @
TF, AT AW g9 TEA o g
Al

=t ageg (AfmeEr) A
qure WY AWIEYT 4 o A A TR
B

=t wre wgiET mest o A OF,
& 3o ¥ AT AA FEan, ofFg o
urg & A Y JEG F | AL,
war &% 2 1 & gfeagza 7, I9909 F,
T FAr | AT FRY WM FMW-
foqt 29t & 1 & 39 & fgue
w7 zaw * far daw oqf g
gz Y & mgm fe agwayT ¥ ar ex-
W ¥ @ gaY F ar fagaw ¥ o4
gz q#Y § faa% fau fs 20 wav-
t@T AEEE 9K W Y 2 W oR
g # 7z @ Tifed 5 TEnde &
74 § Wi aaddz & aar fndrd
a2 amt qEt Al AT agi WY 7 &
qgm Z f& ww ww fiw w am
w® F7 Fg g WAT g9 ¥ y«feat
@ nf gifr &fF fa oz g ™
§T F§ fF wr@ §@T 7 a1 gart
gal & E 7 I@ A QA A
It w4 &Y § 1 79 Q¥ amany g
oo j g 92 e
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AT & AT IF AT T aET 4
sgagardr 2 | 3w A O A
ARg FEr § ) gATT gE A aFAT
T 7 N Qe F g D, v
F § R, dF fra § AT AT
BT A IT AR R AF R | &
feq & wer, 3) fav & w27 g7
fer & mver 37 ) OF & A §A
WEH IFT FT FA K A WU A
QFT 2 1w A X o 9y gar
g fagr § ¢ w7 F qzar § 5 fam
¢ g 7@ FT VAE % fF TEA-
few % agi ) A< 3@t wfsa@rT a0,
Q¥ o Tw ot ¥ 7€ & frad
Rar 2 ar i ?

st gTeggen c gAYEIE A &
wE T TR R

S WA e medt - F9 g
weH efismra # Ay af o g
@A qe foz FTgaT v v W Q@
§ 38 F) A5 A R afesr
axddT & 3 ar ag ?

st ageggen @ gt ¥ ot g
T agt W ssfaga 97 qatad 3
Y, Fgt WY 3T g7 qew qlE T |
wRAYT H g migW A g |
SArETER o2 N @) W F 1 9@ A
ME 9 naAdE & agwag gt

arfgd |

Q% nrAstg gIem ;. ofaerd §)
ar & qifed  ogr 89 Ay § 7
w1 qifgwary wel & oY AdY drad
t:

Y agegae @ ifweTT ¥ A
Yy g Ay 0 % oY v A qaAde
X g owar g o
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ot ®T™ aErge arest: WX Q€
fg et waema T & @) @R are
g § 1w gt o7 D ard e ar
7 arm oF g7 ar N ga F mwav
afeen fedtda & offa @ qae-
AT & MT A07 IF F AIHIT ITA
qgi ¥ vy qrar & Ak 39 & fey
#1€ Argw ug #2 (% g4 qEATAA B
T TR FA) gz At a’@g gt
waqar ifega wEwAAl F oa@ I6
garer & 3 ¥ fog gard cadY d@Y
farery ® foasr f& fwdY ot os
qEm Amfe % fad qadde
ey it @ 1 oF Y ffema qa@.
qT T gar? 2w ¥ IqT Arar @ A
W 37 Y faeardy 7 § A gr OF
1 &w arfuy 3 &) dair § ) 99 R
fet quy | Awrr § afsa g 3@
w fadmfag & o a8 &, v &
rafesar & F FE E ogov a®@
affeardr arafvs @, a3 enrv @1w
twF faarg @t #1€ a7 78 & 6
7 3@ A 77 fF Izid g9 Amfre @)
FE¥ Am 1A} 1 gafde twoEr WY
2fed | 3@ Y o7 gz aF @A T
& maqEz H¥c gw A oarAY E fE
wTHa #a1 § | qafaw widtae gk
FATHT TH AT H A1 Fg T € A2 g
qad qar ¥ 1 qifemEr & ¥ dqvig
FEH A H qur w7 A R maw
&1 AfFT &7 77 & qraTz TN W
"ORTT 7 A 92w gveIt F gq Ay
§ amQaum &) ¢ 9T e #¢
<X I Frferw # § o 473 & qqvar
2 Aty &rgae fear dar 17 T8
€ & W T® ¥ aonww wfwerT § W
AT AT E iy um 3@ A
i @ fem 9 g & vz o wf
aY faeg &m0 A 9 fpww 7@ @r ¢
e ag a1 ¥ @ 9% g # @Ay
wr gwafag & 1g 8% | A9 ¥ qfpenT
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(=Y =& agrgT mredt]
¥ gt fs2Y gif fefmeme & goae §
¥, € ar v g mefyal & w9 ag
W W@ ¥ ag 3T 9 T AT s
DAY sg g eAr wifgd 1 ogw W)
woHY get wAdr 1fed whe qifsera
£ w37 1A ArAEr aSrfed 1 EA-
Yz fas fF o1 ¥ Qe €1 qamm
& og ;= oF § g UF @w ¥ asr
qO19 & | C8F fAC A AT ag 2 1R
qfFeard dgEaE 3 Ay fasagrl §)
g! fmn & Az ag ag grea dar &7
& | W gF A MAT I F AwANE
AF ¢ vafs affera & qead
ffmed gz #23 ¥ 5 wita &) &=
i & fzgal &1 wea = aF
N Tamw ¥ g g 1 W@ =@
¥ figai & @r WA &
fad @dRYE ¥ @7 @ A1 IR ot
T QT & 99 59 Y SURET 49 A1
o w1 ) wEdr ¢ 7 get ae A fgedh
¥ 7g Fgaw afad Q& fir DA
o NG v FEED | oF @ 19
] T AT T &7 F6 & 912
whfaognfFaigr v a
wg w19 frar o7 &= F fmar o ww
oy faepa o aqac gaEer 2
aie«l $T a1F § | F9T TV 59 TF
¥ @ar 2 ? & awgm fw ww wiwe gar
¥ 24 fr fead s i & aifeana
o W faad qaemT Tz ¥ afew
e &< fegram § W@ 7 qFfom
T FHTAT 41, TITHY Y, 3T 91, @
q1, ATE1 77 § 9, A qr Sy e
M 7 & wfaT 77 e & fr aga
o gegT Hoagt § qEend |/ #7
qTE A W T WY ag fRT R aw i
g fggraa @ I¥ | F19R, HA 4
ag forad {1 wqare gaa foe & wie-
g amifed a7 &1 Wt faar mav
Tg 6T & AT aifes a7 v agt

APRIL 3, 1964

Minorities in 9122
East Pakistan

9 R § | WIS ITRT AEE FTEH
wfew aet & ferg fa anfom mifrear
WY # 7 § a8 uF gA E@T W W@
WET g

& oy ¥ 7z fAaeT < e av
fe mror o feafa gamt A oifsee
& d9 ¥ & 9 waw fegAaen
&1 A8t & | ag ft Free 7, et anfa-
qiq &1 qETH &Y § | AT gAIL AW H
L FOT qOAWT 99 @ § | fOw ¥
SETET wdT G EW H W10 7 | I
WF ¥ GEAT AVEHT WIFS qAAry T
A ITH A qAT gAT | IR T
) AT T AT OFETAT v
fqE, @Al o7 f A T IR T
I #\ w7 fF wrw § g9t L FOT
§ sarer wEew fewa F @t W@l
%, wgfoaa & &9 @y & AT IA+ ae
frel g@ #1 I9d a1 AGEE qqT
& & § 1 TF T AT AE {) WG
T T faega 5a g1 @ QA F
o a) WA &Y 9 | wifAy &R
Wi ¥ Fer fo e og fgg, qaemTT
ut feY sfa froedr @ 76 & ) o=t
a% Sz mfFea a1 aeT § 99 A
g faer Wy A g fF oA ¥
a7 wEea oy § @9 frre fay
WTF | qF UF FelRT R § 1 U
AE @2 & A1 9¢ ge G199 g %
qgi RN F) WA a9 g @ g
§ o drgErd @ T w© A
& fagra, ferg frans o @ &, fank
frer o 7R €1 F owmar g wa
39 TIX ¥ 9% fxfega mw famg-
TR F my e | afgwed agi ¥ frer
MR IMIDNEIT g fFaT s
fox ag Wt wwfaw 78 & fF 30 g%
ﬂ’f{‘(o@T’(ﬂTﬁfWﬁ‘lﬂfmm
g Frog A g, oo far &
T WA @ifeae faw omm oy
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7z 9 fee arzeq & fofrms g
& Eurd W1 § I T FT AT FTATL
g} fear =T T8 w9 I 917 FT
oo e F, A qar a1 qy §, T S99
3T ¥ q9 &, T w®F & 9FA &, T
WFT HAL T qFT 99 3F fF ITF
F1E 719 7 ot wirw 1 gAY feafa 7 a9
WS §HEIRUA 9T, qTad 9X, Tg wrar

2 ?

# s fF 40 feemw & www
¥ W co FITT WIIAT TWgAT &Y
TES F AT AC § W F I MgHIA
giefeFe T AT AT S I AT HF WY
g1 A TAR HOAT B AT J) A0G T
T FE O § | THT ST FT AR 1Y
& 1 gl frar o 8l FT AT @
g i T ) wm ¥
T IT F1 BT F A FI FA0C QA
we fF a8l A9 RS CF I9 7S 7
LA FY IS F @A 92 ? qar &9
&1 GIAT F93T 5 qiEw g1, o feafa
q 1 Wrar § /Y 17 AT 9T Hrar
7 WA F T FZAT oA o< frwrw
fogra & f5 v 7 oreww faar @
Traa &t § e 5 ared gt ma §
NHAE &t 1T & fiF wer W arfieeara
# mfedg w1 i aw §, = afE-
W 79T A4 A §, @ a@r
fewgiam 2 w2 oF g gl
wraridr | agr & o fF Fii F gred
¥R e forma & § 918 9wy
TITFT F) FAF | 17 92 § fF IN-
SEY AT WG dgl AW & ard
g, T % fak duae wgorAsr § T
am # fau za# 3AF0T 817 £, 99 W
qifFeara #1 wdrg AT F dr=7 oH &
W 7 ot sqrerTa fear @ aat
A gER dwad 7 Awaw wEEer §
fear &, & wmmar g fF ST ameRIaT
T WA FEF D . ..
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Shri Badrudduja: What am I to do
with those speeches? ] am concerned
with what is happening in India, to
my community . .. (Interruptions)

Shri Raghunath Singh: What about
the Hindus in East Pakistan? Are
you not concerned about the Hindus
and others in East Pakistan?......
{Interruptions)

=t To Ao wATH (AT : TET
T qESAT /G ¥ FIE 1S g T
IEET & |

it $GATT : TTHT A TEL | T
qg @R 7 § |
Mr. Deputy-Speaker: Order, order.

Shri Badrudduja: He is casting »-
personal reflection on me,

Mr. Deputy-Speaker: You are un-
necessarily interrupting Mr. Badrud-
duja,

Shri Badrudduja: I want your pro-
tection, Sir. He asked me to refer to
those speeches. I am not concerned
with those speeches, there. That is a
foreign Government angd I have noth=-
ing to do with that Government.

st &R @gTaT gredt ¢ F @ ;e
qT gRET A1 FL @I ar 1 & a U
weq AT wuE f@as A2 w0 §F
ar faw g 721 & f5 o= 97 efaw
1 =TT 92 T HI9AT §) qa7 & fF -
frema # SHIRAT EE gR aF &1 E
ft aifafer a1 w23 a1 £ "maror
gt a1 F1€ o fra7 qfearie oF
¥ @  gnr f& @ @A AT
qreteT @ a9t § 941 § 1 99 AW
&3 a1 & 1 waHe & faw &Y gafay
fora € fr i agl ox Faemardr a9
WREE T § 1 M I A
QA AR % 7t & adt gg A
ragt o ag adt gd @ i ¥ g1e
¥, AT A1 @ IR g 7T A F
qTT g2 FHAT § AT ¥ WA
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[ &1 aggz wreft]
Wt W gEA Ay A ger awdr @
ot ox farrderdr 79 ¥ o et 9%
OF HTATESS T0F M @tiz g, @ aw
T AT R IEEY mrATY IIE R HArww
orE & AT 7w wda
¥ qifgeara € 1 3717 wer & o agi
T qF VET AT qT4TET I E AT qA
Y &, TUEE WIS WA T HIT W9
Rl CRGR AR S S A A AL
agi 9 gifafesa ded @7 @ T@
¥ TT WY A W HTAET ¥ ang
gy & feon grend de orfamar F go
TE IATHAT FT AF A FT T, ITH)
A gar 57 fan qar g, N wizad -
vrgzd fafrasa ¥ gid &, § saror »fg-
17 Wy 3yt v feEr | A far

& sqrEr AFT AT AL ATRAT F )
i zoem Fpar TgAT g fF 39 wOw o=
4T HATA ZATT AAT ¥ 0 A ATE gy
TR O, ATHY WA, IAF) THE A7
AT BT ATHY 0 IHE MF X F
T &Y A FrEar g v gar qww
€1 WEAFIn 7 TEE TET 9
F w9 § T ¥, AuAS =T AT
21 3% 97 2q 378 and 37 F o)
QAT &7 ZU B E qur AT
war feare oY w1 3T, T wew
ST WY AT IAT NI AT WPAR
qr |y, TET AT, THY FAAT F 9107
g 7 fomr § fr 3 o7 w77 wer
T F foo qae § 1 e sz
fie qarer 39T ST, faet 7 a@r
a2z gart Gfusirw, frdr 3 @ d aw
g &few, F@m & o
TR ATCE | AT IR @
¢ 7w e fadt ¥ s A7 @R
Q@ 2fF g7 o Fgl A
#7g g9 & @ Wi ST 7o 99 F)
worw % AT wEeeE @, AT
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| I TEeTE T @) gafan I
37 T/ dror F A7 F @ arom
o 6T 39F a1g-mrq 37 A A
o far o vgr @ fr midteew 8,
& ¥ &7 g &, wH A2 &7 I
t = @R a7 @ § BEWE A
T &, 37§ g9 BRA w1 fear ama
o T 78 97 AT X ITH oA
TOF 9C F9TA 9mm | gg A G 8,
ag F) I & Fiw 4T ag waAr F, gy
oY ®Egwa gfr 1 39 T ¥ w3t 6t
HETA F A AIT AT Y, qROAT AT R
IaF fam 3 g 747 § aeyare # o
F

@i aF afzfrtea aie £ qw
g A9 F2d & wlaw wwr T8
T wreAr 9ff aww aga Aw E
T & 1 F DA AV A Fwar qrea
ot AR 3T FHA AT 0T AAY AGY
TR | NTQHYA AfEfEAEE & oA &
T F27 71 7 oraeEAr A8 § i gardr
#eE § #1f qu7 fow 47 awm ¥ 2w
graT &), AE ¥ | ¥H T97 JET g
FAE G g0 AT FTT A AFaT g 7
AN F@gi T2 TE FEA § A gy
A § fogsy £ v F A
9 9 W@ &, T T w4 ¥ M i
NECHF FTTATE T AT TS E )
AT A IHT T ITF FAT T
AT wrar 3, fedt grd wfoeae &, ot
TF AW FAGATTEL | IF THITH
wgt aF g, IaF wHfaw v |
feerd oY, forarad <Y, g0@ & wewre
& war | wfEA w1 IgET Sqa™
fwar a1, IR WBi ¥ ARHT GF T
a1 frdt 2T aw@ ¥ 1 gas afawre
fear mar @ f& =i @ q@7 %1 wE @
T § gl deaw v wEer A b,
N = wfe v 9gy @, o
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oo @=ET wAY A% 9 A < gAY
¥y wefigt ¥ fo g ofefe-
¥ fed ok &1 @d wfefoat ) s
fasar o & @ 1wt ey awi e @
§ ew ffiwr w@ &, IER w=OUC
£7x ®7 | AfF 20t we @ o=y, .,

Y @it ([OFT) ;0 UF A
wfedry a1 A ?

it T wggT srent : wa iy £
arEHy |

Shri Hem Barua: Are the forms
distributed to these people or they
were already given the migration cer-
tificates? There is difference between
the two. The formg are to be distri-
buted first. They have to fill them up;
most of thesg people being illiterate,
they have to engage paid writers. It
i# a long drawm-out process.

Shri Lal Bahaduor Shasiri: They
have already been issucd migration
certificates—the number that 1 men-
tioned. It is correct that we distri-
bute the forms also beforehand and
‘l,hPlv are fllled lastar on.

Shri Hem Barua: The forms e
also issued only on two days in a
week—Tuesday gnd Saturday,

Shri Lal Bahadur Shastri: It is true,
but the pressure is g0 much. May I
inform Mr, Barua that there is no
accommodation at all in the Deputy
Commissioner’s office? The number is
80 big: the staff has alsp become big-
ger. 5o, we want some other accom-
modation: it is not available now. It
is in these conditions that our staff
are working,

Shri Hem Barua: My only point is
that the intending migrants have to
face a lot of ordeal. Think of the
Young girls from the mofussil areas
who have to come to Dacca and then
wait ang get these migration certifi-
sates,

CHAITRA 14, 1886 (SAKA)

Minorities in
East Pakistan

Shri Lal Bahadur Shastri: | do not
deny the ordeals. There is no other
office. Rajshahi office is closed We
are trying our best to get another
office so that we may give the neces-
sary facilitieg to the migrants.
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[MfFavadiae s ? o fafagaa
wg & arran g fr framed & e 8
fomar aff =reer fwT T aTAR
AT 7T o ff 2w o A faw
Aga ¥, fomr qwe §  agr wm fran
¢ o ot fagaat &, faadt =l -
gt & wvw faar om w@r @, g9F fay
IAEr s A A e v awy & &
IAET AT VE & F7AT A F g Afaw
WF A1y qg Agy ¥ fr g o & ol
ITE| AAUE AL, IAA WA TN
) 91T F 1Y YT A=ET AV T HAm
oA

=t Mfafars g & ot ¥
T Fo Mo Fr AT Y fafey gwre T
F @ F wor wenT ¥ ) qw@ 9@ e ¥
w1 wrafe adf & 1 ow wdr & f gfar
H wrary g 3 T § 3T wvfed,
gt e afey | g dw aa d | W
o Faw ¥ agT ¥ wmard ¥
wfow gfmar & 28 F Wi & IR
T T ) foar @ @ w FHEE
o f gt EfFfmamE e
e g7 HTEUTE &) Ve 8, fem ey
§, wdaT ® gea §, a7 el
F AT oagt wr @ § 9w o @
TF gF & AN GL, OF g9eT & AW
WOFTH F FHEG T @
sretr et 20 & wrarared T ferar ¥ o

ﬂommm: Sary
F gET ¥

=t wver agTET qreat - i, 97 Y
wrow & 1 fETeEl wY awg & o oY
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[ sreragTR ae]
gl 2, TH UAEN, TR qAiET ¥
feamd agi 1 &g & 97 0 ag wme
T FAT AGAT | AT aF Y, 98
WIAT AEY A 1 I fherw @ &
FTH 95 §9H 9T | 0 F 97 F1 QO
AgTaaa 31 A1 Tg I arg < frmemg
ST /YT frmars ar @ §1 fe R
78 T F7AT 1% 15 AT TATCHTR
€1 TrEX AN ¥ 79, WX 3g g
drgeEa AT 37 9T w=g faww E, AiET
FHT eI FIT TF A1 AIC HY TFS
Fadagafiat 21 g weC W
g fa=me w34, 91 9 719 7 FA7, AR
o qifeariz  araa g faawor
o s wF, WY a8 o1 fad g7 arvam
¥ 7, afes & qwaT g, Jw1 5 200
Wi 1 &=rar 47, foger awTy AT A
fog a@ @ awam g7, Argea @ g
WYX A1 IFAH @, 3T FT ATE ATE
W A, a1 7 gfTr I s
AT | T3 1 TR I AT 1

gF+ w7 gH ag Y e & fw
TR 20 & F7 I@aaew F | 0w
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FTAT 2, T IEHT q&F ¢ AT W@
grealeET g, F1 IE 1 AT g ;@
arfedt & 1 F fawra w<@r g fF g9
TATTAT F AW Y W™ AT BT
grm |

wifgT ¥ & g YT 7% g fo o
o 2t W oagTd & oY &y =T dy
forg & agf@Eal #1 sy A 9T FE
T 4, o5 a1 § 79 9% fawaw gy
F GFAT {5 T 9T 3T W qAE #}
FLAE WS F SH § F 1 JAR
gnT | 9 UF a<g & 999X &g
AYT WTHT geT, A1 gW FT AGT
AT | g fegE WK wE
¥ gegr ww & AT Agd wegr
g afEw foe o & 77 g fF ool
EHTY qTH &< TS W F1, 54 qIiedr-
HeFamgl @ o AT g A &7 M
fet qg arg 1, fx wg @ facgw
o & A fAaTe & 1 sTe WifemT A
3t 39 fav w77 41 fF e gy ama
wEY AET S | I F A 3 g W
ot amm Al ogf ¥

Shri A. C. Guha (Barasat): It may

N G AEF FATUA SFATAT A AT 4 pe @ shipload, but may we know
21 99 T EW @ AT T AR F whether any gir] has been sent ab-
W H AT G E ) mwggad @ road?

¥e% fezzfmmmm & A o¢ FAT F st T qEIIT TOERY : wgF LA
TR H FEEEr ¥ gAfAy ST firy ST FT aTT F57 T 4T G THS @
wEEE g f gaie /nr Tl 9w, e “odt e ) AT @ At gw A
farimge =, &1 f& 2 W@ ST AY oTT fRer & ST F AT |

&Y BTATT & I FT FANTE | TG AW
B AT99 $Fe afTr ¥ $9Ar 9y § )
gx e & fr gmy arfaariie wwadd
F1 Y TFTEA A | EW CF-Q
e A AT 9 § 1 gafad
7] T 7T 29 T2 A1 918 & fa Sy
T FAU gfaT § arfeear F de
@ & 3% gu 12 AT 7 AT w1 gAar
T 9 1 gfar s faegeaT

Shri Hem Barua: Why you too are
talking about girls?

Shri Lal Bahadur Shasiri: 1 can
invite you also to take part in the dis-
cussion. :

wafan og o @@r 92 & 1 & g
qr fF gz AT fer § @1 o aTe/ET
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Y1 & =fas gum A AT SEgm
Zrgw o1 = g mar | # ged st
XTAl 91T FEAT g 17 ¥ LIS
& OF I04T ©7T §, HALT &7 F
R F fay & da § adits & ag
xgl Srgar fF 7 a 9T gy " #Y
g uF &, # wr% T AT FE AT A
T F fgars oo

I request Shri Tridib Kumar Chau-
dhuri to accept the amendment sug-
gesteq by Shri Raghunath Singh. I
have alsg made partial changes in the
main body of the resolution. I hope
he will be good enough to accept it.

Shri Tyagi: It must be unanimous.
Shri Lal Bahadur Shastri: I shall
read out the amended resolution:

“This House is of the opinion
that in view of the insecurity of
the life, property and honour of
the minority communities living in
the Eastern Wing of Pakistan and
general denial of all human rights
to them in that part of Pakistan,
the Government of India should
in addition to relaxing restrictions
in migration of people belonging
to the minority communities from
East Pakistan to Indian Union also
consider steps for enlisting the
world opinion.”

Shri Muthyal Raoc (Mahbubnagar):
®hri Badrudduja iz going away. He
does not want to participate
(Interruption).

Mr, Deputy-Speaker: How can I
prevent him from going?

ot Arqurd (TongR) o I A A

¥ & ? I FY A0y w7 AfgFT R

it Wo Wo gt () : ¥Ef W
Mezrerem #1 waver 7Y &, 7 a3 T
W wa™ ¥
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o TR AAFT FANgaT © WA

HRIRW, WA I wredt ot £ ang
R A dfw fF I 1 T oA B
§U T T I 4T | gT nE wadr
RIT 9147 ® I A7 fFHaar gemrar

Q% WIAFT €€ 0 AT F OF A1
995 A7 &< faar awedt st #51

To TR RAWT Nfgar : 9
LIt @Y FiTT AT 6 |

Shri Tridib Kumar Chaudhuri: Sic,
I am glad that the Government has
accepted the spirit of the resolution
ang the hon, Minister has made it
clear that from now onwards, deter-
mined efforts will be made to enlist
world npinion against the atrocities
perpetrial.q by the present Govern-
ment of Pakistan against the human
rights of the minorities. Sir, I would
not take much of the time of the
House, but I may say that even if we
do all those things which the hon.
Minister just now indicated that the
Government would be doing, we would
be sti]] lapgging behind Pakistan, The
Pakistan Government, even while ac-
cepting our Prime Minister's proposal
of the conference of the Home Minis-
ters of the two countries, in their
official publications and statements
have twisteq as if our Prime Minister
had suggested that in Pakistan the
meeting at ministerial leve] will be
held only to discuss the root of com-
muna] disturbances in India. That is
the spirit in which the proposal of the
Home Ministers’ Conference hag been
accepteq in Pakistan,

I am reading this from the Dawn
of the 28th March. Lest it should be
thought that Dawn does not represent
fully the Government's viewpoint,
here is one statement from Khan
Abdul Sabur, the Central Communica-
tions Minister and the leader of the
House in the National Assembly, who
was also, as the Government might be
knowing, very active in Khulna be-
fore the Khulna rlots took place,
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[Shri Tridib Kumar Chaudhuri]

There, he said—he just appeared to
our Government—that “India should
come to the projecteq ministerial con-
ference table in a spirit of co-operation
to find a permanent solution to the
communal riots in India and eviction
of Muslims from Assam and Tipperah.

Shri Hem Barua: That is what Gen.
Ayub Khan also stateq in his radio
broadcast last evening.

Shri Tridib Kumar Chaudhuri: That
is the spirit in which Pakistan has
accepted the proposal of pur Prime
Minister. I may also inform the House
that already a Government spokes-
man, the Parliamentary Secretary of
External Affairs Department in the
Pakistan Government, has tolg the
Pakistan National Assembly—this was
on the 27th March—

“The Pakistan Government is
giving serious thought to the de-
s‘rability of taking up the question
of systematic eviction of Indian
Muslims in the Uniteq Nations.”

He said:

“The world has alrecady been
informally apprised of the plight
of Indian Muslims through *he
United Nations. The matter was
brought to the attention of the
world organisation by the former
Foreign Minister on October 3,
1962, The attention of the UN.
to forcible eviction of Indian
Muslim; was drawn during the
general debate in the General As-
sembly on October 30, 1963. The
Foreign Minister had again, in
January  this year, raised this
matter in the course of his address
to the Security Counci] on Febru-
ary Tth. The President had also
addressed in January this year to
many heads of States and Govern-
ments in which he pointed out the
plight of Indian Muslims.”

That is how the Pakistan Government
had been moving the heads of differ-
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ent governments on ministeria] level,
on Presidentia] level and also through
the Uniteq Nations to build up world
opinion against India. On 30th March
Mr. Bhutto himself gtressed that Kash-
mir wag the root cause of all troubles
between India anq Pakistan and 1t
gave rise tp all other troubles, He
said that al] other disputes wil] not be
solveg on a permanent basig unless &
tasting solution of this dispute was
found.

Therefore, s¢ long as the Kashmir
dispute is there, so long as the Kash-
mir problem is there, they would net
allow our people to have rest. Let the
Government bear this in mind. After
all the assurances that the hon. Min-
ister hag just now read out. I have
no objection in accepting the amend-
ment that he hag proposed and making
the resolution unanimously acceptable.

Mr. Deputy-Speaker: 1= Shri Raghu-
nath Singh prepared to accept the
amendment suggested by the hon.
Minister?

Shri Raghunath Singh: Yes.

Mr. Deputy-Speaker: Then I shall
first dispose of the other three amend-
ments., Is Shri Hem Barua pressing
his amendment?

Shri Hem Barua: No, Sir; 1 would
like to withdraw my amendment.

Mr. Deputy-Speaker: Has the hon
Member leave of the House to with=
draw his amendment?

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Shri Muker—
jee is not here. I shall put it to the
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The question is;

add at the end—

“and particularly among Afro-"
Asian countries which should be
clearly apprised of the role of
colonialism in this regard.” (8)

The motion was negatived.

Mr. Deputy-Speaker: Shri H., P.
Chatterjee is not here. I shall put
his amendment also to the vote of the
House. The question is:

That in the resolution,—
add at the end—

“and before other international
forums especially those of the
Afro-Asian group of countries.”(4)

. The motion was negatived

Mr. Deputy-Speaker: Now [ shall
put the amcendment of Shri Raghunath
Singh as modified by the hon. Minis-
ter. The question is:

That in the resolution,—

for the words “in addition to
removing all restrictions on the
migration of people belonging to
the minority communitie; from
East Pakistan to the Indian Union,
also take steps to raise the issue
of the democratic and human
rights of the minorities in the
forum of the United Nations under
appropriate articles of the U.N.
Charter”,

substitute—

“in addition to relaxing restric-
tions in migration of people be-
longing to the minority communi-
ties from East Pakistan 'to Indian
Union also consider steps for
enlisting the world opinion.”

The motion was adopted.
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Mr. Deputy-Speaker: 1 hope Shri
Tridib Kumar Chaudhuri accepts the
changes made by the hon. Minister
in the body of the resolution,

Shri Tridib Kumar Chaudhuri: Yes.

Mr. Deputy-Speaker: 1 shall now
put the resolution, as amended, to the
vote of the House. The question is:

“This House is of the opinion
that in view of the insccurity of
the life, property and honour of
the minority communities living
in the Eastern Wing of Pakistan
and general denial of all human
rights to them in that part of
Pakistan, the Government of India
shou'd in addition to relaxing res-
trictions in migration of people
belonging to the minority com-
munities from East Pakistan to
Indian Union alsp consider steps
for enlisting the world opinion.”

The motion was adopted.
Some hon. Members: Unanimously.

Shri Raghunath Simgh: The whaole
Communist Bloc is absent; it should
be noted.

16.25 hrs,

- RESOLUTION RE. EDUCATION OF

THE HANDICAPPED

Shrimati Savitri (Banda):

Sir, 1 beg to move:

Nigam

“This House is of opinion that
the Government should appoint a
Committee of Members of Parlia-
ment and experts to suggest ways
and means for making the educa-
tion of the handicapped such as
thg blind, deaf and dumb, men-
tally retarded and physically crip-
pled, compulsory by 1970."

Sir, some of the hon. Members may
be quite inquisitive to know why 1
have selected such a subject for my
resolution. First of all, I think that
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this subject 15 ot very great national
importance, not only on humanitarian
grounds but also because of its eco-
nomic and social significance and
importance. Somelimes we wonder
why in spite of such heavy invest-
ments during the three Five Year
Plans the desired results could not be
achieved. We point out our fingers
in several directions, but we altoge-
ther forget and neglect the greatest
drain on our economy caused by these
millions of crippled people who have
been totally neglected and who are
totally dependent on others all through
their life. They consume everything
-and they do not produce anything.

Mr. Harward Rusk, President of
the International Society for Rehabi-
litation and Education of the Handi-
capped, who is considered to be a
world authority on thig particular
problem, ha; said on the basis of his
wide experience, that the word
“handicapped” could be removed from
the dictionary, provided we can give
them a little care, g few tools as well
as opportunities to work. An exami-
nation of the problem of the handi-
capped, the crippled and the disabled
has revealed their importance in our
international economy. As long as
these millions of crippled people are
not educated ang rehabilitatel, they
will remain g dead-weight on our
economy; all their life they will con-
gume everything but will not produce
anything.

Unfortunately, a census has not been
taken to determine the accurate
figures of these crippled and disabled
people. 1 had written to the Educa-
tion Ministry asking for some infor-
mation. They have given me a point-
blank refusal, saying that they have
not got the accurate figure. It is un-
fortunate that no survey has been
undertaken to determine at least their
approximate number. From some
selected documents 1 have come to this
conclusion that their percentage in
USA is 103 and in the United King-
dom it is 9'7. If we take the same
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percentage, then our number will be
more than two crores. 1 would also
like to emphasise here that the medi=
cal facilities are much more. They
have got much more faci'ities, many
more organised institutions where the
diseases which cause these handicaps
are cured very easily. We are no-
where jn that respect. It is g great
pity that out of these two crores, only
a couple of thousands have been reha-
bilitated in our country so far. It is
a pity that the number of institutions
in this country is only 250. This
figure was given to me by the Ministry
of Education. The progress which has
been made in this direction is, I
should say, that of a snail. I would
like to emphasise this fact that I do
not want to blame anybody—neither
the Education Ministry nor any parti-
cular authority. I only say that the
unfortunate brethren of ours have
been necglected by everybody—by the
society, by the social workers and by
the nation itself.

It is shocking that during the last
three Five Year Plans very little prog-
ress has been made in the direction
of both education and rehabilitation of
these people. It is not a question of
only 2 crores of people; it is 3 ques-
tion of 2 crores of families. Because,
if a crippled child is born in a family,
the whole family is thrown into the
grip of misery. So, this question
re'ates to a couple of crores of people.
What 1 would like to emphasise here
is, by rehabilitating these 2 crores of
people, in fact we would be rehabili-
tating about 10 crores of people,
because the families of all those who
have pgot such children would be
suffering from misery. Unfortunately,
these millions of people have been
neglected by us so far.

Even if we leave aside the humani-
tarian view, for a developing nation
like ours, where we have to count
every thread of our resources of man-
power very carefully in order to keep
the nation going and progressing at
the speed at which it has been planned
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for, this problem requires our urgent
attention. It cries out for organised
action. We can no longer be content
with the small efforts on our behalf.
“The huge man-power which has been
rotting away must be rescued from
the limited and purposeless method

of maudlin sympathy and religious
and humanitarian hypocrisy. The
obstacles have been severe, There is

complete ignorance from top to bottom
prevailing in our country as to how
the encrmous man-power could be
fruitfully sed, if proper care and
attention be given tp them. Here I
would like to quote the example of a
handicapped sadhu, who has been
rotting for the last five years in the
Cheshire home iz now earning Re, 75
per month after only four months of
training.

= g o (fgmw) #rvm wd F )

Mr. Deputy-Speaker: The hon.
Member may resume her seat. The
bell is being rung . .. Now there is
quorum. She may resume her speech,

Shrimati Savitri Nigam: We can-
not afford to waste these powers any
longer. Profligacy is not only a sin,
it is a national suicide. The physi-
cally handicapped have suffered not
only of their inferior position in the
society but also because of lack of any
organised attempt to improve their
position in our country. The develop-
ment of a rational approach to the
problem of physically handicapped
began with an entirely new concept
of their role in our economy and in
our national life. The new concept is
one which realises the tremendous
productive potentialities in every indi-
vidual regardless of his physical
defect.

The magnitude of the problem i3
such that it requires the co-operation
and advice of all the voluntary and
social workers and voluntary agencies
to take up a leading part in educating
and rehabilitating the handicapped
people. 1 would appeal to all the
social workers and voluntary agencies
to pay their attention to this prob-

76 (Ai) LSD-—T.
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lem. I would also appeal to the Edu-
cation Ministry to give the fullest co-
operation to the voluntary agencies
and to voluntary workers because it
Is a technical work of a difficult nature,
If only the Education Ministry will
give encouragement to the voluntary
workers and agencies, I am sure, many
more voluntary workers and agencjes
would be coming forward to take up
this humanitarian work and work of
very great economic and social signi-
ficance.

I may also mention that this work
requires very heavy expenditure
because we have not pot the trained
personnel in our country. We have
to train the personnel and these poor,
handicapped people also reguire extra
tare. The money could not be collect-
ed simply by donations. [ would
appeal to the Education Ministry not
to let the work of the woluntary
agencies be hampered by the lack of
sufficient money. They should make
it a point to contribute to and help
the voluntary agencies which work in
the fleld of social work and which
take up this work.

I am sorry to mention that some-
times these wvoluntary agencies get
step-motherly treatment. People in
authority feel that they are obliging
the voluntary agencies when they
give grants to these voluntary agen-
cies. In fact they must be grateful
to the voluntary agencies who in spite
of many difficulties and drawbacks go
ahead and get along with this difficult
work and do the work which ought
to have been done by the Education
Ministry and the Government,

I would also like to mention that
even when the grants are given by
the various departments, they are not
given in time, At the end of the year
they are given. So, it becomes very
difficult for the voluntary agencies to
spend that money.

There is lack of co-operation. I
would not blame anybody because
there is lack of knowledge. There is
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very great ignorance prevailing and
people do not understand that the
work which they do or for which
they give their support is of such a
great importance. They do not know
that the life of those people who are
just a burden on society could be
made usefu]l and fruitful. That is why
this cort of negligence and lack of co-
operation is prevailing.

Therefore, first of all, I would
appeal to the hon. Education Minister
who is a great humanist. In fact,
because of his coming to the Ministry,
new hopes have been raised in our
hearts and we know that now revolu-
tionary progres; will be made because
of his interference and his interven-
tion that sort of cold attitude which
has always been there w1l ‘be remov-
ed and the ice which has always been
blocking the path of these handicap-
ped people will melt. I would request
the hon, Education Minister to start a
sort of refresher course not only for
the social and voluntary workers but
also for those officers who are work-
ing in the Education Ministry so that
they may know what the meaning of
occupationa)] therapy is.

It is a pity—I do not want to men-
tion it because all those, wherever
they are are my borthers; but because
[ would like justice to be done toa
these unfortunate, handicapped per-
sons, I would mention it—that some-
times those persons have to disburse
the grants whp do not know the
meaning of occupational therapy. They
do not understand the prob'em. So, I
would request the hon, Minister to
appoint advisers who have been work-
ing in this line and who are experts.
There is no dearth of such people who
are experts in this line. They should
be appointed as advisers. There should
be an adviser for the blind, an adviser
for the deaf—separate advisers. Then
only the work will make progress.

There is no first-hand knowledge
available. So, T would also request
that more seminars and conferences
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should be held so that first-hand

knowledge may be available and a
few delegations should be sent abroad
io see huw wonderfui work has been
done in other countries.

Shri Nambiar (Tiruchirapalli): Seo
that more money could be spent.

Shrimati Savitri Nigam: I would
like to mention that I have seen it and
because I have seen thi; work in other
countries I have been more interested
in it and have come to the conclusion
that just as they have done in USA—
whatever they are spending on the
care and rchabilitation of these people
they are realising from the incomes of
these people in the form of income-
tax, house and property tax—and have
rehabilitated their handicapped fully
and have solved their nroblem. why
could we not solve our problem?

The time at my disposal is very
short. I will quickly mention some
of the points. There is the National
Advisory Council. There has been an
indiseriminate condemnation of wvari-
ous Councils, Ajs far as this Councll'
is concerned, I wou!d like to say this.
Counci]l has been doing good work,
But the only point against this Council’
is that it meets once a year. 1 would
request the Minister to say that this
Council should meet more frequently
and this Council should also be repre-
sented by, not only the officers, but
various organisations which have been
working in this line. Only then, this
very important body which has done:
a useful work will serve its purpose.

I would also like to emphasise that
the recommendations of thls Council
have not been implemented every
time. Only 35 per cent of the recom-
mendations have been accepted and
implemented so far. T would request
that all the recommendations made by
this Council should be religiously
implemented. T would like to tell you
how the purpose of the various rerom-
mendations i{s defeated by quoting
only one example. This Council recom~
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mended that 70 per cent grant should
be given for the construction of build-
ings which are meant for the educa-
tion of the handicapped. The ceiling
was fixed at Rs. 1 lakhs. Now the
ceiling has been fixed ot Rs. 30,000
only.” In these hard days not even a
two-roomed tenement can be built
with Rs. 30,000, How could a big
building be constructed with
Rs. 300007 1Ip this way, the recom-
mendations made by the Council are
defeated. I would again request that
the recommendations made by this
Council should be religiously imple-
mented and only then can any prog-
ress be made.

Now, about schalarships, they have
becn given bul to my  great disap-
pointment I would like to mention
that these scholarships have not gone
to those who are Jetting education
in the institutions which are meunt
for the handicapped, These scho-
larships are being given to the peo-
ple who are already rehabilitated and
are studying in M.A. or B.A. or In-
termediate and who have got a litile
handicap, On the pretext of that
little handicap which has not been
any drawback for them, they are
being given all the scholarships, No
scholarship has been given to any
handicapped who is studying in the
institution meant for the handicap-
ped. I may quote one example and
an inquiry could be made into that.
In the Occupational Therapy Institute
of New Delhi, no scholarship has been
given to any child. There are more
than 25 per cent of children whose
parents cannot pay for their food
even, Those children have not been
Eiven gcholarships. The reason is
that in the Scholarships Committee
which disburses  these scholarships,
there is no expert who is working in
this line, There is no voluntary
worker, Only a few officers sit and
distributé the scholarships. I do
not know what are the criteria or the
basis on which the scholarships are
granted. I think people who are
working in thig line should be consi-
lereq,
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I would also like to mention one
thing more, I wanted some informa-
tion in 1952 and I was told that there
were 240 jnstitutions. Now, the latest
information which I got from the
Education Ministry is that the pum-
ber of institutions ai present is 250,
During the last all these more than
10 years, the number of instituticns
has increased by only 10. So, I would
not like to repeat and emphasize the
same factor that we are moving at a
snail's pace,

Mr. Deputy-Speaker: The hon.
Member should conclude now,

Shrimati Savitri Nigam: I will take
full half an hour. It is such an im-
portant subject. I have not yet given
any suggestions which 1 want to give
regarding the betterment of these un-
fortunate people. I will quickly give
the suggestions, ’

I would request the hon. Education
Minister to bring all the influence on
the Home Ministry to include these
unfortunate people in the next census
report. We need not wait for ten
years. If we want to briag in a
planned development, planned reha-
bilitation work, we must have sample
surveys made in the rural areas and
in the urban areas to determine their
actual number. Another  point
which I would like to emphasise is
that educational, training and rcha-
bilitation facilities shculd be provided
at least in every State. One model
institute should be started in every
State. Free supply of orthopaedic
appliances as also other equipment
and books to the handicapped should
be given in the institutions where the
handicapped people are studying.
Liberal facilities should also be given
to the handicapped for travelling.

In every district ieadquarter, a free
vocational guidance centre should be
opened. 1 would like {o point out
that the life of the blind people is
also very pathetic. In the First Five
Year Plan il was decided thai a model
centre for the deaf, dumb and blind
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people would be established in Delhi.
But it was brought over to the
Second Five Year Plan, because
the scheme could not be implemented
in the First Five Year Plan. Now, it
has been brought over to the Third
Plan. Three years have already pas-
sed during the Third Plan period,
and still, the model centre could not
be established in Dethi. Now, I am
sure it will be brought over 1o the
Fourth Plan unless the hon, Minister
puts his foot down on this delay. I
would request him tp see that at least
one model centre is established in
every State during the Third Pian,
for the blind, deaf and dumb and for
the  orthopaedically handicapped.
This should be kept as the minimum
target. Only then, we shall be able
to do not real justice but a  little
justice to these unfortunate brethren
of ours,

I would also like to emphasise that
the award of scholarships for the
needy should be given in the techni-
ca] institutions of the handicapped.
Shelter and protaction homes should
be provided to those people wnon have
got no guardians or who have lost
their parents,

Compulsory and free facilities of
testing of the mental and physical
potentialities of the handicapped for
suitability for industrial, office and
household  work should be made
availablz in every district headquarter.

In the employment exchanges, we
know that there is provision for the
handicapped. But because there is
no provision for providing them
training no progress has been made so
far. Even as scholarships are being
given to the normal people by the
employment exchanges, a similar type

of scholarships should be given to
these handicapped people also who
seek employment there If that is

done, great progress can be made, and
the purpose for which these empioy-
ment exchanges have heen  opened
would be really served,
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The plight of the blind is almost
the same as the plight of the deaf and
the dumb. They are being given
training in the Dehra Dun School,
but they are not bLeing rehabilitated.
They wander here and there for the
sake of employment. There is no
guidance clinic for them even in this
capital city of ours, I would request
that such guidance clinics should be
opened where these blind, deaf, dumb
and orthopaedically handicapped peo-
ple could at least get sufficient infor-
mation. Unless these wvocational
guidance clinics are opened every-
where, at least at the State and dis-
trict levels, the fate of the handi-
capped would not be changed.

Compulsory  registration of these
handicapped is also a ‘must’. Legisla-
tion should be enacted, and according
to that enactment it should be made
obligatory on the part of every muni-
cipality to register every crippled
child that is born in its area and every
crippled person noticed in that town
or city, Only then we shall be able to
know the real number and also the
nature of their handicap.

I know, Sir, that you are looking
at the clock, but please give me the
full half an hour which you had pro-
mised earlier,

Mr, Deputy-Speaker: Tne hon.
Member should try to conclude.
Otherwise, there would not be any
time left for the hon, Minister to re-
ply,

Shrimati Savitri Nigam: The
House will sit till 5.30 p.m. T am sure
that there are other hon. Members
who also would like to speak and they
would also like to {ake some {ime.
So, T suggest that we can sit a little
longer, because this is a subjcet of
such great importance.

Mr. Deputy-Speaker: The hon.
Member should try to conclude in g
minute or two.
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Shrimati Savitri Nigam: I shall
take only two more minutes and then
1 shall conclude,

The most important problem which
in my opinion could be solved by
the Education Ministry is  this, If
by an enactment or by advice, we
could make it compulsory on the
part of all employers to reserve at
least 4 or 5 per cent of the vacancies
in their establishments for the handi-
capped, the employment problem will
also be solved. If we can have
workshops for these handicapped
people, I am sure all the workshops in
the country can be made self-support-
ing without any delay. So, if the hon.
Education Minister decides to really
solve this problem, the first thing to
be done would be to eslablish such
workshops, where these handicapped
people can be trained as apprentices,
so that they can be found suitable em-
ployment in industries,

Lastly, I would like to read two
or three lines from this book, and that
will be the end of my speech:

“It was Balzac who said that
most of us are ordinary people
seeking extraordinary destinies.
The physically handicapped are
extraordinary in that they seek
but an ordinary destiny. This then
is their challenge to us. Give us
the opportunity to realise that
destiny!”

Thank you very much.

Mr. Deputy-Speaker: Motion mov-
ed:

“This House is of opinion that
the Government should appoint
a Committee of Members of Par-
liament and experts to suggest
ways and meang for making the
education of the handicapped such
as the blind, deaf and dumb, men~
tally retarded and physically crip-
Pled, compulsory by 1970.”
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Shri Sidheshwar Prasad (Nalanda):
I beg to move:

That for the original resolution, the
following be substituted, namely:—

*This House is of opinion that
the Government should appoint a
Committee of Members of Parlia-
ment ang educationists to suggest
ways and means for making situa-
ble education and training to the
handicapped, such as the blind,
deaf and dumb, or otherwise men-
tally or physically abnorma] and
weak, compulsory by 1990, so that
they cease to be a burden to the
society.”

Mr. Deputy-Speaker: The resolu-

tion and the amendment are before the
House.

One hour is the time allotted.

Shrimati Savitri Nigam: One and &
half hours. '

Mr. Deputy-Speaker: One hour.

Shrimati Savitri Nigam: I would
request that it may be made 1% hours.

Mr, Deputy-Speaker: We have al-
lotted only one hour, How much
time does the hon. Minister want?

The Minister of Education (Shri M.
C. Chagla): Fifteen minutes. I shall
try to be as brief as possible.

Mr. Deputy-Speaker: Then, three
or four Members may have a chance,
Five minutes each.

ot fagdeaT warz : TUTETer AEET
sfret @ifeft fem 3 S R
weaTa @5 @ awa sed fer oW
Iq T oAy § g o Aawid for
e AdagaemAd AT T A
T § geae § 940 W1 AaeA §
A e sgmidl @™ 7wt

-,

% AV € fF e 3w § Wd, Wy,
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IS AAT AFAT §, =BT T[T 1 THAY

=
"

‘ﬁﬂo #'U ﬂ'ﬂi: (ilmqi-{) -
Ty g mar @ ?
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it = aromw ¢ a7 72 wifEde
& AT g WFAT § | IART IAH I
Z' a%dY € W ag Al A § SF FT
agar § 1

o TS I g, ag & sosr
T w1 g, 9 wiEl et A § aw &
SITRT T ®IOE | TAAHE § F wgm
f& ag aga ofaw <ty & 1 farerr wead
gart agi A &, 7 997 ofqw qead &
TH AW W SwATrd WY wrAeEr
2 forerr oy A Y 8, sA Hag oo
off aFY & | 7T T NEAE AW 7E T
fagrs v agi 9v § 1| o« ofqw
AEaTHT ¥ gF I IE W § | g
w7 oY qFVA F §, Tg W gy an
g agT Stew & 1 I 7 F wow O
g e a8 o9 519§ 99T aga & R
TEANT A, qGT &1 AVT FH TG |
afz g=gfa Gar faar AT wwsr #1 aga
YT FTAT A A7 ST | IAFT AH
TET, FATS IAFT AT AR FAM |
My g /19 IW FT FeaTor R o

T weAl F g § g9 T F;
qAAGT FL@T
Shri Dinem Bhattacharya

pore):
question.

(Seram-
Sir, I want to put only one

Mr. Deputy-Speaker: Yes.

Shri Dinen Bhattacharya: I know
of a case of a blind graduate in Bir-
bhum. I have just now forgotten the
name of that person,—but I can give
it to the hon. Minister if he wants it.
That graduate wrote to the West Ben-
gal Government and also the Central
Government, and he was trying to
secure a job for the last two or three
years, From the Centre he was sent
to the local authority in the Birbhum
district to provide him with a suitahle
job, but wherever he goes—whether it
Is a private employer or a school com-
mittee—he is refused employment. So,
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my humble suggestion to the Educa-
tion Minister is that those blind per-
sons who have got a little education.
must be provided with suitable jobs,
and an attempt must be made so that
such deaf and dumb people also get
jobs.

=t So Flo NN (wgwT) : 2|
R AEF WA HEEAT A @l T8
TET G AT T FE HAA T 76
T =ed § 1 F W @ Tigar §
WX qH A qF AT T A1 g
foer & 1

Iqreny AEEY ¢ WIEY, ALY |

Shri M. C. Chagla:

Mr. Deputy-
Speaker, Sir .

ot weag  fyr o Sifaw

Mr. Deputy-Speaker: His Hindi is
as good as mine!

Shri M. C. Chagla: Mr. Deputy-
Speaker, Sir, may I in the first place
compliment the hon. Lady Member on
the very noble cause she has espoused,
and espouscd with such eloguence. I
had the occasion very recently to go
to the institution which she is run-
ning, in which she is very much inter-
ested, and I found it was a splendid
instifution extremely well run.

There can be no doubt, as far as the
policy of the Government is concern-
ed, that it must fully support these
physically handicapped people. There
was a time in history when people
thought that nothing could be done
for those physically handicapped,
blind, deaf and others, and that the
people who are disabled should be left
to themselves. All those ideas have
changed and the view today is that
there is no person, however physical-
ly handicapped, who cannot be train-
ed and cquipped to become a useful
member of society. Therefore, these
unfortunate people need not live the
life of hopelessness and futility.
Therefore, I agree that it is the duty
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of the Government and the society to
help these people as far as possible.

But as the hon. lady Member
knows—I know it much too painful-
ly—there are many desirable things
which we cannot achieve. They are
not practical, they are not realistic.
The hon. lady Member wants all these
children to be educated by the year
1970, Does she realise what that
means?

Shri Nambiar: She only wants that
a committee be appointed now to go
into this.

Shri M. C. Chagla: I am only point-
ing ou' how difficult the achievement
of this particular object is.

Shri Shinkre (Marmagao): The
resolution does not meniion only chil-
dren; I think it speaks about every-
body.

Shri M. C, Chagla: As you know,
under arlicle 45 of the Constitution,
all children between 11 and 14 years
have to get compulsory  education,
and our estimates show that the latest
we can achieve that will be 1980 or
1981. That is with regard to normal
children,

Look at the difficulties we have
with regard to handicapped children.
In the first place, we need a lot of
equipment. It will be some time be-
fore we get equipment even for the
existing institutions. Then we have
got to train an adequate number of
teachers, And, finally, as thingg are
today, most of these institutions are
either in towns or cities or near towng
or cities and we cannot reach the vil-
lages. Therefore, a concerted at-
tempt is necessary before we reach
the villages to help them in this
cause,

But, Sir, we have not been idle,
1 will tell you what has been done so
far. We have at present about 109
schools and other establishments for
the blind in the country with a total
-enrolment of about 5000, We have
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68 schools for the deaf with a total
enrolment of about 4000. We have
23 schools for orihopaedically handi-
capped children. We have about 12
schools for mentally deficient children.
I gympathise with the hon. Mem-
ber for her complaint that we
have got no proper figures of
these children. Last time the census
was taken of these was in 1931. We
have made a representation to the
registrar of census that in the future
census figures should be collected of
these unfortunate disabled people. But
roughly we have got these flgures.
They are 4,47,000 blind, 2,23,500 deaf
and 4,47,000 orthopaedically handicap-
ped. With regard to mentally defi-
cient children, they must run to the
figure of 15 lakhs or 18 lakhs,

I quite agree with the hon, lady
Member that the economic and social
significance of this large number of
people not being useful to society is
trnemendous. My hon. friend over
there talked about somebody who
could not get a job, but we have a
tremendous unemployment problem
on our hands. It is not these people
alone who are unemployved, but there
are millions who are unemploved.
Therefore, to say 1hat we should get
all these people not only rehabilitated
but employed is a task which no
government can face at the present
moment.

Really, what should be done today
is, ag the hon. lady Member mentioned
it, instead of talking of compulsion,
we must give full support to wvolun-
tary organisations. There are many
voluntary organisations which are don-
ing this ‘noble work, and T assure the
hon, lady Member that the Ministry
will give all possible assistance to
voluntary organisations that it ecan.
The hon. ladv Member said that the
Ministry of Education was showing a
step-motherly treatment tn thig porti-
cular cause. I assure her that, as far
as 1 am concerned. my treatment will
be not step-motherly but the treat-
ment of a natural mother,
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She also complained about grants
not being given in time. On the ques-

tion of grants we are governed and
regulated by the rules laid down by
the Finance Department. Very cften
the grants are delayed because the
utilisation of the previous grant has
not been properly proved, the audited
accounts are to be seen; utilisation
certificates are to be scnt before we
.can give another grant for the next
year to the institution. I have known
many a case where the institutions
complain and ask: why have you not
_sanctioned the grant this year? But
they forget that they have not satis-
fied the Ministry about what they have
done with the previous grant. Real-
ly, that is the difficulty about grants.

Then the hon, lady Member said that
proper advisers should be appointed to
advise the Ministryv. But she forgets
that there is g National Advisory
Council on which she herself is a mem-
ber. We shall look forward to her to
give us the best advice possible in this
task.

Shrimati Savitri Nigam: I meant the
experts in the Ministry itself for day-
to-day work,

Shri M. C. Chagla: I loock upon the
hon, lady Member as an expert her-
self. 1 have seen the fine work she is
doing and I assure her that any advice
given by her will be sympathetically
listened to and, as far as possible, car-
ried out.

I was benefited by what she sald
about the special advisory council
meeting quite often. I will also look
intg the complaints that some of the
‘recommendations have not been imp-
lemented.

Then she talked about scholarships.
May I give you the figures about
scholarships? We are giving scholar-
ships to physically handicapped stu-
dents for higher education or technical
of supervisory training, During 1963-
-84 we have awarded 514 scholarships.
‘During the current financial year we
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propose  to award 1,500 scholarships.
But her suggestion that scholarships
should be given to children who are in
these institutions certainly deserves
consideration. I will certainly sce what
can bé done to either increase the
number of scholarships or to  divert
some of the scholarships to the stu-

dents who are really working in these
institutions.

Now, may I also point out what we
propose to do; what we are doing and
whal we have done in the past several
years? We have already set up a
comprehensive national centre for the
blind at Dehra Dun and a training
centre for the adult deaf at Hydera-
bad. We are proposing to set up two
schools for mentally-deficient children,
a training centre for adult blind in the
South, a training centre for adult deaf
in the north and a central rehabilita-
tion centre for the orthopaedically
handicapped in Delhi or Chandigarh
during the next financial year, So,
you will sec that this is a case where
there is no necessity for the appoint-
ment of a commiitee. We have an
important national council, We make
it as representative as possible and
that council can advise us from time
to time.

With regard to that part of the
Resolution which wantg this target to
be achieveq by 1970, it is absolutely
not practicable. Therefore the moust
that Government can do is to give
ful] support to this cause and to show
every sympathy for that cause. I
assure the hon, lady Member that
any suggestions coming from her or
from others who are interested in
this cause will be sympathetically
listened to.

Mr. Deputy-Speaker:
Savitri Nigam. .

Shrimati

Shri Shinkre: If she is withdraw-
ing it, there is no need of a speech.

Shrimati Savitri Nigam. Mr.
Deputy-Speaker, Sir, T am extremely
grateful to the hon. Education Minis-
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ter for his noble assurance and I am
quite sure that if he gives sympathetic
consideration to this problem, there
will be no difficulty in making a head-
way in this direction.

One hon. Member made g reference
to one blind person who is unemploy-
ed. I can quote several examples of
very highly qualified blind people
who were already in service and who
became blind during the tenure of
service; even then they have not been
given a job though it has been made
clear by a Resolution in 1952 by the
Home Ministry that people who are
in the administrative job and have
the ability to perform that job, if
they become blind during the tenure
of service, they will be given that
job. 1 have got at least 200 cases of
such people who became blind during
service; still, they have not been
given any job and they are unem-
ployed. So, such are the difficulties
of the blind.

1 would also like to put forward
one suggestion. If a special enquiry
could be made or a special national
welfare board for the handicapped
could be formeq on the pattern of the
Social Welfare Board which could
focus all its attention on and devote
all its time to solving the problem of
the blind, deaf, dumb and orthopaedi-
cally handicapped, the job of the hon.
M'nister »nd the Education Ministry
won'd herome much lighter and much
easier and specific work in a planned
way would be done.

I could rot mention the training of
the personnel. There are no training
schools where these personnel could
be trained. If it could be made obli-
gatory wn the part of the people who
mnke the prospectus for the course
in medical colleges that the rehabili-
tation andq education of the handi-
capped should also be included, it
would make a tremendous difference
and improvement. Unfortunately, our
doctors do not know anything about
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physiotherapy; many of them do not
know about occupational therapy. If
these two things could be included at
least in the syllabus of some medical
colleges, things will be much im-
proved.

Shri Chandrabhan Singh (Bilas-
pur): A medical student is told all
those things.

Shrimati Savitri Nigam: I am sure,
occupational therapy is not being.
taught in medical colleges. This is a
confirmed statement and I can chal-
lenge the hon. Member. Except for
two or three schools, in ordinary
medical colleges occupational therapy
is not being taught.

Shri Chandrabhan Singh: I have:
been teaching for the last 25 years and
1 know what is taught in medical
colleges.

Shri Nambiar; Wc have to believe
a doctor-teacher.

Shrimati Savitri Nigam: I would:
also like to say that keeping in view
the assurance given by the hon.
Minister and the difficulties described,
I do not want to press my Resolution.
But I would like to submit that
enough time has not been given for
this Resolution. Many hon. Members
were very keen to speak on this
Resolution. Specially when such sub-
jects of national importance are
involved, some more time shbuld be
given so that the attention of the:
entire nation is focussed on such pro-
blems which require the co-operation
and the help of each and every indi-
vidual who is capable enough to give
his help.

With these words, I wish to with-
draw the Resolution,

Mr. Deputy-Speaker: 1Is Shri
Sidheshwar Prasad also withdraw=
ing his amendment?
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Shri Sidheshwar Prasad: Yes.

Mr. Deputy-Speaker: Has the hon.
Member, Shri Sidheshwar Prasad, the

leave of the House to withdraw his
amendment?

Some Hon Members: Yes.

The amendment was, by leave, with-
drawn.

Mr, Depuly-Speaker: Has the hon.
Member, Shrimati Savitri Nigam, the
leave of the House to withdraw her
Resolution?

Some Hon. Members: Yes.

The Resolution was, by leave, with-

drawn.
17.21 hrs.
RESOLUTION RE. PEOPLE'S PRO-
CURATOR

Dr. L. M. Singhvi (Jodhpur): 1
beg to move the following Resolu-
tion: —

“This House is of opinion (a)
that an Officer of Parliament to
be known as the People’s Pro-
curator (Lok Ayukta), broadly
analogous to the institution of
Ombudsman in Sweden, Denmark
and New Zeoaland, be appointed,
under suitable legislation for the
purpose of providing effective and
impartia] investigating machinery
for public grievances, for eradi-
cating corrutpion at all levels, for
redressing administrative wrongs
amd excesses, for securing the
liberties of citizens, and generally
for strengthening the basic foun-
dations of parliamentary demo-
cracy as a system of government,

(b) that the People's Procu-
rator should be a person of known
legal ability and outstanding
integrity and should be appointed
by the President of India on the
recommendaton of both Houses
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of Parliament. The term bof each
Procurator shall be conterminous
with that of each Parliament and
a Procurator shall not be eligible
for re-appointment as such and
shall not accept any office of trust
br profit at the disposal or in the
dispensation of the Central Gow-
ernment or any State Government
for at least ten years after his
laying down the office of of Pro-
curator. The Procurator shall be
removable only in accoirdance
with the procedure laid down in
article 124(4) of the Constitution.

(c) that broadly the People's
Procurator or Lok Ayukta should
have the follow:ng powers and
functions : —*

(i) The Procurator shall have
the power to investigate any
decision or recommendation
made or any act done or omit-
ted, relating to a matter of
administration  affecting any
person or hody of persons in or
by any of the Ministries and
departments or by anv Minister,
Officer, employee or member
thereof in the exerc'se of any
power or function conferred
on him by any Statutes. rules
or directives. The Procurator
shall make general and specific
recommendations to the Gov-
ernment and shall suggest ac-
tion against those, whno in the
execution of their official duties,
have through partialitv. favour-
itism or any other cause br
consideration, comm’tteq any
unlawful act or neglected to
perform their duties proverly;

(ii) The Procurator ma. make
any such investigation either on
a complaint made to h'm in ac-
cordance with reauirements to
be detailed in a suitahle enact-
ment or on his own maotion;

(i) Without limitine the fore-
going provisions the Procurator
shall also investigate anv peti-
tion that may be referred to it
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by either House of Parliament
or any Committee thereof sub-
ject to the directives of the
referring House or Committee
and shall submit his report
thereon;

(iv) The powers of the Pro-
curator shal] be exercised in
accordance with the principles
and directives laid down 1in a
motion to be passed by the
House of the People and ap-
proved by the Council of States
from time to time;

(v) If any question arises
whether the Procurator has any
jurisdiction to investigate any
case or class of cases, the Pro-
curator may, if he thinks fit
apply to the Supreme Court for
an advisory opinion in the mat-
ter:

(vi) The Procurator shall have
power to summon any docu-
ments or persons and chall have
power to examine any person
on oath;

“fvii} The Procurator shall in
each vear make at least one
comprehensive report to Parlia-

ment bn the exercise of his
functions;
(viii) The People's Procura-

tors, with analogous powers and
functions should also be ap-
pointad in all the constituent
States of the Indian Union, and
that nccessary steps should be
taken expeditiously in order
suitably to amend the Cons-
titution and to enact legislation
for effectuating the afforesaid

purposes.”

Sir, while speaking on the subject
of such a great importance, I would
submit that T speak with profound

humility and with complete open-
mindedness. At the same time, T
should like to submit that the

rationable of my Resolution is embed-
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ded in the profound conviction that
there is great need today for regulating.
the exerciee of administrative discre-
tion and that there is great need today
for an inslitution for the redress of
the common man's grievances. The
twentieth century is often described
as a century of the common man.
And yet in this twentieth century, in
our own democratc country, we find
procedural ang institutional obstacles
to the ventilation of the common
man’s grievances and to their re-
dresses.

In moving this Resolution I do not
wish to point any accusing finger 2t
anyone. It is not my intention to
censure the civil service for its
sins of omission or commission.
It is not my purpose to im-
pugn the motives which impel
politicians to act in a particular
manner. My main purpose is to focus
attention of this august House to the
central problems of a democrat'e
society in which the maintenance of
rule of law is by far the most impor-
tant consideration and in which the
redress of a common man's grievance
ig the sheet-anchor for the existence
of a democratic society itself. We
have, therefore, to devise effective
means and to put into operation ade-
quate measures so that the grievances
vf the common man may be heard,
dealt with and redressed notwith-
standing the predilections of the
administration, notwithstanding the
prejudices of the politicians and not-
withstanding the procedural obstacles
in the way of redressing such grie-
vances.

L

1 should like to cite before this
august House what Pascal in a very
memorable sentence has said. He says:

“Justice without power is un-
availing. Power without justice
is tyrannical. We must, there-
fore, combine justice and power
making what is just strong and
what is strong just.”
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It is this king of thinking, it is this
motivation, which has persuaded me
to bring this Resolution before this
august House and 1 am sure when the
hon. Members of this House parti-
cipate in th's discussion and when
the hon. Ministers of the Government
of India intervene in this debate, they
would give me at least the eredit for
not having been motivated by any
consideration of seeking to censure or
to condemn anyone as such.

There have been several studies
made of the various institutions for

redress of public grievances. Indeed,
even at present, there are several
procedures in vogue which ecan be

resorted to by a common citizen for
the redress of his grievances. Quite
often, an aggrieved citizen may pub-
lish in the press the cause of his
grievance. He may resort to writing
to his representatives in the legi-
slature of the State or in the national
Parliament. He may represent to the
administration itself, and if he is so
lucky, he may even contrive an access
to the Minister concerned. But there
would be no denying the fact that
these opportunities are of a highly
restricted character. These oppor-
tunities are of a highly insufficient
character. It is because of the in-
sufficiency of the existing procedures
for the redress of grievances against
administrative injustices that the
institution of Ombudsman as it is
popularly known in the Scandinavian
countries was devised.

The dictionary meaning of the term
‘Ombud’ is ‘public duty’. And the
f.erm ‘Ombudsman’ means a solicitor
in pursuance of public duty. The
Ombudsman in Sweden is an ap-
pointee of Parliament, and he goes
into the grievances of the common
citizen on behalf of Parliament, lay-
ing the report of his work during the
year before Parliament. A s‘milar
pattern hag been followed in Den-
mark. Finland and Norway with
variations to suit their own loecal
conditions. Tt is heartening and
gratifying that the institution of
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Ombudsman was brought into exis-
tence even in New Zealand which felt
thal perhaps such an institution alone
could answer the central problem of
modern administration wvis-a-vis the
common ¢ tizen.

I am reminded of a memobrable
observation once made by Lord
Denning. He said that just as the
pick and the shovel had become inade-
quate tools for modern scientific agri-
culture, 1kewise, writs of certiorari
mandamus and prohibition had become
inadequate in the modern context of
governmental operations and citizen's
rights.

The judicial procedure existing in
our country guarantees certain Fun-
damental Rights, and indeed, our
Constitution goes further and guaran-
tees even the remedy 'of invok'ng the
jurisdiction of courts of law for effec-
tuating those rights. But I am afraid
that the ancient writs are not avail-
able generally to the common citizens
because of procedura] obstacles, be-
cause of the high cost of litigation
and because of the complexities of
legal procedure. I am sure the House
would appreciate that even when a
common cit'zen has a perfectly good
case, he is not alwavs able to succeed’
in a court of law, and that is because
of the complexity of legal procedure,
because of the formal -character
of legaal procedure and because
ovf the nature of evidence that is
required. Therefore, it is difficult
to depend merely on the existing"
procedure of jurisdiction with which
our courts have been invested.

Tn the same day, I would respect-
fully submit that the procedure of '
wr'ting to Members of Parliament,
or Members of Parliament writing to
Ministers nr Memhers of Parliament
raising certain auestions in Parlia-
ment. js also highlv inadequate and
constricted. We cannot. bv our rules
of procedure raise specific auestinns:
we cannot, because of our customarv
practices, raise auestions of local or -
parochial importance only in this-
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House, and therefore, such questions
as We may agitate in this House are
only of general policy. That is only
right because this House cannot al-
ways afford, it, both because of the
paucity of time and the inappropriate-
ness of this forum being used for
vent lating local or specific grievances.
And yet those grievances remain, and
yet those grievances stare us in the
face today, until the momentum of
those grievances has risen very high,
until the tempo vof discontent has
gone deep down in the marrows of
our public consciousness in this coun-
try. Ts is not time, then, to think of
devising adequate and  efficac’ous
means of ensuring that the citizen's
grievances, the citizen's causes of dis-
content, may be dealt with in an ap-
propriate manner by some machinery
on behalf of this Parliament and on
behalf of the legislatures of wvarious
States?

After all the raison d'ctre for the
existence of democracy itself is that
it is a better svstem suited to snlv-
ing people's problems: and if this
svstem has ceased to be conducive,
in the context of the complexity of
modern life, to the solution of people's
problems, it is time we reviewed the
whole tradition and the existing pro-
cedure.

I should like, in the first instance,
to submit that thore are two ways
open hefore this House and the Gov-
ernment of this country which is
responsible to this House. Either we
"have to resort to a svstem of ad-
ministrative tribunals in this country
with a Conseil d' Etat, like the French
model  sitting at the apex; in the
alternative, we have to adont the
institution of Ombudsman. with such
variations as mav be suitable for the
exigencies of political anq adminis-
trative life in our country.

The famous reoort submitted by
Sir John Whyatt. entitled “A Report
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by Justice—The Citizen and the
Administration—The redress of grie-
vances” deal; with these problems in
the context of British conditions,
which is equally applicable to the
conditions obta.ning in our country.
In concluding Chapter 3, the Report
says:

“And in regard to both the
judicial and the advisory func-
tions of the Conseil d' Etat, it is
important to bear in mind the
fact, emphasised by a leading
English authority on the Conseil
d’ Etat, that it successful work-
ing depends on the corporate
unity of its judicial and advisory
sections, for which there is no
real parallel in the English dic-
hotomy of 2n Executive under
Ministers responsible to Parlia-
ment on the one hand and an
independent judiciary on the
other.”

To this d'chotomy the Indian system
of government is also dovetailed, be-
cause we have largely followed in
this respect the svstem prevailing in
Gt. Britain. Therefore, if we cannot
achieve, as Gt. Britain, unity of the
judicial and advisory functions which
are available to the Conseil d' Etat in
France, the only alternative which
remains before us is to consider the
possibility of adopting the institution
of Ombudsman in our country.

It is time we attempted a detailed
study of the administrative problems
of this country. Tt is time we had a
commission like the Frank Committee
in Gt. Britain to go into all the
various aspects of administrative pro-
blems in this country. It is t'me
Government pgave some specifie,
coherent thought to the possibility of
bringing into existence a uniform
administrative procedure code for the
whole country. T am sorry that in
all these years there has been very
little creative thinking ‘n the field of
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administrative reforms and in the
field of implementation of certain
policies with respect to administra-
tion. It is time that this Parliament
enjoins upon the Government to give
specific and coherent attention to
these centra] problems of a democra-
tic society which wishes to flourish
under the rule of law.
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Mr, Deputy-Speaker: The hon.
Member may continue on the next
non-official Resolutiong days.

17.36 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday April
4, 1964/Chait‘ra 15, 1886 (Saka).

GMGIPND— LS @—76(Al) LSD—14-4-64—000.



	002
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	Binder1
	002
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118




